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LOK SABHA DEBATES

LOK SABHA

Friday, May 19, 1972Vaisakha 28,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mn. SpxaxzR in the Chair]

ORAL ANSWERS TO QUESTIONS

Tavestment by States in Small Saviag
Schemes

*901. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

(8) whether a pew pattern of invest-
ments in small saving schemes in the
industrially advanced and agricultural
States is emerging; and

{b) if s0, which of the two schemes
‘Postal Certificate’or ‘Postal Savings Bank'
has found favour with these States 2

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) aod (b). Apart
from Posta Savings Certlficates and Post
Ofice Sivings Bank, the Seall Saviogs
Schemes comprise 1he Post Offico Timo

the Cumulative Time
Deposits / Recurring Deposit  Schemes.
Statements I & II showing States
wise figures of sales under these four
schemes during the last 4 years is laid on
the Table of the House. [ Placed in
Library See No. LT-3009/72 ). Inso
far as Postal Savings Certificates and the
Cumulative Time Deposits/Recutring
Deposit Schemes are concerned, there is
no significant variation in the pattern of
investmeat as between the industriafly
advanced States (such as West Bengal,
Maharashtra, Gujarat, Tamil Nadu and
other States. But investment in Post
Office Savings Bank has increased by
about 13% during the four year period
ending 1971-72 in the industrially advanced
States referred to above while the increase
in Post Office Savings Bank for the same
period in other States is about 36%. For
the Post Office Time Deposits, though
there is a much higher percentage increase
in eo‘llectiou for 197172 over those for
1970-71 for agricultural States than for
the industrially advanced States, it is too
early to say that the figures disclose & var-
iation in the pattern of inveatmeat of the
two sectors since this Scheme has been in
operation for only two years.

Deponits and

SHRI RAJDEO SINGH: Which of
the two schemes is more attractive and
finds favour with the rural masses ?

SHRIMATI SUSHILA ROHATGI:
Both the schemes find favour with the
rural population. But savings bank ia
more popular bscause it has boen ope-
ratiag for & long tims aad alo because
wo have savings bank in the sursd svess
through which it could be operated,
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SHRI RAJDEO SINGH: Whether
these had any bearing on rural indebted-
ness and if 80 what is the extent ?

SHRIMATI SUSHILA ROHATGI:
Yes, Sir; it has helped in curbing rural
indebtedness because through this scheme
people are able to save some amount and
savings are always helpful as when money
is needed they need not have to fall back
upon money lenders who charge exorbitant
rates of interest.
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SHRI] VASANT SATHE : May I know
what perceatage of rural credit is still
from the private source and what percen-
tege from financial institutions 7

MR. SPEAKER : That is too detailed
aquestion. If you are in a position to
nngwes it, I do not mind.
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THE MINISTER OF FINANCE
(SHRI YESHWANT RAO CHAVAN) :
It is very difficult to say what percentage it
is, but certainly there is still a large percen-
tage from the private source. The major
difficulty with regard to agricultural credit
is, it was not coming from institutional
credit. In some parls, cooperatives are
doing it. At the present moment, com-
mercial banks have taken it up. But
even now unfortunately the agricultural
sector is still dependent upon the private
source.

SHRI R. V. BADE: There is some
difference between the 1interest given by
Post Office Savings Bank and the interest
given by banks on fixed deposits. Would
you see that the interest given by Post
Office Savings Bank is increased so that
it may get encouragement ?

SHRIMATI SUSHILA ROHATGI!®
There is variation in the interests given
by the four schemes. For the time deposit
account, interest varies from 6 to 7} per
cent. For CTD it varies from 4.8 to
5 per cent. For recurring deposits it is 61
per cent. In public provident fund, it 18
abou. 5 per cent. In Savings Bank, it is
from 4 to 4} per cent.

SHRIR. V. BADE:
much more.

In banks itis

MR. SPEAKER : No question of opi-
nion now. You should ask a question.
Next question.

wwite ¥ qrfeserdt Fefetae grer
WTCRq Wig-etAT w1 Jeew

*902. sit wayWTH WETET ¢
ot to qwe g :

w1 oTen W g wary Y §W
iy fr
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St WRATY WATET ¢ WAT T
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forr W X T@ B WA W
frzr fear oy ?

st fewrwrw g g @
TR WATE 1

SHRIP M MEHTA: May I know
whether 1t 13 a fact that Pakistan played a
trick by painting the helicopter white so
as to pass it off as the property of the UN
and if so, what steps are being contempla-
ted by Government to check and prevent

such espionage activities and air viole=
tions ?

SHRI VIDYA CHARAN SHUKLA :
The normal precautions are being taken for
checking air violations., AsI have said,
the existing instructions to our field forma-
tions are, not only to check violations ,but
it any intruding arcraft comes, it has to be
shot down There 18 no ambiguity about
the instructions that have been given. But
the people who deal with it must be sure
that there 1s air violation of our air space,
If they are sure of that, there i1s Do cons-
traint put on them from taklng any action
they think fit. As far as this particular
incident 1s concerned, I have said 1o my
main answer that there 13 no training
centre, or anything of that kind, where
this air violation took place by the heli-
copter. Therefore, we do not think that
this air violation had anything to do with
espionage flight or anything like that.

SHRI P M. MEHTA: What about
their plying as UN planes 7

SHRI VIDYA CHARAN SHUKLA:
I have demued 1t in the main apswer.

ot wew fagrdt wwde . faw
feieree ¥ gy we wwfer ¥ wg
Wit & g ¥ foadt s awe
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Grants From World Baak for
Agricuitural Developmeat Program-
mes in Madbya Pradess

*903 BHRI RANABAHADUR SINGH :
Will the Minister of FINANCE be pleased
1o #tate :

{a) whether the Mudhya Pradmh
@overamieat have approscied the World

MAY 19,1972
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Bank to provide granis for sgricoltural
development grogrammes in the State ;

(b) if so, whether any survey team
has paid visit reccatly ia this connection ;
and

(c) if so, the outcome thereof ?

THE MINISTER OF FINANCB
(SHRI YESHWANTRAO CHAVAN):
(a) The Government of India have
proposed, for IDA assistance, an agricul-
tural credit project in Madhya Pradesh
involving land levelling, minor irrigation
and farm mechanisation.

(b) A World Bank Mission visited
Madhya Pradesn in March, 1972 foran
appraisal of the technical and economic
feasimiity of the project.

{¢) The Mission’s report will be
submitted in due course to the President
of the World Bank for further considera-
tion of the proposal. In the meanwhile
steps are being faken to sirengthen the
Primary Land Development Banks which
will be the mamn chaonel of lending

under the project.

SHRI RANABAHADUR SINGH:
I would like to know by when this
particular aid from the World Bank

would be released to the Siate,

SHRI YESHWANTRAO CHAVAN:
Wheo they finalise I,

SHRI RANABAHADUR SINGH:
Could he give any idea astowhen it
would be finalised 7

SHRI YESHWANTRAO CHAVAN:
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the final pichire emerges only when
their respective parliaments  sanction
them. So,it Is very difficult to think
in terms of any particular period,

‘Moblilsation Programme’ ta Raive a
“Yolmtoer Force’ in Pak-Occupied
! Kashmir
4

*905. SHRI V. MAYAVAN : |
SHR1 SHRIKISHAN MODI :

Will the Minister of DEFENCE be
pleased to state :

{a) whether Government's attention
has been drawn to the Daily Telegraph,
London's report from  Muzafarabad
(published in *‘The Hindustan Times’ dated
the 25th April, 1972) that a ‘mobilisa-
tion programme’ was being undertaken
in Pak-occupied Kashmir and meore than
2,00,000 men between the a agesof 18
and 40 have beendr afted into ‘volunteer
force, and given basic military training ;
and

(b) if s0, the reaction of Government
thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DLFENCE (SHRI
VIDYA CHARAN SHUKLA) : (@)
Yes, Sir

(b) All such developments in Pakistan
are taken into censideration in review-
ing our defence preparedness.

SHRI V. MAYAVAN : The reply of
the bon. Minister is so secretive. 1 would
like to know from the hon. Minister what
conorete steps have been taken to coun-
toract the volunteer force of 2 lakhe of
people raised by Pakistan.

SHRI VIDYA CHARAN SHUKLA :
I think, it would be sgsisst public inte-
oot 10 give conarete detalls of what we
wre doing 10 countexaot such activities.

VAISAKHA 29, 1894 (SAKA)
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MR. SPEAKER: You ypnmrf said
that it is s0 secretive.

SHRI S. M. BANERJEE : There was
& mews item that there is some sort of
revolt against Pakistan authorities in
occepied Kashmr.

I wish to know (rom the hon. Minister
what in the truth about it.

MR. SPEAKER : What has thattodo
with this Question? [am not allowing.
You ask aseparate Question. Thus is too
far-fetched & supplementary.

SHRI §. M. BANERJEE : You kindly
read the question,

MR. SPEAKER : I have read jt.
has nothing to do with it,

This

SHRI S. M, BANERJEE : The people
i ocoupied Kashmir are revolting against
Pakistan authorities. 1 wans to koow
whether he has any information abous
that or not. This is quite relevant,

MR. SPEAKER : This is not relevant.

SHRI S. M. BANERJEE : Why should
you hold any brief for Pakistan? If
some thing is bappening thers, if the
people are revolting against Pakistan
aathorities, I want to know it.

MR. SPEAKER : It is not relevant;
thers fs no question holding any brief.

SHRI S. M. BANERJEE : Who will
give the information? I cannot ask the
Pakistan Government.

MR. SPEAKER : You ask a separate
question and 1 will admit it. You are
such & good person but some times you
are so obstinate,

SHR1 S. M, BENERJEE: I am good
to you, not to the people of occupied
Kashmir,

SHRI SAMAR GUHA: 1 want to
know from the hon, Minister whetber these
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volunteer forces thatare being raised in
the form of guerilla troops in the occupied
Kashmir are under the control of the defe-
nce forces of Pakistan: sesondly, whether
any Chinese experts are giving them
training and, thirdly, whether recent in-
creased violations of the cease-fire line in
Kashmir have any link with the raising
of these volunteer forces in the occupied
Kashmir,

SHRI VIDYA CHARAN SHUKLA:
They keep up a p: “tence of some kind of
separation from Pakistan as far as occupied
Kashmir is concerned. These forces are
supposed to be under the President of
Pakistan occupied Kashmur, As the House
Knows, they have raised certain foroes,
like, Al-Mujahide and Al-Bakrs and they
have been trained 1n various forms of
subversive activities, espionage, infiltration,
etc. But as far ss the violations that the
hon. Member referred to are coneerned,
they were indulged in by regular Pakistani
army units. At present, I do not have
any information about these para-military
forces in Pakistan having engaged in this
kind of viclations.

SHRISAMAR GQUHA : Whether the
Chinese experts are giving them training.

SHRI VIDYA CHARAN SHUKLA:
For this, he will have to ask a separate

Question,

off goH W EWAW KT
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MR. SPEAKER : This bas nothing to
do with this question,

Reduction in Alr Fare between Calestia
and Dacea
+

*907. SHRI M. M. JOSEPH :
SHRI NIHAR LASKAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Bangladesh Biman had
approached the Indian Airlines far making
a joint representation to the International
Air Travel Association for reduetion in
air fare by the two airlines between
Calcutta and Dacca; and

(b) if mo, the outcome thereof?

THE MINISTER TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) Does not arise,

Wt ooy o Tw AT W W@
& o ge fie s ¥ w7 qur Sy
g g W ERT W ¥ sl Wt
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MR. SPEAKER : It is not relevant.
I am sorry, this is out of place.

SHRI JYOTIRMOY BOSU: You
know much better than what 1 do about
the miserable performance of the Indian
Airlines, Many times you have also
suffered, Sir. What is the use of trying to
hide their skeletons?

MR. SPEAKER : Please
question.

ask your

SHR1 JYOTIRMOY BOSU : May 1
ask the hon. Minister whether the Bangla-
desh airfares are lower as compared with
our internal airfares?

DR. KARAN SINGH : With regard to
the fare between Bangladesh and India,
the fare charged on that roule is R, 112/-
both by Indian Airlines and by Bangladesh
Biman,

SHRI JYOTIRMOY BOSU: My
question was whether, for similar distance,
Bangladesh, within their country, charges
much lower fares than what the Indian
Airlines charges, The performance of the
Indian Air Lines has been muserable.

DR. KARAN SINGH: That is an
¢ iticly different question.

MR.SPEAKER : The main questiun
relates to joint repiesentation to the
International Air Travel Association for
reduction in alcfare. When some other
Question comes about comparative figures
between the swo countries, the hon. Mem-
ber can ask that question,

SHRI R. BALAKRISHNA PILLAI:
May I know whether there is any proposal
to reduce she fare of Indian Aiclines?

MR. SPEAKER : How does it arse
m!tofﬂlllqnutinn?

Nest guestion.

VAISAKHA 29, 1894 (S4KA)
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Mobilisation of Non-Inflationary
Resources

*908. SHRI NAWAL KISHORB
SINHA : Will the Minister of FINANCE
be pleased to state the steps taken to mobi-
lise non-inflationary resources for finan-
cing the Fourth Five Year Plan ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The steps taken to mobilise non-infla-
tionary resources for financing the Fourth
Five Year Plan include additional
resource mobilisation by the Centre
and the States, improved collection
of tax and non-tax receipts, economics 1n
non-Plan expenditure, sumulation of
private savings and increased drawings on
such savings for financing the public sectos
Plan.

SHRI NAWAL KISHORE SINHA :
May I know whether the Planming Comm-
1ssion, su its mid-term appraisid, have
indicated that maximum utilisation of the
1nstalled capacity 1n priority sector should
be ensured so that non-inflationary reso-
urces may be found for hOnancing the
Fourth Plan,

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) ; It is true, we have
sisted that we should bring all idle capa-
aity m the country under proper usé and
for better proJuction so that this pressure
does pot cont: u°, and non-inflationary
resources are availabie lo: plan projects.

SHRI NAWAL KISHORE SINHA :
Is it a fact that apart [rom the direct
regulatory devices which the bon, Finance
Minister has pointed out, the planning
Commussion said that the overall financial
plans cannot succeed unless maximum
utilisation of the installed capacily is
ensured 7 What is being done in that

direction 7
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SHRI MOHAN DHARIA : Aslsaid

the Mid-term Appraisal also confirms
this.

SHRI P, VENKATASUBBAIAH : May
I know from the hon. Mipister whether
with regard to the resource mobilisation to
bo mado by the State Governments, the
Government’s attontion has been drawn to
the fact that the non Plan expeaditure that
is being indulged in in the States and also
unbearable overdrafis that are given, come
in the way of the State Governments to go
in for resource mobilisation 7 In that case,
whether any guidelines have been drawn
by the State Governments to find resource
mobitisation ?

SHRI MOHAN DHARIA : The over-
drafts drawn by the State Govern-
ments was really a matter of great
concem and, therefore, while
formulating the Plan for this year,
we had discussions with the Chief Minis-
ters and wo insisted on them to bring down
the amount of overdrafts and the Govern-
ment have taken a decision not to allow
further overdrafts from thix  year
onwards,

During the Fourth Five Year Plan the
State Governments have not been able to
mobilise the resources to the extent as was
envisaged and in that direction also we are
trying to have a better fiscal discipline,
including the cures on non-plan expen-
diture,

SHRI P. VENKATASUBBAIAH :
What about the non-plan expenditure ?

SHRI B.S. MURTHY : What is the
machinery you have got ?

SHRI VASANT SATHE : May I know
from the hon. Finsnce Minister if the
Government is considering the introduction
of & wider scheme of expenditure tax for
the porpose of better resource, mobili-
sadion ?

MAY 19, 972
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SHRI YESHWANTRAO CHAVAN:
Well, Sir, the Budget time i over...
This is a suggestion for action.

SHRI P. VENKATASUBBAIAH : For
the next Budget perhaps.

MR. SPEAKER: You can put the
question next year.

SHRI N. K. SANGHI-—absent.

SHRI GANGADEB,

Modernisation of Cordite Factory at
Aruvaskade

*910. SHR1 P. GANGADEB: Will
the Minister of DEFENCE be pleased to
state :

{a) whether Government have decided
to modernise the 70-year old Cordits
Factory at Aruvankadu; and

(b) if so, the salient features of the
modernisation plan ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). Yes, Sir. Government have
sanctioned three schemes for modernising
the Cordite Factory at Aruvankaduata
cost of approximately Rs, 7.9 crores,
The schemes envisage replacement of the
existing old plaots by modern compact
plants, It also involves providing new

. presses, cutting machines, workshop and

laboratory facilities to be installed in step
with the switch-over to modern processes
and to gain full benefit from modernisa-
tion.

The oschemes for repincement of the
old plants are expected to be completed
in two phases, by 1975 asd eoaud 977

SHRI P. GANGADER: In viow
of tke fact that pitro-seliuloss i & major
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lement for producing modern prepeliants
for our army, navy and air force, may
I know from the hon. Minister whether
there is any plan to have another unit in
this country of this nature so as to meet
the threats of wm ?

SHRI VIDYA CHARAN SHURLA .
As the hon, House knows, we are setting
up snother propellant and high explosives
factory near Itars: in Madhya Pradesh but
with regard to the producticn of nitro-
sellulose is concerned, with this ni)dernisa-
tion, we will be able to mcet vary
substantially our demand for thus wvital
product. Asa matter of fact, this is
being met and with the modernisativn,
our production will increase and with
the new propellant factory In Itars
coming up, we will beable to meet all
our demands.

SHRI P. GANGADERBR: [ would
ke to further ask whether the Goivernment
have underteken any survey of the backlog
in modernisation of defence-oriented
industries that are already evisting in this
country and, if so, the details thereof.

SHRI VIDYA CHARAN SHUKLA .
He asks about modermsation of the
different production units. May I with
your permission, give a general answer ?
We do look into this from time to time
and wherever we find it necessary to
modernise them we certainly do so. There
are several modernisation  schemes
which are under way. Some of them are

Boing to be saoctioned in the near
future.

SHRI P. GANGADEB: Mayl
kaow . ..

MR, SPEAKER: You can ask for
clarification, You cannot ask a third
question, I am so sorry.

SHRI P. GANGADEB: I would
like to have one clarification. .

VAISAKHA'29, 18%4 (S4KA)
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MR. SPEARER: It must be
a part of the previous question.

SHRI P GANGADEB: Whatis the
cost involved in foreign exchange in the
modernising of the plants ?

SHRI VIDYA CHARAN SIIUKLA ;
I can give the figure; I have got some
information here with me. The modernsa-
tion plint 1s from France and 1t will
cost us French Francs 10,300,000. That
15 as far as foreign  exchange component
15 concerned. Apart from that there
would be expenditure in Ind'an rupees
If there 1s any other extra mformation,
if he gives notice, 1shalllay it on the
Table of the House

Proposal to reduce the Import of
Medicines and Encourage Ayur-
vedic Medicines

*913 SHR1 PAMPAN GOWDA.
Will the Minister of PETROLEUM
AND CHEMICALS be pleased (o state:

(a) whether there 1s any proposal
under Government's consideration to
reduce the import of medicines into the
country and encourage production of
Ayunedic Madicines ; and

(b) 1f so, the salient features thereof ?

THE MINISTER OF LAW AND
JUSTICE & PETROLEUM & CHEMI-
CALS (SHRI H R. GOKIIALE) : (a)
and (b). It is the accepted policy of
the Government to progressively reduce
and eventually eliminate import of drugs
and to provide all possible assistance to
the drug and pharmaceutical industry
for taking up production of basic drugs
as well as intermediates from indigenous
raw  materials, whether  practicable.
Similarly, Government is sho keen to
develop all systems of medicines includ-
ing Ayurvedic medicines In the country.
The Central Council for Research on
Indian Mecdicines and Homoeopathy has
aadertaken research programmes with a
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view, among other things, to locatefisolate
indigenous  substitutes for imported
products,

SHRI PAMPAN GOWDA : What is
the percentage of progressive reduction
during the last 2 years?

SHRI H. R. GOKHALE : 1 caanot
follow that,

SHRI PAMPAN GOWDA : What
is the percentage of progressive. reduc-
tion? I want the progressive reduction
percentage for the last 2 years ?

SHR! H. R, GOKHALE : The hon.
Member will be happy to know about
it Ifhe looks at the figures for the
last 4 years. In respect of indigenous
production, from the inutial figure of Rs.
200 crores in 1968 it has come up to
Rs. 225 crores in 1969 Rs. 265 crores
m 1970, and Rs. 300 crores in 1971.
Indigenous production has gone up.
Regarding imports there is progress but
it is not 1n proportion to increase in
indigenous production.

st gewwx e AR
wgea A ot gox Fo & qamr fe
wigkfes sifiedt ¥ Neargr W N
e arAr g at & amar wgar
F e & fag sar aoyr e
quw A ww var §? wiw wigafew
WwAnEwl it 7 Aty feefy
§ % o sOr & ot sford
wrdt § o war wifew agem W @
ot wet € gy § 7

SHRI H. R, GOKHALE : Abomt
indigmous systoms of medicines kike
Ayurvedic uystoms, they hays & lot of
potential in this coustry. This is being
tackied by the Centsal Councll for
Ressarch on  Indian Medicines. They
bave undertaken research peogrammes
and Government have gives them the
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soquisite assistance, including finsncial
assistance.

Wt yeawr suew ¢ wrex dwr
feaar car § 7

Wy W ;. St # gw @
ekl it wrfig o

ot gENwR wHATY . AN AERY,
TN NmgT A AL

wwwW wgew ;W dfsd

e TWATUMW afdw ¢ & ayAr
agarg s @ e gRlaafae,
aeat 1 o groatey fafme qangaY
w0 war ¥ wnary fear war §
ferg mod 2w & _fafee @ wiell ot
qarel &7 fag ek ¥ FERA PAr

wiigg ag 7ff & Wy vEw W
s §?

SHRI H. R. GOKHALE : Efforts
are made with particalar concentration
on the necessity of increasing production
of sulpha drugs and also antiblotics. As
the hon, Member knows, there are at
least two public sector projects which
are doing 15 ona large scale.

SHRI P. VENKATASUBBAIAH :
With regard to encouraging the produc:
tion of ayurvedic medicines, may I
draw the attention of the Minlster
to the fact that encouragement to the
production of ayurvedic medicines whl
get impetus only when it receives doe
consideration from Governmeat? May
I draw the attention of the hon. Mini
ster in this connection to the fmct that
the amounts allotted for improvemest
of ayurvedic medicines are meagre and
the State Covorsments are not abie
”l LI )
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MR. SPEAKER: The hon. Member that extent, the demand for ayurvedic
is making a speech. medicines or other indigenous systems
of medicine is also 1less in foreign

SHRI P. VENKATASUBBAIAH : countries.

I am not making aspeech. . .

MR. SPEAKER : At least it is not a
question which he is asking.

SHRI H R. GOKHALE: Itis a
suggestion and 1 shall bear itin mind.

MR. SPEAKER : At least it isnot
squestion which he is asking

SHRI P. VENKATASUBBAIAH :
May [ know whether in order to
encoursge the production of ayurvedic
medicines, proper encouragement will be
given to the State Governments which
are engaged in this work, and il so,
whether any additional allotments have
been made in this regard ?

SHRI H. R. GOKHALE: With
rogard to production, every proposal for
the manufacture and production of
madicines including the particular type
to which the hon. Member has referred
is examined on a technological basws
aod only then this question whether
certain medicines ought to be encouraged
or not is decided, and 1 am sure that
even thess medicines are taken into
consideration.

oft wfiwer wg ;. wrAdla wsge
wirew, & avowr g § war fake
§ argafer wiwfegf &t wiv § e
W AT W gy & fag wg war
weear st § 7 gL A wed s@
f urg¥fes wiwfedi A shaga &
@ fork aal ¥ W anwfric
widwr arfis ag Fratr ¢ o ?
SHR! H.R. GOKHALE: The very
fact that in the country also ifwe
compare with allopathic production, the

dermod for ayurvedic medicines Is
compEBUwly snetl would shaw that te

witer & agit gem & safer @t
®fag fadat & a@ wa gt
¥ wgrant
+
* 914, ¥lo HHET NATX :

st feramafar ofgwd :

vt few 5 og TR A §wr
wOr fm :

(%) wr 3PaT & gD qEA &
warfag suferat & fag fads) ok
W Al ¥ R agmar wage d;

(w) afe g, @ wa a5 feadt
agraar s ) ¥ §; Wik

(7) 9\ sgmar w  feq-fer
7a gy w« fegr o wr g ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN; (a)
Yes, Sir.

(b) Itis estimated that the value of
relief material distributed by UN Agenciea
and International Voluntary Agencies in
Orissa in connection with cyclone relief 18
about Rs. 3.75 crores. Apart from this a cash
donation of Rs. 2 lakhs Norweign Kroners
(equivalest to Rs. 2.2 lakhs) has been
roceived from the Government of Norway
and a contribution of Rs. 1.90 lakhs to
the Prume Minister's National Reliel Fund
has been received from the U.S.
Government,

(c) The items include cereals, milk
powder, high-pratein proowsad food frems,



23 Oral Answers

biscuits, cooking ouls, medicines, tents,
tarpaulins, clothes and blankets

TMo AREIT TATT : WEAH GRS,
IEATA EA QEFANA Y AT ¥
et gid d oA wEATE W
gEIeg 7 ATFIT AT F4T A w2 930
@ § faad o) mEfas g
1 garaar qugay & fwar ar &4 ?

MR  SPLAKER : The main question
relates to whether any assistance from
foreign countrics and other  sources has
bien re.eived, and the hon Member 15

covering himself under the phrase ‘otlier
sources’,

SHRI YESHWANIRAO CHAVAN
Ihys 1s certamnly & general question which
noimally would require constant study 1
think these steps are being considered

A 9E gg & AU @ gq
Ay W eqfy & wfmr eqer awr
THINE W9 & FHEA

%917, &1 wwT aqw fag : war
T AN I A7 B FI1 F7 fF

(%) 7ar g & ® wika-qr% g &
YA g s & wfy & sfaag
eqifgg Y w19 31 F1€ F1AAT G
& fawrueia g, Wit

(@) st wmA & e¥iqey w6t &
ST §Y TF EHITH 09 wwifma w
£ o w1€ NaAr T § fsruda
§?

T JATAY (2T ereA) v
st (oft feerwea qaw) @ (w) g
§ ¥ WRE-9w g3 ¥ W wiE g
axt & wfe & sfeng ewrfce
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W 7 v @ wgwre &
faaradla a¢dr &1 Afra wag wfa
g ¥ QF Weqrdl gz eArew  gfvwar
TTH Fgria & AN aAgr aar
Taa-ATr & 95979 97 AT afq s
fer gl §MA % fag fasdl & oF
T ZZ TR (WHT A1) TAR BT
TF RET a¥F F fqarondia §o

(&) 1T & 9AHIQ, NG WK
TFEE g gg 9T A%
dR@gAT FAT ¥ INF FQ
9%a® wuar qf iy wEifas s@ &
fag sugs glamig &1 §

st wwy Tow feg: wew W),
fost 2w &1 tfagie sa N S w@
sia g1 g Wi sfagre ¥aw feafaay
&t Agr @ 71 afes 97 sufemar &
giar ¢ i gfagre & @ia-arg qud
AgraTFTG & T AAAAG
s awan g fe CagieY w1 e A<
AN G IT@ AW, AT LYW e
w1 o) wfee faar g, s@ & fordr
¥ e g7, fae s fe R
AN, wlY W sfamd agt agt -
faa w wig ?

ot fawraw Qe ;| weaw qgRY,
I §) §a1 w9 fRgr oty daw @@
w1 @@ § W WA ¥ A
¥ A ot wFre AT AT T L I
% sfamrei & w7 § <ar wig ar Wik
gaT wRw gak v ¥ A w4,
serwag 1w garo gaxr g fe
g F o g@ o & wwix §
mfsdeze §, wie o @ aeg & il
Refrah §, o av & aa e,
sirqifirar satfay ot & gw wax
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¥ o ¥ iy T aiwa gd Wi
atg ¥ wares F) QryAr wAd faw @
a4 ¥ ufas Wi a7 § gram@ws 0
¥ g A & Qg W 9 s
sitw ag 9 wqrfga graw 1 Wi
afaggm v art 7 dar &7 sy 4@
¥ AIWAT A XAT F IAL WA &
YEY OT WA A W@ ] 0

ot giwe zaw fag: & fag emfer
Y &) a1y FT QI G, VU IE W °g
&Y " w1ay 51 g fw war agawa
¥ 97 F1 Y dzargel seafeaar § 34
&1 Jenw g adr fag § fs faardd
W 3a ¥ arafera €1 /5 ?

st fagrata g : S g, w5y
wg1Za, wasw N EFA, W Fga
atzauredt 3w & @A wfgd, Wk gw
9T 3§ Y TR T

WSO RRRE . 8T ¥ AR ¥
WTAQAA GG, TE W & Ty

at agf qev § !

ot gev mm fag w3 & (|)
W i §, MFgaTa
LR R CREILE A

SHRI SAMAR GUHA: The last
conflict with Pakistan known as Indo-Pak
war is also known on the eastern side as
the war for liberation of Bangladesh. It
was won jointly by the Mukt: Bahmi and
our heroic jawans and the peoples of
Bangladesh in India. Does the Defence
Ministry contemplate to have writicn a
good history of the liberation of Bangla-
Desh ?

SHRI VIDYA CHARAN SHUKLA :
%.mmah gind should be
¥ilifon b the Defehce Minlatry officially
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or not—that 1sa question that can be
considered. Ihe hon. Member has given
the suggestion, this could be taken into
account,

SHRI ANNASAHEB GOTKHINDE :
There 1 a village in my constituency
named Manerajuri, which has a good tradi-
tion of sending men to the Armed Forces,
Last year Sepoy Pandurang Salunkhe from
that wvillage was posthumously awarded
mahav irchakra.

MR. SPEAKER : There are a number
of villages near my place also,

SHR1 ANNASAHEB GOTKHINDE:
Many people from that village want to
erect a staiute to commemorate lum.
Vould the Government give that willage
financial assistance ?

MR, SPEAKER: This is a general
question; you can not ask about one
village alone.

SHRI ANNASAHEB GOTKHINDE :
Would assistance be given in monetary
form for the erection of such statutesin
different parts of the country ?

SHRI VIDYA CHARAN SHUKLA :
Villages which send out such heroic people
are heroic villages. Ido not know that to
commemorate their heroic sons they would
ask for assistance from other persons, I
suppose they would be able to and
williog to do 1t themselves.

st wasrq W WEt . weqw
wiew, Afy s saEl & g
¥ oY a7 IfF ww G § g 51 I
a@y WAl §, TF @ A,
&1 qg aaTe <, NI Sa% qnw A @
A fadel waw & Qv sfoar & 9w
® gz ¥ are 7g FA faegw wv
o qc awt §, A T F oAl )
wifr & fad o &% qur AW Iher
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earew oF Slear & w5 ¥ S5 o
fasrc auwit wr g ?

ot fewn wew g : & o w7 g
g 5 ot woit sfear T 4 dgur &
AY gZ rew wAr § g wEOE w9
& gy @ AT &) w9Td WIS qE
Ifeq cam g qATY w1 v fwra-
7 ¢

§EU AW AN qEAT gIE A
foar fe fear = & @re o fa0
¢, agr gz agh Femr S & gia o,
W I FGATAT AW, FO ¥ AR A
wit as o faga 7 gwr 1
w2 § fyg § agar ¥ wla e
@ EIT & W1 §, Iq A ¥ U ¥
g & fawifea &t @ qret 31 98
¥ xre gasr frafa fear wraar o

gt A JI I &7 FUH § gH
¥ fad qw ga sur ox e fear
wr & 1 9T faw war7 #Y aww ww-
Mg agfafeqr g Se eqia &
ar ¥ Fwrs 7Y foar om xgr &1

ot e wnt : gsaw agieg, &
wraxt wogar ¢ I faw o feelt &
were gfear R o< o Sfy @ &
ofie ¢ JaAl A efe § aw @
¢, war it KWt qe T TIE g W)y
¥ sy % a1 ¥ wgt Y N Fade
fed g ar g ¥ g N Y@
sk B Wi gk § fe ot &
wife ¥ awra wow a1 g8 A ewrdt
o Fafaer wor wrgd § few & oy
aTwTay ST ¥ @ ?

o forTwTy g @ wSw A,
wr ool [ frem oy & enres
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et dw & fefwer woit & wwr oy §
oI Ayt & ewrg WAl A ooy g
Tt {1 wiv afe o § @Y W
avg ¥ vt § s qrfeener & pw dw
a1 gA7 ¥@ avg N OF, foor qogw
Agaxr femr , 3a M guugt ¥
TFT AT N7 A% | W gAY avg W
Nags st N g s &
ST wfed aredly A o fewre 5@
g ol 3w & s frf A § et
asgw ¥ gy Afa s § s ag
vty SwaTg ¥ Wi el gl &
& @ avg ¥ enavewi w1 Fmfg gt

Tifgd 1

qEqH WENLT : W9 A QF AT FE
ot faardl &y §F § 3T * Ty X
ayr Qtar wfgd | qrgg § ao gied
Rar § &

Until we are able to erect a regular

memorial, they should be specially instruc-
ted.

arafta w7 § wiga ¥, €4 o}
ard § 1 97§ qe fgnay Afed
The must keep the serenity of the atmos-
phere.

Admission of Girls in Sainik Schoel

*920. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
DEFENCE be pleased to state :

(a) whether no provision bas been
made in any Salnik Schoo! for admission
of girls; and

(b) If so, whether Government propése
to make suitable provision in this regard ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THR
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MINISTRY OF DEFENCE (SHRI
VIDYACHARAN SHUKLA): (a) The
answer is In the affirmative.

(b) No, Sir

oft goor wox qid : Wi @ Aregw
¥ & oo wlew & sgar g g e
et wfwwe ¥ oft 6l gw ¥ W
WX AgY ey qar §, Wik 1@ g v
age @l § tw aw w1, foaw
WY #Y h wsnat Y os A
¥t xfagre epaied ¥ foar 21 2
oAy wrgar § fe sar xw 7Y gfez i
oy gy WA wgzg B fawc W @
§ fr wyfeaqt &1 o dfvs e
ATATET ) WX IW &1 ol §fF for
€ oy ?

oft fwer wear gvw : agr o dfaw
et ¥ wEfeqY & arfed 1 A
§, it xw at A ik fawre A fear
o Wy o faw du & gmag
aficfeafeorat § W forg a0 & woR W
W § g yowdAgy WA @
faw ¥ wqure ag ara S 7 WA
fe w aig v i grawa fwa
Ll

ot gr wox af¥ : WA w7 sfEgie
areft § e wted &t it wesftarf &
% REIQ AR §oy Jw fsar )
& wrr wigar § fe sy Tar swrew
W Igw ¥ gy e ¥ W fad
dare § ? afc gt, @t war wefed)
sy wedle wr & fedr  fear
wyiar ?

W wtew oy ood fed @
:;H!itﬁﬁiﬁwm ¥ ¥ ford
?
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ot wam faprt wwddt - W
W ¥ o Iuc fear, g A8 wvw
uafy amar | & g5 guwy ¥ wEwe
g s xan fedw v g wef &1 ag
wufeal % fay wfind dfrs fgar
#1 997 § | w0 wgw A fe 5y
agfear aorer gt §...

o WiRT  WT ¥ Sgt ¥
ayat wr w77 ? wre QY A E?

! wew fagrd T ¢ wew
agtzg, g weivar dfrv fgar veo
FEAI qgdT & a1 wAd  fayr 96
sqacqr wGA wifEr gr oady, Wi
aZRT 43 T@HTG |

worw wERd . W I A 99
wfad | wrag ¥ & qag s Afad

it faerwen gew . 5@ ¥ S A
wehT QA A A W, o
A 99 wed) U w1 wAE § 1 Wl
gq &l } wqat Nt Qraar wark § 9w
¥ qg Dar § v dfe gl A A
wed W fey o § &y Awaw
fedeg a¥dt & 4% ax g1 gfe
gt s duaw fedem o X[
watear At AN § @ fed
§fr% egal & ST ¥ A faar am
uﬁgﬁﬁtmiaﬂ&ﬂrmm‘tm
axedt Y w8, 9ed ferdm g A
ot win g fear &0 A3 Fuw
adara feafs w1 era fsar g1

e Afew @ qqr wor s
ot wraddl w0 AW ay wga
@ § wyfeat W
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SHRIQ VISWANATHAN : In many
countries the faiwr sex 18 recruited to the
armed forces, miinly intelligence. Way
should we not consider that aspect of
recruiting ladies to the military intelligence
section 7

SHRI VIDYA CHARAN SHUKLA:
We do not believe in recruiting them,
particularly in military intelligence. For
that boys and girls are not recruited thr-
ough the sainik schools.

SHRIMATI M, GODFREY: In view
of the fact that basic military training is
given to all citizensof 1India, do they
consider opening the sainik schools to girls
who want to do higher training ?

SHRI VIDYA CHARAN SHUKLA:
As the hon. Member knows, there is the
Girls' Wing of the NCC where they are
given regular training. Regarding the
army, navy and awr force, we shall copsider
the suggestion given by the hon. Lady
Member,

MR. SPEAKER : Now we shall take
up the second round of the question list.

Petro-Chemical Unlts Set

Country

up in the

*919 DR. KAILAS on behalf of SHR]
S.N. MISRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the number of petro-chemical units
set up In the country with foreign collabor-
ation and without any such collaboration;

(b) the pumber of units which have
gone into production; and

(c) when the target capacities willbe
achieved by these unijts?

THE MINISTER OF LAW & JUS.
TICE AND PETROLEUM & CHEMI-

MAY 19, 1972

Oral Answers 32

CALS (SHRI H. R. GOKHALE}): (a) The
major petro-chemijcal unitsset up for
manufacture of primary and basic raw
materials in the country are :(—

(i) Two Naphtha Crackers with their
integrated down-stream facilities;

(i) One unit for manufacture of Metha-
nol and another unit for the manufacture
of Phenol and Acetone.

From these primary and basic raw materials
a number of secondary and tertiary prod-
ucts are manufactured.

All these four units have been sct up
with foreign collaboration.
are in

(b) All these four units

production.

(c) One of the two crackers has alieady
attained licensed capacity. The other
unit has reached 759 of its licenscd capa-
city in 1971, The Methanol Unit has opera-
ted during 1971 at about 66% of the
licensed capacity, while the unit producing
Phenol and Acetone has worked at above
909, of installed capacity in 1971, These
units are likely to achieve their
approved capacity within a couple of

years.

DR. KAILAS : May I know from the
hon. Minister whether one  of the firms
manufacturing menthol, having a capacity
of 66 per cent only and Is it true that this
firm is not having suficient production
the country? 1s it producing sufficient men-
thol for consumption or mced in the

country ? -

SHRI H.R. GOKHALE: Perhaps
the hon. Member is referring to the meth-
anol plant of the Fertilizer Corporation of
India. Here the production in the year
1971 was 23,310 tonnes. Althaugh the
capacity is not to the tune of the designed
capacity because of operational reasons,
the production is increasing. , f
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Wity ripbit o Sdoh St Past
W Distitéo

S.N.Q.5: SHRI K.GOPAL :

SHRI M. R LAKSHMI-
NARAYANAN :

Will the Mnister of STEEL AND
MINES be pleased to state :—

(a) whether sny decision Has sifcé ¥éen
taken on the feasibility report on Salé¢hn
Steol Plant submitted by M/s Dasturco,

(b) if t6t, the rensors therelof;

(c) whiether Ml¥ Dasturco have béén

mtkwll to sabinlt févh repbrts resulting in
considerablé defay; andl

(d) the time by which the constroction
of the Steel Plant is expected to be taken
up?

THE MINISTER OF STEEL AND
MYNES(SHRI S. MOHAN RUMARAM-
ANGALAM)': (a) to' (c) . Alter scrutiny
of'thid Pebibitity Report by the Depart-
mbotof Stid, ' siirles of miceitngs was
Held'withthd Cohsultants, M)s M. N
Distitr & €4., and'also wiih the concerned
Miisittrios7tidattmdnts and it has been
dbcifed thiit the prédixct-mix for the Salem
Sté#r PHHY should includh only flat produ-
cts! The pidduct-mix wodld be :

tonnes per annum

(1) Stainives et 70,000
(1) Sifkon stbel 'shests 75,000
(ii)- Other-special stecd’ 30000
Gv)'Mild steel sheefs)

uﬂpt_ 20,000
Total mm

of fajshed weel

hﬂm Inbon

hf woul
e
uarss 6 Project Report.
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() Tt 15 expected fhat as sobh as tile
Conshltants are if a positibn to indidare
tho terriicé levels, site lvelling woik cin

commedce This may take about é1x mdath
Trof folw.

SHRI K. GOPAL : The hon, Prime
Minister Isid the foundation stone for
the Salem Plant as early as in September,
1970. 1t has taken more than 1} years to
fioalise the feasibility report. I would
like to know when the consultants were
appomted and whether there has been any
delay 10 submatting the report. Now that
the decision has becn taken with regard to
the product-mix and investment, I would
like to know when exactly the constraction
will begin.

SHRI § MOHAN RKUMARAMA.
NGALAM : The Consaltants were appol-
nted on Pebruary 25, 1971 and were givin
sht morths to subntit the feasHiiity report,
There was some défay in the finalisaticn
of the prodact-mix and they sought exten-
sion and submitted the report on Decem-
ber 10, 1971. Since this plant is ghing to
produde special stbel, and alloy, it tovk
sbimk tithe'to Adlise all that. I have no
ddubt that thé cdnstruction will be speeded
upmow. I would téll thé hon, Member
thit il'wil tike us ancther six modths
th stait siteilevelling work.

SHRI K: GOPAL : The hon. Mfinister
says that the product-mix consisis of flit
products of special steel. There #s alrexdy
an alloy steel plant at Durgapur, I wonder
whether it will be profitablé to produce this
item 1o the Salems Steel Plant. Thete i
heavy demand for seamiess tubes and, 1
beliove, they are going to have a plant in
India. If no decision has beew taken with
regard to this item, [ would like to know
whether this item will airo be produced in
the Salem Steel Plant. As it is, wo are
importing this item.,

SHRI S, MOHAN KUMARAMAN-
GALAM : The declsion regarding the pro-
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duct-mix for the Salem Steel Plant has
been taken after cxamination of all the
alternatives available. It is the considered
view of the Government as well as of the
Consultants that this 15 the most profitable
product-mix for the Salem Steel Plant.
Once that decision has been taken that it
is going to produce only flat products,
it will not be proper to set up special faci-
lities for the production of scamless tubes
in the Salem Plant. The hon. Member
will understand that the raw material for
the production of steel is blooms and,
since the production of blooms is not in-
cluded 1n the product-mix, the question
of having that at the Salem Plant does not
arise,

SHRI M. R. LAKSHMINARAYA-
NAN : The hon. Minister says that the
work will be started in another six months.
I would like to know whether thereisa
court order enhancing the rate at which the
land has to be acquired and, if so, what
was the price fixed by the State Govern-
ment before and what 1s the prioc suggested
by the Governmeat now, Is the Govern-
ment of Tsmil Nadu going to accept the
price or is going to oppose it?  Futher, 1
would like to know whether any land has
been acquired for this project through the
Tamil Nadu Government and that there 18
full cooperation given by the Taml Nadu
Government to start the project as carly as
possible.

SHRI 5. MOHAN KUMARAMAN-
GALAM : Tbe hon. Member will appre-
ciate that the price for which Iand is
acquired is fixed not by the Government
but by the Land Acquisition Officer. 1Itis
true that some of the persons whose land
was acquired were not satised with the
award of the Land Acquisition Officer and
they bave taken it to the court. The court
has fixed a somewhat higher figure. That
is a matter, however, which is entirely
within  the ambit of the State
Government and we have bden sssured by
the State Government that they are taking
.up the matter on appeal. 8o far as the
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cooperation from the State Government
18 concerned, there is absolutely no mis-
understanding on that score at all.

SHRI K. LAKKAPPA : In view of the
recent statement made by the hon. Mini-
ster regarding eost of production of seiting
up of new steel plants and in view of the
inordinate delay in the setting up of
new steel plants and because of the state-
ment made by him that the existing steel
plants should be expanded instead of
going n for new steel plants, suspicion has
been created in the minds of the people
whether the new steel plants will be coming
up including the Salem and Viayanagar
stecl plants. Therefore, in that back-
ground, [ would ask the Minister whether
he will give an assurance that the pew
steel plants at Salem and Vijayanagar
will be setup . ...

MR. SPEAKER : You can ask a sepa-
rate Short Noitce Question on this.

SHRI K. LAKKAPPA : I have put a
question about the Salem steel plant.
Because inordinate delay has been caused
even though the report of Dastur & Co.
has come in, I would like to know whether
there is any rethinking in the minds of
the Ministry, especially because of the re-
cent statement made on the floor of the
House regarding cost of production in
setting up new plant, about setting up of
niew steel plants.

SHRI 8. MOHAN KRUMARAMANG-
ALAM : I have never made any statement
dealing with the question of expansion of
existing steel plants =8 somwething In the
alternative to the setting pp of steel
plants in Visakhapatnam and Vijaysnagar.
The decision of the Government to set up
these stoel plants is final, and there is no
“rethinking on that score. The hon. Mem-
ber has suggested that there has been in-
ordinate delay to relation to the plams for
the construction of the Salem Sieel Plant.
Tam not prepared 15 sdmit that, On_the
oontrary, we have ‘expedited the matters
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to the maximum extent possible. But
taking a decision involving an investment
of something like Rs. 340 crores has to be
done after exercising the utmost care
regarding the product mix and the process
to be adopted.

SHRI G, VISWANATHAN: May |
know when the work on Salem Steel Plant
will be completed and it will go into
production ?

SHRI 5. MOHAN KUMARAMANGA-
LAM: 1 would not like to commit my-
self firmly to any particular date, but I
would give a rough date In a2 mnute,
because we have asked the consultants to
work out a pert chart which will give the
time for completion of every single stage
in the process and that would enable us to
come to & more determined conclusion
about the final date by which the plant will
g0 Into production, At present our assess-
ment is that it should be 1n the year
1977-78.
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Settlement of Pay and Allowances
of INA Personnel

*906. SHRI G. Y. KRISHNAN :
Will the Minister of DEFENCE be pleased
to state ;

(a) the number of personnel of Indian
National Army whose claims of pay and
allowances have been scttled so far; and

(b) the number of the personnel whose
claims are yet to be settled ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b).
Presumably, information 1s required in
regard to claims by INA personnel for
restoration of forfeited pay and allowances.
If so, the position, as on the 31st March
1972, in respect of the claims for the pay-
ments authorised in October 1967 aod
June, 1970 15 as follows —

(i) Paymenmts awthorised m Ociober,
1967:

No. of claims recerved, 15,101
No. of claims settled. 14,920
No. of claims yet to be

sottled. 1
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() Paymemia amthovieed in  Juew,

No. of ciaims received. 14,663
No, of cases sejtied. 14,255
No. of cases Yot to be

settled. 408

Utllisstion of Unuiltised eredit from
Lqyt Earogesn Coumisles

*909. SHRI N. K. SANGHI: Wi
tw Migisier of FINAMCE be ploass to
sye: -

() whether axd amounting to mere
shan Rs 300 crores from the Soviet Union
and other East European countries 15 lying

unutilingd,

{b) whether in view of the uncertainty
Appgricap, s, Goyernment bave taken up

the qpestion, of wiiising the amount as
non-project assistance with the sad

countries; and

(¢) if so, the reaction of the sad
countries thereto 7

THE MINISTER OF FINANCE
(BHRI YASHRWANTRAD GHAVAN) ;
(a) Yes Sir.

(h), No dificulty has yet been felt1n
spporting the necesbary raw materials and
companents from the Soviet Union and
Eps Buropean countties under nmormal

M The need to import the same
umh; crpdits has, therefors, not yet

arisen,
(c) Doesnot arise.
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Criteria for Gallantry Awards to
Military Bersoumel

*912. SHRI RIRENDER SINGH
RAO. Wil the Minister of DEFENCE
be pleased to state the oniteria laid down
for awarding gallantry awards to the
MiBitasy presomoali?”

THE MINISTER OF TFINANCE
(SHRI JAGJIVAW! FEAM)it Aletaaint
indicating the cniteria for giving sallantry
swnriete thpiperpoenel OF thae Ay, the
Nayy asd the Air Fpsee is laid on the
Table of the House,

STATEMENT
LAID ON THE TABLE OF LOK SABHA JN REPLY TO STARRED QUESTION
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fw Param Vir Chakra

For most conspicuous bravery or somé daring or
pre-eminent act of valour or seif-sacrifice, in the
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3

4.

Ashoka Chakra

Maha Vir Chakra

Kirti Chakra

Vir Chakra

Shaurya Chakra

Sena/Nao Sena/Vayu Sena
Medal

Fér most conspicuous bravery or some act of
daring or pree-eminent valour or self-saorifiee
otherwise than in the face of the enemy.

For conspicuous gallantry, in the presence of the
enemy, whether on land, at sea or n the air,

For conspicuous gallantry, otherwise than in the
face of the enemy,

For gallantry, in the presence of (he ememy,
whether on land, at sea orn the ar

For gallantry, otherwise than n the face of the
cnemy

For such individual acts of exceptional devotion to
duty or courage as have special signaficanes’or

the Service concerned.

8. Menlion-in-Despatches

For distinguished and Meritorious Service m

operational areas and acts of gallantry which are
not of a sufficiently high order to warrant the
grant of gallantry awards.

Prodaction at Small Arms Factory
at Tirachirapalli

*913  SHRIM.S. SIVASAMY":
sHRI MUHAMMED SHERIFF.

Will.tbe Minister of DEFENCE be
pleasad to state:

(a) whether Small Arms Factory at
Towuchitapalii has started manufacture of
automatic carbines and somi sutomatic

Ishapore rifies, and

(6 it so, the lewel of production
achieved 7}

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF. DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b), Reguiar production of sutomatic
carbions has-started ‘fu. fhe SHall Arms
Factory, Tirochirapalil, A pilSt bitch of
semi-antomatic tifies has been succesifully

assembled and fired in the Factory and
regular production thereof will be taken up
during the year
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Higher Royalty ea Crade to Gujarat
und Atem Gotornmenis

%918, SHRI M. KATHAMUTHU :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state =

(a) whether Governments of Gujarat
and A ssam have sought higher royalty on
the crude oil produced in their respective
States; and '

. {b) if 5o, the meaction of CGovernment
thereto ? B

THE MINISTER OF LAW & JUS-

TICE AND PETROLEUM & CHEMI-
CALS (SHRI H. R. GOKHALE) : (8) Yes,
s*-. . v . iy '

P
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(b) The matter is under discussion
between the Government of India and the
State Governments of Gujarat and

Arrears of Income-Tax In Madhys
Pradesh

6681, SHRI ARVIND NETAM ; Wil
the Minister of FINANCE be pleased to
state :

(a) the total amount of arrears of
Income-tax in Madhya Pradesh, District-

‘wise, at the end of the year 1971-72; and

(b) the steps taken so far to realise
arrears and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). The information
is being collected and will be Iaid on the
Table of the House as early as possible.

Losns advanced by Nationalised Banks in
Bastar District (Madbya Pradesh)

6682, SHRI ARVIND NETAM : Wil
the Minister of FINANCE bo pleased to
state the total amount of loans advanced
by the nationalised banks in Bastar
District in Madhya Pradesh for agricultu-
ral purposes and for the development of the
small scale industries during the 1-1 two

yoars 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The {nformatioan Iis being collected and will
be laid on the Table of the House.

" Reclassificat fon of Rimehl Oty

sm. KUMARI KAMLA KUMARI ¢
Wil the Minister of rmmm b M_

.'umz
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(a) whether Governmeat propose to
reclasiify Ranchi City In Bihar; and

(b) if so, the time by which it would be
decided ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANEBH) : (a) and (b). The question of
classification | re-classification of cities/
towns including Ranchi City, for purposes
of grant of house rent and compensatory
(city) allowances will be considered after
the final population figures based on 197
Census become available.

Amount spent on the Development of
Trivandrum and Cochin Airports

6684. SHRI VAYALAR RAVI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state *

(a) the amount spent on the develop-
ment of Trivandrum and Cochin Airports3
1 1971-72 and the nature of works under-
taken and completed; and

(b) the nature of works proposed to be
taken up for the development of the Air-
ports in 1972-73 and the estimated expendi~
ture thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A sum of Rs, 39,990 was
spent during 197172 on development
works at Trivandrum acrodrome. The
development works included construction
of a cycle shed, provision of flush-doors in
the control tower and the terminal building,
provision of mast foundation for the
transmitting station, construction of VOR
station and electrical works. No expen-
diture on development works at Cochin
aerodrome was incurred during that year.

(b) Construction of VOR station, a
customs block and 73 residential quarters;
extension, additions and alterations to the
existing termina! building; provision of
bisck-topped over-runs for 100 fi. length
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at both ends of 14/32 runway, at Trivan-
drum aerodrome, and modifications to the
existing terminal building at Cochin aero-
drome, are proposed to be taken up during
1972-73. The expenditure during 1972-73
on the development works at Trivandrum
is estimated at Rs. 5.2 lakhs and thaton
the development work at Cochin, Rs, 1.4
lakhs,

Exemption from payment of Travel-tax
fo officials going abroad

6685. SHRI M. S. SIVASAMY
Will the Minister of FINANCE be pleased
to state :

(a) whether exemplion from payment
ol Travel Tax bas been granted to officials
roing abroad on official duty; and

(b) if so, a brel outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R
GANFSH) : (a). Yes,Sir.

(b) Employees of the Centrai Govern-
ment who are paid from the consohdated
Fund of India and whose travel is in con-
nection with the affars of the Union, arc
exempted fiom the whole of the foreign
travel tax leviable under sub-section (1) of
Section 45 of the Tinance (No. 2) Act,
1971, subject to their producing the requi-
site certificates. A copy of the relevant
potification GSR 237 (E) dated 5.4.1972
was laid on the table of the Lok Sabha on
55,1972 (vide S. No. 11 of Lok Sabha
Bulletin No. 616/Part II dated 6 5 72).

Financial assistance to Kerala

6686. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
FINANCE be pleased to state :

() whether the State Government of
Kerala have recently requested the Central
Government io increase the Central
Assistance under the Fourth Five Year
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Plan inwiew of the tight: ioancisl.-position:

of the State; and ;..

(b)if 30, the reactien. of Goveenment:.

thereto ? _

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (») No, Sir.

(b) Does not arise.

Evasion of incemertax'in Andiwra Pradesh
6687. SHRI1 Y. ESWARK REDDY :

Willithe Miinister of FENANCE be pleased-

MAYQ19,04972>:. -
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searches have been made or whese petitions
by way.of  voluntary. disclosures -or for.
scttiements bave been made, which are
peading,aAnd the-iocome. involved. thesein
are given in the attached statement.. As.
regards cases in which penalty proceedings
for : concesiment - have:-: béen :- initiated,
whicliiare pending, the «districs-wise oy’
of : the ynumber :of . cases and the amount -
ever;:the total nomber.of cases in the. two:
chargsa of the Commissioners .of Income--
tax,! Ahdhen  Pradedhi] ‘and. I}, are-as:
under .

to state the number of persons being pro- Commissionsr of
ceeded against for evasion of income-tax in I"c_om't.“' Y - _
Andhra-Pradesh - District-wise and - the ARSMETRSe 52 caes
approximate total amount of ‘moncy in- Commissioner of
? Incomeax, o y
THE MINISTER OF STATE IN THE Addtrs Fradesh-I0 978 ‘tases
GANESH) : The number of cases in which et o
Siatememnt
No. of cases involving
Searches ' Voluntery Dischosares
. ——— and Rttiements
: No. Income involved
Name of the in lakhs Ne. Hicome lvebiedin ;.
District ~ ofrupces - " “lakhs ‘of tupees-
,th t I 0.80 -
East Godaveri . 12.. 28.25 1 8.84
West-Godavari | y ; 5 . _ 447
Krishna 2 100.00 r 1084
Hyderabad 7 13.60 B T S L A
Vizag 15 17.14 S TR
Seikakulam . 3 a8 - I
Goatwe 2 9.00° ”
Mahaboobnagar .. L L, 02
Niznmabad oL !__l__' m
m* _ e 3 I w
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Arrears of Income-tax against top
Individuals/Firms In Andbra Pradesh

6683. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) the names of the first twenty per-
sons or firms in Andhra Pradesh against
whom the maximum amount of Income-
tax is outstanding at pressnt, separately ;

(b) the amount of Income tax due in
the case of each person or firm;

(c) the steps taken by Government to
recover the samo and the result thereof;
and

(d) the steps proposed to be taken in
the future in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a)to (d). The information
is being collected and will be laid on the
Table of the House as early as possible.

Development of Tontism in the
Country during Fourth Plan

6689. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(n) the schemes included in the Fourth
Plan for the developmeat of tourism in the
country; and

(b) the total expenditure incurred in
this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A statement is laid on the
Table of House. [ Placed in Library. See
No, LT-208372)

(%) Upto 31st March, 1972 an expendi-
ture of Ry, 389,88 luichs bas been incurred
onthe Depurtinont of Tourism schemes,
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and Rs, 518.82 lakhs on the scheme of the
India Tourism Development Corpora-
tion.

Loans Sanctioned by Nationalised Banks
in Andbra Pradesh

6690. SHRIY. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) the total number of loans sanctio-
ned by nationalised banks, including
State Bank of India in Andbra Pradesh to
the agriculturists, handloom weavers,
businessmen, small-scale 1ndustrialists and
rickshaw pullers, separately and District=
wise;

(b) the amount givea under each head;
District-wise;

(c) the number of applications pend-
ing under each head and the reasons there-
for; and

(d) whether there is any proposal
under consideration to simphfy the proce-
dure and to post immediately the required
staff tor effective functioning of the banks
there ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN]) :
(a) to (c). The information to the extent
possible is being collected and will be laid
on the Table of the House,

(d) Banks have been atked to review
their procedure with a view to simplifying
it where necessary. The banks aiso take
steps to provide adequatestaff to the
branches to meet their requirements.

Payment to Creditors of Golcha Properties
(PVT) LID,

6691. SHR1 BISHWANATH JHUN-
JEHUNWALA : Will the Minister of
COMPANY AFFAIRS be pleased to
state :
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(a) whether the Official Liquidator
of the Golcha Properties (PVT) Ltd. has
in pursuance of an order from the High
Court declared payment of 40 per cent of
the deposits to the creditors; and

(b) whether in view of the fact that
most of the creditores are away from
Delhi, Government have considered the
desirability of making payment through
the Liguidator’s Office in Delhi or through
bank cheque and if so, when a decision in
this regard will be taken ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGIHUNATHA
REDDY): (a) and (b). By an order
dated 10th March, 1972 of the Honble
Company Judge Rajasthan High Court,
Jodhpur, paymsnt of the first dividend of
100  paise in the rupee to the
preferential creditors and 20 paise in the
rupee to the ordinary creditors has been
directed. By another order dated 30th
March, 1972, the high Court directed the
payment of a second dividend of 20 paise
in the rupee to the ordinary creditors. The
High Court, Jodhpur has fixed the dates
of payment of first and second dividends
from 1st June, 1972 to 30th November,
1972 and Ist July 1972 to 3Ist December,
1972 respectively. The individual notices
under rule 276 of the Companies Court
Rules, 1959 have already been issued to
the creditors.

The Official Liquidator attached to the
High Court at Jodhpur who is the Official
Liguidator of Mjs. Golcha Properties
Private Limited (In Liquidation) has no
office in Delhi. Crossed Cheques in paym-
ent of dividends to the creditors will be
issued by him from YJodhpur Office.

Capital Raised by Public Limited
Companies.

6692, SHRI T. D. KAMBLE :
SHRIE. V. YIKHE PATIL :

Will the Minister of FINANCE be
plessed to refer to the reply given to
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Unstarred Question No. 4269 on the 28th
April, 1972 and state :

(a) whether the capital was raised
through public issue and the purpose for
which it was raised;

(b) whether any of these companies
have participated in the World Bank
programme [or expansion of the private
sector of the co'lieries; and

(c) the names of such companies and
expansion made in terms of licensed and
installed capacities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The four coal mining
companies referred to in reply to Unstarred
Question No. 4269 on 28th April, 1972 have
not raised the capital through public
issue by prospecius. While the National
Coal Development Corporation Ltd. and
the Singareni Collieties Company Ltd.,
raised capital to meet the requirements
for their expansion programmes, the
Jaipuria Samla Amalgamated Collieries
Ltd. and Oriental Cnal Co. Ltd. raised the
capital pursuant to the schemes of amalga-
mation of certain other companies with
these two companies respectively.

(b) and (c). Mational Coal Develop-
ment Corporation Ltd. and Singareni
Collieries Co. Ltd. have not participated
in any World Bank programme. Oriental
Coal Company Ltd. and Jaipuria Samla
Amalgamutcd Collieries Ltd. have partici-
pated in the Worlk Bank programme for
expansion of the private sector collieries.
Regarding expansion made by the latter
two companies in terms of licensed and
installed capacities, information is boing
collected and will be laid on the Tabile of
the House.

Scheme to Mobilise Ex-Defence Officers
to Vitalise Tourist Services

6693, SHRI DEVINDER SINGH
GARCHA ; Wil the Ministeg of TOUR-
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ISM AND CIVIL AVIATION be pleased
1o state :

(a) whether there is any scheme under
the consideration of Government to mobi-
lise ex Defence Officers to vitalise tourist
services in areas unlikely to be tapped by
big hoteliers; and

(b) if so, the broad outlines

thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A scheme to
construct medium priced motels to  be
given to ex-Defence Officers on a hire
purchase basis is under the consideration
of the Department.

Percentage of Posts Reserved for Disabled
Persoonnel of Armed Forces in Indian
Airlines

6694, SHR1 JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state *

(8) whethether their Indian Airlines
has reserved some of posts for disabled
personnel of armed forces and if so, the

percentage thercof ?

(b) whehter previous service of ex-
servicemen is counted for any purpose
in Indian Airlines ; and

(c) whether Government have issued
any directive to Indian Airlines in this
regard and if so, the action taken by
Indian Airlines thereon ?

THE MINISTER OF TOQOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. I1MH% of
vacancies in Class 11l and 27§% in Class
IV are reserved for ex-servic~men—
disabled or otherwise—and  deperdents
of personnel killed in action. As 8

working principle, 7§% of the vacancics
are carmatkod to be filled by disbled
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ex-servicemen and dependents of service-
men killed in action, the balance 109
in Class 1If and 20% in Clus IV be-
ing kept for cx-servicemen other than
these disabled in szivice,

(b) For appointment against reserved
vacancies every ex-serviceman, who has
put in not less than six months conti-
nuous service in the Armed Forces, shall
be allowed to deduct the period of such
service from his actual age and if the
resultant age does not exceed the maxi-
mum age limit prescribed for the post by
more than threc years, he is considered
to be within the prescribed age limit.

{c) Yes, Sir, and the directive so
18sued is being implemented.

Exchange Racket In Air Tickets

6696. SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether attention of Government
has been drawn tu a report m the
‘Statesman” dated the 6th May, 1972
under the caption ‘Exchange Racket in
Air Tickes’ ; and

(b) if so, the reaction of Goverament
thereto ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.KARAN

SINGH) : (a) Government are awarc
that some international airlines indulge
in the

in malpractices which result
diversion of traffic and the loss of foreign

exchange.

(b) Government have taken the
following measures to deal with the
situation.

(i) Introduction of reduced return
excursion fares between USA and

Indian ;
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(ii) Introduction of special youth
Yares between India and France ;

(iii) Establishment of = subsidiary
company by Air-India for opera-
tion of charters ;

(iv) A new rule has been incorporated
in the Aircraft Rules, 1937, where.
by it is ccmpulsory for airlines to
file their  tarifis with the DGCA
for approval.

Apart from the above measures, a close
watch is being maintained by the IATA
Enforcement Ouganisation as well as by

our own  governmental  authorities
concerned with  infringen ent of Foreign
Exchange Regulations,

Grant of all India Lisbility Allowance
to Employees of Defence Accounts
Depariment

6697. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state :

(a) whether the Wanchoo Commission
in its Award dated the 24th November,
1969 had recommended the grant of All
India Liability Allowarce at 10 per
cent of the basic pay to employees of
Defence Accounts Department who are
transfesred with cffect from 1st January,
1970 outside the jurisdiction of the Home
Countroller ;

(b) whether the Award was accepted
by Government in full ;

(c) whether the All India Liability
Allowarce is also being given to those
persons who had been transferred prior
to 1st January, 1970; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THRE
MINISTRY OF FINANCE (BHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir,
According to the Award given by the
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Board of Arbitration, the allowance in
question isto be granted to employees
who are transferred outside the jurisdic-
tion of their Home Controllers and the
station of transfer is not in their Home
State. Theaward came into force from
Ist January, 1970

(b) Yes, Sir.

(€) Yes, Sir, but the allowance
is payable from Ist Japuary, 1970,

(d) (c) is based on the clarifica-
tion given by the Board of  Arbitra-
tion,

All Indla Liability Allowance to Employees
of Defence Accounts Department

6698, SHRI SAT PAL KAPUR : Will

the Minister of FINANCE be pleased to
state :

(a) whether the All India Liability
Allowance is not given to employees of a
particular category of Defence Accounts
Department whose services were Hable to
be transferred;

(b) If so, the reasons therefor; and

(c) the reaction of Government there-
of 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD) : () and (b). No,
Sir. The All India Liability Allowance is
not admissible to employees who do not
fulfit the conditions prescribed in the
Awnrd given by the Board of Arbitsation.
A copy of the Award is laid on the Table
of the House. [Placed in Library, Ses No.
LT—2086/72).

() The Government has acogpted the
Award jn full and is not nm.lqlﬂ
beyond the Award,
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Grant of Al-India Liability Allowsnce
to employees of Defence Accounts
Departments

6699. SHRI SAT PAL KAPUR : Will
the Minister of BINANCE be pleased to
state :

() whether Government would lay on
the Table of the House a copy of
the Wanchoo Commission Award regard-
ing the All-India Liability Allowance to
Defence Accounts employees ;

(b) the r.umber of employees of Defence
Accounts Department who are getting the
All-India Liability Allowaoce apd the
number of those who have been denied
this allowance ;

(¢) whether this allowance is also being
given to those persons who are on the
verge of retirement; and

(d) if so, the number thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) A copy of the
Award is laid on the Table of the House.
| Plgced in Library. See No. LT—2087/72].

(b) The information is being collected
and will be supplied as soon as possible,

(c) Yes, Sir, provided the conditions
for its admissibility are satislied,

(d) The information is being collected
and will be supplied as soon as possible.

Setting up of a welfare fund for families
of Jawans

6700, SHRI CHINTAMANI PANI-
GRAHI :

SHRI NARSINGH NARAIN
PANDEY :

Will the Minlster of DEFENCE be
pleased 1o state:
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() whether any Welfare Fund for
families of jawans has boen launched;

(b) if so, the amount received in it so
far; and

{c) the broad outlines of the schemes
to be carried out with it?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (o).
There are certain Welfare Funds for ex-
servicemen serving personnel and their
families which are already in existence.
No new fund for the welfare of the fami-
lies of jawans has been launched so far,
However proposals are under considera-
tion for setting up a fund to be utjlised for
making recurring/oon recurring grants or
loans to disabled ex-servicemen and de-
pendents on those killed in action in con-
nection with their education, training,
rehabilitation and for construction of
houses for next of kin of those killed
during war.

Seaking Helicopters

6701. SHRI C. CRITTIBABU : Wil the
Minister of DEFENCE be picased to state
whether the Seaking Helicopters expected
to be received by the middle of 1971, have
since been received 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : Yes, Sir.

Expansion Scheme for Naval Dock-
yard, Bombay

6702, SHRI C. CHITTIBABU : Will the
Minister of DEFENCE be pleasad to state
when the expansion scheme of Naval
Dockyard, Bombay is expeeted to be
ocomplieted 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) The expansion
Schame of Naval Dockyard, Bombay, is
now expected to be completed by the end
of 1976.
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Institotional Credit given to Industrialists,
Wholesale Traders and Baokers

6703. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to State ;

(a) the number of cases in which credit
exceeding Rs. 5 lakhs has been given by
Nationalised Banks, L.I.C,, 1. F. C.and
N. 1. D. C, to the industrialists, wholesale
traders, bankers and others during the last
three years and the total amount of credit
thus given; and

(b) whether itis proposed to stop the
Institutional credit to the 75 families named
by the Monopolies Enquiry Commission
and whole-salers or stockists of cement,
sugar, coarse cloth, foodgrains and ask them
to refund the amount already borrowed
by them ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) The
nationalised banks do not maintain infor-
mation in the manner asked for in the
Question. However, the total amouat of
credit given by the nationalised banks and
outstanding to these sectors of economy
during tne period December, 1869 to
December, 1971 was Rs, 865.4 crores (net)
which has been computed as the difference
between the credit outstanding on the last
Fridays of December, 1969 and December,
1971, viz. Rs. 1942 5 crores and Rs. 2807.9
crores respectively.

During the last 3 financial years ended
31-3-1971, the Lile Insurance Corporation
of India has given loans exceeding Rs. 5
lakhs in 278 cases aggregating to Rs, 235,48
crores, as per the following details : —

(Rs. in crores)

Category of borrowers

1, Industrial Units :

(A) Terms loans to public limited
companies.

(B) Loans _to Co-op. Industrial
Estates.

(C) Loans to sugar cooperatives,

2. Wholesale Traders.
3. Banks.
4. Others :

(A) Loans to State Governments

for housing schemes,

(B) Loans to Apex Cooperative
Finance Societies,

(C) Loans to State Electricity
Boards,

{D) Loans to Municipal Committees
or zilla Parishads for water
supply and drainage schemes,

(E) Loans under various mortgage
schemes.

No. of cases Amount advanced
19 8.27
9 0.63
1 3.54
Nil Nil
Nil Nil
49 44,10
11 46.77
43 115.50
105 13.06
31 3.61
ars 23548
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The Industrial Finance Corporation of
India renders financial assistance to indus-
trial concerns which are public limited
companies and indusirial cooperative socie-
ties only. During the last three financial
years ended 31-3-1972, the Corporation has
disbursed loans exceeding Rs S lakhs to 188
industrial concerns (55 cooperatives and
133 public limited companies) aggregating
to Rs. 49.68 crores. (Rs. 18 24 crores to
cooperatives and Rs. 31.44 croies to public
limited companies),

As per a decision taken by Government,
National 1Industrial Development Corpora-
tion ceased lending money to industrial
concerns as caily as in 1963.

(b) The long term financial institutions
grant term loans to industrial concerns for
establishing viable projects. The nationa-
Iised banks meet mainly the working
capital needs of productive enterprises.
So long as the credit requirements are
need-based, it is not the intention of
Government either to deny institutional
credit to any borrower or ask him to refund
the money already borrowed by him before
it 15 due for repayment,
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Baa oo Donations to Political Parties

&706. DR. KARNI SINGH: Wwill
the Minister of COMPANY AFFAIRS
be pleased state :

(a) whether because of legal restric-
tions funds are being given to political
parties surreptitously ; and

(b) if so, whether Government
propose to bring forward a Bill making

it obligatory on every political party to
make a public, dilclosure of all donations
received by it ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) There isa statutory
prohibition of contributions to political
partics by companies under section 293A
of the Companies Act, 1056 which came
into force on 28-5-1969.

(b) The frame work of the Companies
Ast does not contemplate such an amend-
ment.
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Maoufactare of Polyethylene Foam
in Orissa

6708. SHRI BAKSI NAYAK : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased tostate :

(a) whether the Orissa Gowernment
have suggested the manufacture of
polyethylene foam ; and

(b) whether the Orissa Government’s
proposal in this regard has been considered
and ifso, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and(b). An application for the
manufacture of polyurethene foam has
been forwarded by the Government of
Orissa. A final decision has not been
taken,
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Permission to ralse Capltai
by Companies

6710. SHRI S.N. MISRA . Will the

Miaister of FINANCE bes pleased to
state ;

(a) how many Companies applied
for permission to increase their existing
capital during the last year;

(b) how many of the applications

have been pending for more than six
months; and

(c) how many companies have been
given permistion to increasc the capital ®

THL. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K,
R. GANESH) : (a) Under the Cap-
tal Issue (control) Act, 1947, 251 companies
had apphed for permission to increase
their share capital through issue of further
capital and capitalisaton of reservés dur-
ing the calendar year 1971

(b} 33 apphcations have been pending
for disposal for more than 6 months for
want of further intormation/clarificati on
from the applicant comnpantes

(¢) 135 companies have been given
permission to increase the capital
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6712. SHRI PRABHUDAS PATEL :
SHRIC. T. DHANPAPANI :

Will the Minister of FINANCE be
pleasd to state :
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(a) whether Japan has offered to fill
the gap left by the U. 8. aid cot; and

(b) 1if 80, to what extent Japan will be
able to fill the gap 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No Bir,

b) Do not arise

Setting up of Units of Industirial
Finance Corporation

6717 SHRI B. K. DASCHOWDH-
URY : Will the Minister of FINANCE
be pleased to state:

(a) whether Government have decided
to set up more units of the Industrial
Finance Corporation in the country;
and

(b) if so, the places where and the time
by which the units are likely to be sstup ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Upto April, 1971, the industrial
Fimmance Corporation of India has been
functioning through its head office at New
Delhi and Branch Offices at Bombay, Cal-
cutia and Madras. In order to provide
casier access and thersby serve moro
effectively its existing and prospective
clientele, the Corporation decided to
ostablish  additional Branches/Sub-officss
particularly in underdoveloped States.
Accordingly it has set up a Sub.office at
Gauhati on 16-5-71, two Branch Offices at
Ahmedabad and Hyderabad on 18-8197
and 19.11-1971 respectively snd a Sub-off-
o8 at Bhubageshwar on the Sth April
1998, It proposes to opea a Branch Office
at Bangalore on 25.5-1971, Sub-offices st
Ksapur and Pataa by June/July, 197280
& Sub-office at Bhopa! by the sod of 1972
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““Smuggling from Nepal™

6715, SHRID.K PANDA Will the
Minister of FINANCE be pleased to state

(a) whether the question of smuggling of
foreign goods from Nepal into India was
discussed during the recent wvisit of Nepal-
ete Prime Minister to India, and

(b) if so, the oulcome of the discussion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) No sir;

{b) Does not arise.
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Restrictive Trade Practices In distri-
bution and price fixation
of Tyres

6716 SHRI A K KOTRABHETTI .
Will the Minister of COMPANY
AFFAIRS be pleased to state

(4) whether the existing tyre manufac-
turers 1n the country have formed an Asso-
ciation which has adopted restrictive trade
practices 1in the matter of distribution,
prics fixation, dealership etc, and

(b) if so, the measures proposed 1o he
tahen by Government 1n this regard *

THL MINISILR OF COMPANY
AFFAIRS  (SHRI RAGHUNATHA
RLDDY) (a) and (b) The Registrar of
Restrictive Trade Agreements has field an
application on 23 12-1971 under section 10
(a) (i) of the Monopolies and Restricine
Irade Practices Act, 1969, before the
Monopolies and Restrictive Trade Practices
Coinimssion for inquiry into the restrictive
trade practices adopted by the tyre manu-
facturers under section 17 of the said Act
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Decline In Counterfeit Notes and Coins

6719 SHR1 CHINTA MANI PANI-
GRAH1 Wl the Minister of FINANCE
be picased 10 state

(a)} whether incidence of counterfeit-
ing notes and coins has been on  the dec-
line 1n the country, and

(b 1if so, the extent of decrease in the
year 1971 as compared to 19707

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) Some Indications of the
extent of ciruclation of counterfeit notes
and comns are available form the number
of such notes and coins recovered form
circulation or seized by the Police from
time to time. Particulars of recoveries/

sejzures would indicate an increase in the
appearance of counterfeit notes of Rs. 5§
and Re. | denominations but a fall in the
sppearanee of Rs. 100, Rs. 10 aod Rs.2
denominations 1n recent times. As regards
small coios, a decline in the appeance of
counterfoit colns has also besn  noticed
since 1970,

(b) About 5,340 ocounterfolt colos
wero recovered in 1971, as against 12,308
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in 1970. 1n the case of counterfei} currency
noles, the position was ars follows :

(In pieces of notes)

Denomination 1970 1971
Rs 100 3,78 2429
Rs. 10 2,164 1,006
Rs, 5§ 639 4,579
Rs. 2 7.195 383
Re. 1 181 12,193
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Commissioning of two polyester Fibre
Plants

6720. SHRI C. K, CHANDRAPPAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased te state :

(a) whether two Palyester Fibre Plants
are being commissioned shortly; and

(b) if so, the location and total prod-
uction capacity thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(8) Yes, Sir.

(b) The details of these two plants are
as follows i —

Licensed capacity

Name of the Company Location
1. Indian Organic Manali, 6,100
Chemicals Limited, Bombay Madras Distt tonnes
(Tamil Nadu per annum
State)
2  Swadeshi Polytex Limuted, Ghaziabad 6,100
Ghazabad (U.P) tonnes
per annum
Curb on Monopoly Capital in India Concessional Finance Extended to

6721. SHRIC. K CHANDRAPPAN:
Will the Minister of COMPANY AFFA-
IRS be pleased to state how Government
ntend to curb the growth of Monopoly
capital 1n India ?

THE MINISTER OF COMPANY

AFFAIRS (SHRI RAGHUNATHA
REDDY) : The Government is trying to
regulate concentration of economic power

through exercise of its functions under

various laws e, g., Monopolies & Restrictive

Trade Practices Act, Companies Act, Indus-
triss (Dowelopment & Regulation) Act,
Capital Issues Control Act, as also by
wmcoursging formation of joint sector,
cowversion of loams Into equity and

ditution of squity control of the Controlling

woup,

Backward Districts of Bihar by
Industrial Development Bank

6722. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of concessional finance
which has been extended to the backward
Dustricts of Bihar 1n general and Chhota~
nagpur 1o particular by the Industrial
Development Bank of India;

(b) whether the interest rate charged
by the Industrial Development Bank of
India is more than the baak rate; and

(c) if so, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (s)
Upto the 31st March, 1972 the Industrial
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Development Bank of India has sanctioned
refinance assistance of Rs. 23.17 lakhs ata
concessional rate of 3§% per annum to the
Bihar State Financial Corporation which,
in turn, has sanctioned loans at the conce-
ssional rate of 79, per annum to  industrial
concerns located in the districts notified
as comparatively industrially less developed
in the State. Of this sum, Rs. 3.96 lakhs
relate to loans sanctioned by the Bihar
State Financial Corporation to two industr-
fal units jocarted in Santhal Parganas
district and one n Palamau district of

Chhotanagpur.

(b) and (c). The concessional rate of
interest charged by the Industrial Develop-
ment Bank of Indja on direct loans is 7%
per annum while its normal rate of lending
is 8} per annum, the bank rate being 69,
per annum, The rate of 7% per annum
was fixed taking into consideration the
cost of raising funds for the Industrial
Development Bank of India and other
incidentn] charges connected  with
financing.

U, S. Loana to Shree Synthetics Ltd

6723 BHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased

to state :

(a) whether US Government has
extended a loan of Rs. one crore to
Shree Synthetics Ltd., an Indo-American
Joint Enterprise; and

(b) its annual production and the
likely saving of foreign exchange ?

THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. U. S. Government has

extended aloan of Rs. ome crore to
Bhrec  Syathetics Ltd. from PL. 480
Coolgy Punds.

(b) The Company expects to produce
1100 tonnes of nylonand polyster filamed

MAY 19, 1972
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yarn a year, which would be of the value
of Rs. 162 lakhs at current prices.

Scheme to Help Usemployed Retired
Defeace Service Officers to Set ap
Small Scale Industries In Delbl

6724. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of
DEFENCE be plsased to state :

(a) whether Government have
prepared a scheme to  help unemployed
retired Defence Service Officers to set up
small scale industiles n Delhi: and

(b) if so, the salient femtures of the
scheme and the time by which it will
be implemented ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
A scheme has been prepared for (a)
creating cntrepreneurial spirit among ex-
servicemen by educating them about
seif-employment opportunities inherent in
Smal) Secale Industries, and disseminating
them economic information, guidance
and assistance (b)  Provisioning of
essential facilities for the small industries
schemes of Ex-Servicemen in the from of
industrial plots, machinery on hire-
purchase, raw material, and credit facilities
on preferential treatment, reservation
and on priority basis through Central/
State Government and other concerned
officials and non-officials  agencies
concerned with the development of small
Scale Industries. This scheme is applica-
ble to Ex-servicemen as well as those
Service officers and men who are on the
verge of retirement including those who
intend to settle in Dethi.

The allotment of industrial plots in
Badli is now being finalised by the
State Dlrectorate of Industries. 125
industrin] plots in Okhls industrial ecstate
of sizes not exceeding 1/4th of an acre
heve been reserved at
rates for the Defence; Service Officers
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subject to the condition that the industries
to beset up on sucha plot should be
Jicensed/registered in  the name of the
unsmployed officer himself to whom
the plot has been allotted.

Proposal for Affiliation of Natlosal
Defence College to Jawahar Lal
Nebra University

6723. SHRI RAJDEO SINGH :
Will the Minister of DEFENCE be
pleased to state :

(8) whether Government propose to
affiliate the National Defence College to
Jawaharial Nehru University ;

(b) whether Government propose to
accord recogaitivn (o the trainmmg being
imparted in the College by awarding a
degree of Master of Military Science ;
and

{©) if so, whether the proposed
affilianon will not have any adverse effect
on the military characier of the college ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) and tb).
No, Sir.

tc) Does no: arisc.

Steps to Moeet the Shortage of
Napbtha in the Country

6726, SHRI RANABAHADUR
SINGH : Will the Minister of PETROL-
EUM AND CHEMICALS be pleased
o stato

{2) whetber the shortsge of Naphtha
inthe country is threatening India's
fertilizer production ; and

(b) the efforts made by Government
10 meot the shoriags in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLBUM AND

VAISAKHA 29, 1894 (SAKA)
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CHEMICALS (SHRI H. R. GOKHALE) :
(a) and (b) Total avaflability of naphtha
during the current year out of indigenous
production and imports will mest the
full requirements of the fertilizers and
petrochemical plants, The demand during
the current year is cstimated at 16. 15.
lakh tonnes. This is proposed to bs met
by indigenous production of naphtha to
theextent of 13. 3 lakh toones and by
imports to the extent of 3. 2 lakh tonnes.
Commitments for importing 2 lakh
tonnes have already been made by the
Indan Qil Corporation. Arrangements
for the import of the balance quantity
will be made at the appropriate time
later this year after taking into account
the actual materialisation of indigenous
production and cousumption of naphtha.

Amount Sanctioned by Lifa Insarance
Corporation Towards Housing
Loans

6727. SHRI RANABAHADUR SINGH:
Will the Minister of FINANCE be pleased
to state :

() the amount of money sanctioned by
thy Life Insurance Corporation towards
housing loans during the year 1970-71 and
1971-72; and

(b) the State-wise breake up of the
amount 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Three statements giving tho
desired information are laid on the Table
of the House. [Ploced in Library. See
No. LT—2089/72]

Wit if ot & wwht g€ wirwwrdt
o1 qwyT W
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Relaxation ia the selective credit
coatrol Relating to Advances against
Foodgraias

6729. SHRI SHRIKISHAN MODI:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
has decided to relax the Selective Credit
Control relating to advances agamst
foodgrains dnd other commodities affer &
review of the supply and the price situa.
tion; and

(b) if so, the patre of relaxation
decided 7 ~

‘THE MINISTER OF FINANCE
SHR1I YESHWANTRAO (CHAVAN) :

, 48 s1d {b). On & reyiew of the supply And
price situation, the Reserve Bank of India

has recently made certain relaxations in
the provisions of controls on bank
advances against foodgrains, cotton and
kapas, oilsceds and vegetable oils (includ-
ing vanaspati), sugar, gur and khandsari,

The details of the relaxations are
briefly given in the statement.

Stat ettrent

Foodgrains : In view of the larger out-
put of foodgrains this year, banks have
been pormitted to increase their advinces
against foodgrains by 10% (beginning frod
March-April, 1972) compared fo the level
of mdvaness fast year. Thix additional
credit mixy be alloveted by bdnks 4o’ s
prpforeatjal basis (0 theis Jppated
"'n ‘those aepes  wheis: Aad
Obnuquuthlnudﬁrud
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repasély. Banks have, bowewsr been
advised to exercise caution and restraint
in respect of advances against pulses, as
the output and supply position of pulses
ts still not comfortable

2 Cotion and Kapas Inline with the
incremse in the length of penod for which
the mills can hold cotton stocks permatted
by Textile Commissioner, the Reserve
Bank has increased the exmisting specified
periods of stock consumption of cotton by
textile mrlls in  respect of which minimum
margins are prescribed by the Bank, by
lour weeks in all cases Further, witha
view to giving relief to partics other than
cotton textile mills, the v immum margius
prescribed for advances to such parties in
respect oi stocks of cotton and kapas
marketed from October 1, 1971 onwardy,
have been reduced by 10%

With a view to turther encouraging the
production of new varieues ol cotton, the
concestions relating to lower mininum
margin of 299 and exemption from ceiling
control have been extended to some addi-
tional new and/or long <taple vaneties of
cotton viz, Hampt, Varalaxmi, Maljhari
Narmada A-51/9, Khandwa 1 and Badnavar
1.

3 Qilseed\)Oyds The minimum margin
on advances to ol mills 1 States other
than West Bengal and Bihar aganst
rapesecd/musiardseed equivalent to two
months' consumption of each mill has
been reduced from 66% te €%

4. Swgar, Gur aad Khandsar:  Bank
advances to Whelesale Consumer’s Co-
operative Stores and State snd National
Tederations of Consumers’ Co operatives
againgt stocks of sugar, gur and Khand-
sar have besn completely exempted from
contral, Further, advances agawnst sugar
granted 10 whelesale and retail dealers
appointed/iicensed by Government andfor
opesating under statutory rationunglfair
price distribugion aystem In 31l States and
Usion Tesritories have also been exempted

VAISAKHA 25 10 (S4K4)
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froth marghn comtrol 0o the  extent of the
quantum of soger alfotted to  them by the
Government

5. Warehouse recespis  With a view to
encouraging the use of storage facilities
provided by the Warehouses of Central and
State Warehousing Corporations, a reduc-
tion of 10% has been allowed (as in the
case of toodgraina) in respect of other
controlled co nmodities also, in the mini
mum margin to be mamtained hy banks
in respect of thewr advances aganst ware-
house recerpts ssued by such corporations
Bank advances upto Rs 25,000 per bor-
rower against such warchouse receipts have
also been exempted lrom ceiling control in
respect of all the controlled commodities

6  Exemption in Border Distriets The
period of exemption from control, previ
ously extended upto the end of Apnil, 1972
in respect of bank advances against food-
grams, otlsecds and vegetable os (Inclu-
ding vanaspat), cotton and kapas, and
sugar, gur and khandsari in the border and
near border districts, hay been extended
further upto the end of Ociober 1972

Further 1t has been decided that banks
may, oo meriis, contmue to grant extended
credit facilities to textile mills a:d deslers
for a further perrod of three months, 1 e,
upto the end of July, 1972

Protected Savings Scheme

6730 SHRI SHRIKISHAN MODI
SHRI M M JOSEFH

Will the Mmister of FINANCE be
pleased to state

(a) whether Government propose to
ntroduce a new scheme of Protected Sav-
ings for small Savers investing in Post
Offices, Cumulative Time Depouts and
Recurring Deposit Accounts, and
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@) if 0, the maw features. of the
scheme and when it is lieely to be intro=
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) " (a) Yes, Sir

(b) The main features of the new
scheme of Protected Savings for Small
Savers investing in Post Office Cumulative
Time Deposit and Recurring Depost Ac-
counts are '—

1 It shall be applicable to Post Office
Cumulative Time Deposit and Re-
curring Deposit accounts for S-year
periods of the denominations of
Rs 5/-and Rs 10/-

2 If the deposits had been made with
out break for a penod of 2 yesrs
and if there had also been no with-
drawals duning this period, pay-
ment of the full value of the account
will be made to the successor in the
unfortunate event of the demise of
the subscriber any time before the
closure of the account

3 The scheme s available for adults,
who are not more than 53 years at
the time of the opening of therr
accounts

The scheme of Protected Savings is pro-
posed to be introduced with effect from
the Ist July, 1972,

Propoml to Construct Tourist Houses
ia Variows States

6731, SHRI SHRIKISHAN MODI
SHRI P. GANGADEB *

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are conaider.
ing & proposal to construct Tourist Houses
1n various states; and

MY 90727
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@) if so, the number of such Houses
to be copstructed Statowiss?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) and (b) It 18 proposed to con-
struct supplementary sccommodation for
tourists i the form of Youth Hostels, Rest
Houses in Game Sanctuaries, Reception
Centres and Tourst Bungalows A State-
wise hst of these projecis 1 laid on the
Table of the House ([Placed in Library
See No LT—2000 /72)]

Agreement  for Flesancial ald  from
Denmark

6732 SHRI SHRIKISHAN MODI
Will the Mimster of FINANCE he pleased
to state

(n) whether an agreement providing
financial aid to India was signed with the
Damish Government, and

(b) ifso the total amount of aid to be
g'ven to Indm under the agreement and the
main festures thereof 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) (a)
Yes, Sir

(b) Agreement for a new Danish Credit
of Rs. 4 crores was signed on 24th April
1972 The loan is to be repaid over a period
of 25 years inclusive of a grace penod of
7 years and is interemt free.

The loan amount oss be used to pay
for Danish eervices and for impert of
capital equipment, compotients and spares
of Danish origin. A lint of items which are
eligible for import under the Danish Credit
is 1aid on the Table of the House. [Placed
in Lbrary. See No LT—2091/72)
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Druogs and Pharmacentical Pirms
in India

6738, SHRI G Y. KRISHNAN
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) the names of the firms in India
which hold more than 23 per cent foreign
equity in the fields of diugy, pharmaceuti-
cals and chemicals at prescat; and

(b) the smount of momey which has
beea repatriated by them by way of techni
cal konow-how fees and royaljies during the
et two yeass.?
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THE DBPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALEBIR BINGH) :
(a) and (b). The information is being
collected and will be laid on the Table of
the House.

Seizare of Plant for melting
Gold in Bombay

6739. SHRIM. M JOSEPH
SHRIMUHAMMED SHERIFF-

Will the Minister of FINANCF be

pleased to state -

(a) whether any plant for melting
gold was seized In Bombay recently and
whether an enquiry was held in the matter
and

(b) 1f so, the brief facts of the case and
the steps taken by Government in this

regard ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRIK.R
GANESH) : (a) and (b) Yes, Sir lu
connection with offences under the Gold
(Control) Act, 1968, unaccounted lor
primary gold weighing 4188.100 grammes
and gold ornamenis weighing 15400
grammes were seized together with a small
furnace and a wire drawing machine from
the premises of a certified goldsmith at
Bombay on 19-4-1972. The certified
goldsmith was arrested but has been
released on bail. Investigations are in
progress.

Proposal for setting vp Fertilizer
Project in Nagpur

6740, SHRI'N. K. SANGHI : Wili the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state ;

{a) whether the proposal for setting up
a Rs. 74 crore fertilizer project in Negpur
bas been shelved; and

MAY 19, 192
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{b) if so, the reasons therefor ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALR) :
(a) and (b). A letter of intent was granted
to M/s. Oriental Coal Company Ltd. in
June 1969 for the establishment of a coal
based fertilizer plant at Kamptee, near
Nagpur. Despite repeated extensions, the
party could mnot fulfil the conditions
mentioned in the letter of intent. Hence,
( overnment decided not to extend its
validuty for a further period.

Utilisation of Talent in Scientific
Institations for Development
of Rocketry and under
Water Weaponry

6741, SHRI P, GANGADEB :
SHRI1 P, M. MEHTA

Wil the Minuster of DEFENCE be
pleased to state :

(a) whether Government have aay
scheme under consideration to develop
rocketry and missile aeronautica and
underwater weaponry and if so, the main
features thereof;

(b) whether close liason s being main-
tamed by the Defence scientists with
scientific Institutions and Universities to
harness the available talent to the best
advantage; snd

(c) whether any contribution im been
made by the Scientific Institutions in this
field and if 90, the broad outlines thereof ?

THE MINISTER OF STATR (DEF-
ENCE PRODUCTION) IN ' THE
MINISTRY OF DEFBENCE (SHRI
VIDYA CHARAN SHUKLA) : (8t
(). Yes, 8ir. Con has been
made by the Sciectife Institutions io
tninieg and study asd i carrplag out
specific developmental projects In some of



53 Whkten Answers

the basic studies that are required in these
Belds.
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Smaggling of Silver oot of India

6743, SHR! BIRFNDER  SINGH
RAO : Will the Minister of FINANCE be
pleased to state :

1) whdl':er some persons were arrested
by Government during 1970 and 1971 for
smuggling silver out of India; and

(b) if 10, thewr names and the action
taken by Government fn the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R
GANESH) : (u) Ye, Sir.
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(b) In view of the large nomber of
seizures of siiver that were made during
1970 and 1971 it would take considerable
time to collect complete information
However, the names of persons arrested n
cases where relatively large quantity of
silver was attempted to be smuggled are
indicated in the statement laid on the table
of the House. [Placed in Library See. No
IT 2092/72] Apart fiom adjudication
proceeding under the Customs Act resulting
in confiscation of seized silver and impo-
sition of penalties on persons concerned,
prosecutions are also launched i1n the court
of law 1n suitable cases.
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Ald given by Governmeat to N.C. A E R

6745 SHRI MD. JAMILURRAH-
MAN : Will the Minister of FINANCE
be pleased to state whether National
Council of Applied Bconemc Research,
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New Delhi ippided by Gevernmest and
il 00, the amount of aid given during the
laat throo years, Year-wise, for constru-
otion of bulidipg ete.?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQ CHAVAN) :
Yes Sir.

An annual General purpase grant of
approximately Rs. 2.00 lakhs is given to
the Nationa! Council of Applied Economic
Research, New Delhi (Budget provision
for 1972-73 is Rs. 1,90,000). In addition
for the construction of the 4th floor of the
Council’s building, a specific grant total-
ling Rs. 1.25 lakhs was sanctioned and
released during the last 3 years as detailed
below :—

MAY I, 1972

1. Febroary 1969 — 51,600
2. January 197 — 63,000
3. September H71 — 10,400

AT ¥ aad wfew aT-we W
wiy safiemal ¥ A Wr-ST ¥ awmt
ufe

6746. oy feare wtwt : war fom
o o aErw W gar wiw fis
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we ¥ ¥ gy 25 sfeeat & A
wir &

(m) on wfieat & am s §
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wfe g eTtesk ¥ W WGy
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frgeht & ¥t sgfedt i dwfers
€wal wrfy =t gomewar 4¥ wea
frearer Wl ax wnfer @ §
gy fs fot & Am &
A9 FT TF 9T 8 JAgeqr & sk
waw Ayt § feeg 3g, wer Tl ¥ |y
WY W ¥ oW ) ITeeeEt ud gEd
auT W §W AFIT & qeat qv it
& 1 wiw ¥ sYaw & wgar Sare-agw,
e geErd gra wfafom qong &
fag faq og afe w1 avaEgs qar
s vqiy afifeafaal w1 sam &
@ & g wfew s wiv
wgATdl ¥ TewATX ;Ar  ATE-ATT
ferwriforer frar omar & 1 D & dw &
wravawarl & wrfew eq-are qaf-
AT, ST GIFT Iq7 AW FEefAay
w1 9z & gfaa feg od § 1 aen-
gve (waig Aw weafagi) ®Y W
wavel w qofaar g W@ & fag
w1 wRW w1 § AW Suw, Wi &
areafaw e & ST 2@ el
¥ | 9% sgweqt EaveATE G ¥ wral-
frar Y Tt & 1 x® AT 9T fag
%1 g9 wwal & wfew wenr ¥ M@
W dw qrx g R wafe g W
uwgt B fagre W gEar § wfew
amwr gy g€ § 1 wifE g S o
wrenfur wwa dew wrswr 9T fric
T ¢, twfag W wrere (vafy o
degr) ®) geay 51 9k werw af
L4

8. C. & 8. T. Candidates selected in
Natioaalised Banks in Bibar

6748. KUMARIKAMLA KUMARI:
Will the Mivister of FINANCE be pleased
to state !
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(a) the percantage of Scheduled Castes
and Scheduled Tribes candidates selected
for class Il and class IV posts in the
Nationalised Banks in Bihar, District-wise,
during the last two years;

(b) the number of applications received
for the said posts and the number of appli-
cants selected; and

(c) the number of posts fiilled by ap-
pomntment of candidates bzlonging to
other commuaities due to non availabidity
of suitable Sched iled Castes and Schedul-
ed Tribes?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (c). Information is being collected
and will be laid on the Table of the
Houss

Arrest of Smugglers in Bibar and West
Bengal

6749. KUMARI KAMLA KUMARI :
Will the Miister of FINANCE be pleased
to state :

(a) the total number of smugglers ar-
rested in Bihar and West Bengal, District-
wise, during the last one year; and

(b) the value of smuggled goods seized
from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK., R.
GANESH) : (a) The number of smugglers
arrested 1n Bihar and West-Bengal Dustrict-
wise during the year 1971 is as under:—

Bihar
Name of No. of perso-
Dustrict us arrested
1 2
1. Champaran T ) |
2. Muzaffarpur 10
3. Darbhanga _ 1
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Sy T T T
4. Saharsa 4
5. Purnea 31
6. Patna 3
7. Saran 3
8. Sahabad 4
9. Monghyr 2
10. Ranchi 1
Total -;0_
West Bengal
Name of No. of persons
District arrested.
1. 24 Parganas 13
2. Nadia 18
3. Murshidabad 1
4. Calcutta 4
5. Darjecling 13
6. West Dinajpur 6
7. Cooch Behar 1
Toial :— -_hl.‘(.)G_

{b) The value of smuggled goods seized
from the arrested perons is Rs. 58 lakhs
approximately.

Loans Advanced by State Bank of India
And Other Natlopalised Backs to
Fsrpel!’l of Chhotanagpur and
Bhagalpor

6750. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of loans advanced
by the State Bank of India and other
nationalised banks to farmers of Chhota-
nagpur and Bhagalpur Divisions, District=
wise, for agricultural purposes;

(b) whether farmers have been facing
great difficuities in getting loaps from the
banks; and

MAY 19, 1972
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(q) if s0, the steps taken by Govern-
ment in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
The information i« being collected and
will be laid on the Table of the House.

(b) and (c). To minimise the difficulties
of borrowers, public sector banks have
been advised 10 simplify procedures and
the application forms and give priority in
financing the neglected sectors including
agriculture.

fame feqm &ef & g sty gyard
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&gr quew it ame femraa Ao
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ariifes  angar wed
gt wnfglr

(vl) €ferT qavargy & arad
¥ wegdi ® W@ W
amfes gar afigd

() 485-25-560-40-720-50-
770 s
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arge ¥ ®1§ dua Dxar g A9 g
famra afcwfoma) &1 saard Ja
fafraaY & wgare 9 & s §

(7) &, ag!

Employmeat by State Goveroments
to kFamilies of Armed Persoanel
kilied in Indo-Pak War

6753. SHRI V. MAYAVAN . Wil
the Minister of DEFENCE be pleased to
state the number of dependents of Armed
personnel killed in last Indo-Pak War
who have been provided with employment
by State Governments, State wise ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The infore
mation 18 being collected and will be laid
on the table of the House.

Loans from International Development
Association
6754. SHRI SAMAR GUHA *
SHRID K,PANDA :

Will the Mumister of FINANCE be
pleased to state :

(a) the names 4nd nature of develop-
ment projects in india depending on LD.A.
loans;
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(b) whether IDA loans were assured
project-wise; and

(c) the steps proposed by Government
for financing the development projects
likely to be affectod due to suspension of
development loans by the World Bank and
IDA to India ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) to
(c). IDA credits are given for specific
projects and programmes in ficlds like
power transmission, railways, telecommu-
nications, irrigation, fertiliser production,
agricultural credit, wheat storage, market
yards, etc.

There has been no suspension of deve-
lopment loans by the World Bank and
TDA to India.

Allocation of Collections throagh
Post Office Small Saviag
Schemes for Development
Purposes

6755. SHRI SAMAR GUHA : will
the Minister of FINANCE be pleased to
state :

(a) The amount of small savings
raised through rural Post Offices, State-wise
during 1971-72; and

. (b) the proportions of such savings for
the rural and urban sectors 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATQ@I): (a)and (b). The
information is being collected, and will be
Inid on the Table of the House,

Employment Cess on Income

6756. SHRI CHINTAMANI PANI
GRAHI: Will the Minister of FINANCE
be pleased to state :

MAY 19, 1972
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(a) whether there is any proposal to
levy employment cess on Income and
Corporate taxes to finance special job
oriented projects;

(b) if so, the main features thercof;
and

(¢) when it is to be put into operation?

THE MINISTER OF FINANCE (SHR1
YEBHWANTRAO CHAVAN) ; (a) to (c).
The Committese on Unemployment set up
by the Government of India, Ministry of
Labour and Rehabilitation (Department of
Labour & Employment), under the Chair-
manship of Shrl B. Bhbagavati has, in its
Interim Report presented in February,
1972, recommended the levy of aspecial
employment surcharge on income and
corporation taxes as one of the measures
for financing the employment schemes
suggested by it. This Report is under the
consideration of Government.

Foreign Tourists who visited India
in 1971-72

6757, SHRI 5. N. MISRA :

SHRI MAHADEEPAK SINGH
SHAKYA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of foreign tourists who
visited India in 1971-72; and

{b) the break-up of the number,
country-wise 7 .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) 300,998 foreign tourists
visited India in 1971.

(b) A statement is 1aid om the Table of
the House. [Plaped in Library. Ses No.
LT-2093{72]
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Shortage of Contalners for Liguified
Gas

6758. SHRI S.N. MISRA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the quantity of liquified gas
aliowed to be burnt in Indian refineries
due to shortage of containers;

(b) the time by which it will be
utilised in full for common consumption;

(c) the time by which the demand for
liquified gas in the State of U.P. will be
fully met; and

(d) the efforts~ made so far in this
direction 7

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) and (b). At present no refinery in the
country is flaring liquefied petroleum gas
(LPG) due to shortage of containers, It
should, however, be possible to maximise
the production of LPG if the distribution
arrangements, including the availability of
containers can be further strengthened|
increased. This is being done.

(c) and (d). The IOC 1s marketing LPG
at present in 12 towns mn U.P, and has
approximately 34,000 customers on the
waiting list spread over thesetowns. Itis
expected that all of these customers will be
provided the facility of ready delivery of
gasby the end of 1972. Burmah-Shell is
also marketing LPG in three towns,
namely Bareilly, Ghaziabad and Varanasi.

IOC has appointed additional Indane
distributers fot stepping up new customers’
enrolment in Lucknow and Varanasi
while there is also a proposal for the
appointment of additional distributors at
Kanpur, Allahabad and Gorakhpur.

it is dificult to make any accurate
asimoment of the demand for LPG.
Other relatively chesper competing fuels
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such as kerosene arealso available. Only
the families in the relatively higher income
groups are normally able to buy LPG. This
is borne out from the fact that in some of
cities the saturation point appears to have
reached and in some others the potential
appears to be small,

Even so, the distribution facilities and
the availability of cylinders are being
progressively increased.

Increase in air fare to India from various
countries from which tourists come to India

6759. SHRIS.N, MISRA ; Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the increase in air fareto India
from the various countries from which
tourists come to India;

(b)y Its impact
industry; and

on Indian tourists

(c) the steps proposed to be taken to
attract more tourists?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) With the exception of fares from
North America to India, there has been
no increase in the normal or promotional
fares from any of the countries from where
tourists come to India, The increase in
fare from North America to India is to the
extent of 49 to 7% following the devalu-
ation of the U.S. dollar. In fact this
incremse took place in respect of fares
from North America to all parts of the
world and came into effect in April. 1972.

(b) The impact of the increase in fares
from North America to India is expected
to be marginal. No adverse effect on
tourist traffic is therefore anticipated on
this account.

(c) A number of reduced promotional
fares for promotiog tourist trafic to India
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are In existence and a constant review of
these fares is » ade with a view to making

them increasingly attractive,

Indane Gas Agencles in Uttar Pradesh fo

unemployed engineers and ex-servicemen
and their co-operative societies

6760. SHRI KRISHNA CHANDRA
PANDLY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to

state :

(a) the plices where Indane Gas
Agencies have been granted in the State of
Uttar Pradesh;

(b) the places which are unter consi-
deration; and

(¢) the number of such s#gehcies which
have been granted to unemployed engineers/
Co-operative socicties formed by them/ex-
Servicemen and thelr  Co-operative
Societies in the State?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):(a)
and (b). Presently Indane is being marketed

through distributors at the following
locations jn U. P. :-
Allahabad, Varanasi, Lucknow,

Kanpur, Meerut, Agra, Gorakhpur,
Dehradun, Rishikesh (IDPL Colony),
Hardwar (HEL Township only),
Ghaziabad and Roorkee Indane
distributorships at the following loca-
tions have also been awarded but the
dlstributorships will be commissioned
during the course of the next 3/4
month :

Bareilly, Sabaranpur, Muzzafarnagar
and Abgarh,

(c) “The position regarding dhie graat of
such agencies in Uttar Pradesh is us-tnder :
Nymber of distributorships operated
by the Utiemployed  Baginetrs/
Gradustes.

MAY 19, 1972
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Number Operated by Co-operative Nil
Societies of Unemployed Engincers/
Graduates.

Number of Distributorships opératéd 4
by Ex-Servicemen.

Number operated by Co-operative Nil
Societies of Ex-Servicemen.

Submission of reports on the ecomomy in
administrative expenditure.

6761. SHRI KRIRHAN CHANDRA
PANDEY : Wil the Minister of
FINANCE be pleased to state :

(a) Whether the various reports on
the economy in administrative expenditure
submitted by the STU of the Ministry for
different Ministries/Departments have not
been vigorously implemented;

(b) If so, the reasons therefor;

(c) The number of reports submitted
by the Staff Inspection Unit Cell since its
inception Ministry/Department-wise,

(d) The percentage of the recommen-
dations implemented so far; and

(e) The steps being taken for effective
implementation of these reports 7

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). By and largs, the
existing instructions for ensuring early
implementation of the reports of the Staff
Inspection Unit are followed. A proper
watch is kept on timely implementation of
these reports in coordination with the
Financial Advisers of the Ministries/
Departarents concerned,

(c) Since the inception of Staff Ins-
pection Unit fn Aprll 1964 and emd of
Dedéinber 1971, Staff Inspéction Usit
has submiiéted 391 reports.
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A list showing the Ministry/Depart-
ment-wise break-up is laid on the table of
the House. [Placed in library. See No.
LT-2004[72]

(d) Approximately 84.44%.

(¢} In case delay occurs 1n any case 1n
the implementation of the Staff lnspection
Unit's report, the matter is taken up 1 an
appropriste mannly with the concerned
Ministry/Department.

Expansion plan of Trombay Unit of Ferti-
lizer Corporation of India

6762. SHRI RAJA KULKARNI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have approv-
ed the expansion plan of Trombay Unit of
the Fertilizer Corporation of India and 1f
so, the broad outlines, including the cost
and financial arrangement, thereof: and

(b} whether stoppage of US aid 1s
likely to delay the expansion programme?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHK1 H.R. GOKHALE): (a) Yes
The Expansion Scheme as approved, s
designed to produce 6,60,000 tonnes/annum
of complex fertilizers at the estimated cost
of Rs, 43.60 crores with a forcign exchange
component of Rs. 10.03 crores.

(b) No Bir. The scheme has been
posed to the World Bank for financial
asgisance,

Killing of two Indians and taking away 241
Gattlo by Pakistapl Soldiers from Gharoli
Village (Jammu)

6763, BHRI P.M. MEHTA:
SHRI C.T. DHANDAPANI

Will the Ministerof DRFENCE be pleased
to state :
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(a) whether attention of Government
has heen drawn to a news items in ‘The
Hindustan Times' dated the 25th April,
1972 that Pakistani soldiers killed two
Indian civilans and took away 241 heads
of cattle from Gharoli village near ceasefire
line in Jammu on the 24th April 1972;

(b) whether Pakistani troops have
aiso been intermittently firing on Indian
posts and border patrols n this sector;
and

(c) if so, the reaction of Government
thereof?

THE MINISTER OF DEFENCE
(>HRI JAGIIVAN RAM) (a) Yes, Sir.
The report 15 correct.

(b} Yes, Sur.

(¢} Our security forces have instruce
tions to take effective action in all such
LAaLses.

Loan from U K. for Fertilirer Units In
India

6764. SHRIP M. MEHTA :
SHRI PRABHUDAS PATEL :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state !

(a) whether the U. K. Governmeat
have decided to give loan for Fertilizer
Units in India,

(b) if so, how much of the amount
will be spent on the Kallol Project in
Gujarat; and

(¢} the total ameunt of Joan agreed
and its terms and conditions?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRJ H R. GOKHALE): (a) Yas,
Sir, Three fertilizer projects haye been given
allocations under the U K./India Mized
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Project Loans towards meeting their foreign
exchange requirements.

(b) and (c). A total amount not
exceeding £ Sterling 7 million towards the
foreigo exchange cost of the project at
Kalol and Kandla of the Indian Farmers
Fertilizer Co-operative Ltd. has been given.
Out of this, £ 6.214 million would be for
the Kalol Project. The main feature of
the loan is that it is from the British
Government to the Government of India
and is to be availed of to meet the foreign
exchange requirements of the Company.
The funds available will be used to meet the
sterling costs of equipment made in and
services procured from U.K. Payments to
the British contractors will be made by the
company out of the said loan by opening
an irrevocable letter of credit with their
Bank in Loadon,

Gift Cheque Scheme

6765. SHRI S. C. SAMANTA : will
the Minister of FINANCE be pleased to
state :

(a) whether
India has
Scheme ;

the State Bank of
introduced a Qift Cheque

(b) if so, the salient features thereof ;
and

(c) whether similar schemes are
likely tobe introduced in other banks
as well 1

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) and (b). Yes, Sir. Gift Cheque
Scheme came into operation in March/
April this year. Gift Cheques are
available with any branch of the State
Bank of Indiain the denominations of
Ra. 11)+, Rs. 25- and Rs. 51,
Hach Gift Cheque carries a setial number
and eath 1ot of such Gift Cheques imsued
over o period of ope calendar month
will \be eligible to participate in one lusky
dew which will be heid thres months
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after the close of cach month of issue,
Serial number of all Gift Cheques issued
during the particular month will be
included in thedraw for that period.
The date of the draw 4will be indicated
on the reverse of each Gift Cheque and
the draw will be centrally conducted
with the aid of a computor. The pur-
chaser of the winning Gift Cheque will
be notified and receive his gift prize
provided the cheque had not been encashed
on or before the dateof the draw. In
every draw there will be one or more
sets of prizes in each denomination of
Gift Cheques. The winning cheques in
each denomination will bring prizes for
both receiver and purchaser as follows:

For a winning cheque

of Rs. 11/« Receiver Rs. 400/-

Purchaser Rs. 100/-

For a winning cheque

of Rs. 25/- Receiver Rs. 800/-

Purchaser Rs, 200/-

For a winuing cheque

of Rs, 51/- Receiver Rs. 1600/

Purchaser Rs, 400/=

(c) The desired information is being
collected and will belaid on the Table
of the House.

faitferat Qo fert & wrew qdEet
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Concessional Rates of Interest to
Weaker Sections and Priority
Sectors

6767 SHRI P NARASIMHA
RPDDY Will the Minister of FINANCE
be pleased to state

(a) the estimated amount of money
that would be made available during the
current year by the Public Sector Banks
at concessional rates of interest to weaker
sections and priority sector and

(b) the steps taken or proposed to he
taken to ensure equitable spread of thas
benefit to all areas and eligible sections
tn the country ?

THE MINISTER OF FINANCF
(SHR1 YESHWANTRAO CHAVAN)
(8) and (b) No targets as such are being
fixed and specific amounts allotted for
lending at concessional rates by banks
under the scheme aonounced in the
House on 25 March, 1972 As mentioned
in the statement public sector banks are
expected to lend mn the first year about
# per cent of its  agaregate lending in the
previous year under the scheme  This
amount may come up to about Rs 20
crores 1 & full year,

As the schiume 18 new, 1mtially s
implementation will beon a pilot basis

Banks are being asked to select their
areas for implementation of the scheme

which will be extended to other arcas
as they gain experience

Interim Reliel to MHitary Pensioners

6768 SHRI P. NARASIMHA REDDY
Will the Minmster of DEFENCE be
pleased to state
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(8) whether any mterim relief has
been sanctioned for military pensioners
pending final recommendations of the
Third Pay Commussion , and

(b) 1f so, the quantum thereof ?

THE
(SHRI
Sir

MINISTER OF DEFENCE
JAGJIVAN RAM) (a) No,

(b) Does not arise

Proposal to Make Defence Produc-
tion lechnology-Oriented

6769 SHR1 VEKARIA Wil the
Minister of DEFENCE be pleased to
state

(4) whether there 1s any proposal
under the consideration of Govern nenot
to make defenct production technology-
oriented rather than production-oriented ,
and

(b} 1t s0, tue outlines thervof ?

1HE MINISTER OF S1ATE (DEFE-
NCE PRODUCIION) IN IHE MINI-
STRY OF DLFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) Latest
possible technology 1o meet the delence
requirements 1, the mamin emphasis in
Detence Production With this in view
Defence Production in our country could
be atated to be both production as
well as technology ortented

(b) Does not urise

Number of Persons Lkmployed In
Public Sector Refineries

6770 SHRI VEKARIA Wil the
minister  of  PFTROLEUM AND
CHLMICALS be pleased to staie the
number of persons employed n the
Public Sector Rehneries in Class1, 1I,
11, and IV posts separately ?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H. R. GOKHALE):

MAY 19, ty12
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The requisite information regarding
number of persons employed in public
sector refineries in Class I, 11, Il & IV
etc posts is as under.

Refinery Class
1

Gauhan 137

Barauni 257

QGuyarat 194

Haldia 48

{Under

construction)
Madras 58
Cochin

Class Class Class
1 it 1v
149 977
257 2315
155 1179
15 76
66 342 3

Supervisory %4 Non Supervisory-322

In 10C refineries, there are no class
IV staff In Cochin Refineries Lid. the
employees are catcgorised into “*Super-
visory” and u**non-supervisory” only.
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Avenves of Promotion for Civilian
Engineers in M.E S.

6773. DR. LAXMINARAIN PAN-
DEYA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of civihan FEngincers
working 1n the Military Engineering Service
at present;

(b) whether Civilian Engineers in the
Military Engineer Service do not have
normal avenues of promotion as are
available in other Engincering Depart-
ments;

(¢' whether some recommendanons
were made by the Estimaie Comnutiee
(1957-58) n this regard; and

(d) ifso, the steps taken by Govern-
ment to solve the problem ?

THE MINISTER OF DIFLNCE
(SHRI JAGJIVAN RAM) : (a) About 810.

(b) The avenues of promotion m
different Bngineering Departments depend
on various factors like the role to be
performed, the cadre strength and the
recruitment and promotion rules prescribed
for the Service. It may not be correct to
say that civilian Engineers m the Mulitary
Engineering Service do not have avenues
of promotion as are available to their
counterparts i other Engineering Depart-
ments,

(c) and (d). The recommendation of
the Estimates Commuttee of 1957-58 for the
complete civilianisation of the MES
Organisation was examined by the
Government and it was not found feasible
to accept this recommendation. Govern-
ment were of the view that it wasnota
practical proposition to separate MES and
the Engineer Troops, as both the elements
are designed to perform complementary
functions and any attempt at such
bifurcation might weaken the overall
efficicncy and fliness of the military
organisation as a whole during an
emergency,
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Nevertheless the Third Pay Commission
arc examining the promotion prospects of
the civilian employees in general as part of
the terms of reference to them and their
recommendations will be given due
consideration,

Finalisation of List of Names for
Joint Consultative Machinery

6774. SHRI S. M. BANERJEE : Will

the Minister of DEFENCE be pleased to
state *

(a) whether names of the representa-
tives of All India Defence Employees
Federation for Joint Consuliative Machi-
nery at National and Departmental Council
level have not yet been cleared;

(b) 1f so, the reasons theiefor;

(c) whether the All India Defence
Employees Federation has sent any

communicalion to Government in this
regard; and

(d) f so, the reaction of Government
thereto ?

THE MINISTER OF DFFENCE
(SHR1 JAGJIVAN RAM): (a) and (b).
Acceptance of the nominations of the
Federation to the National Council and to
\he Deparumental Council of the Ministry
of Defence is under consideration, and a
decision 18 expected shortly

(€) Yes, Sir,

(d) The decision taken in the matter
will be communicated to the Federation.

Case of Employees of Delence
Establishments  Adversely
Affected by Dewath
Committee Report

6775. SHRI S.M. BANERJEE: Will
the Minister of DEFENCE be pleased to
slate
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(a) whether Devnath  Committee
Report has adversely affected some cate-
gories of employees in Defence establish-
ments,

(b) of so, the categories affected, and

(c) the remedial steps taken by
Government In this regard 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (c)

Four Committees headed by Shri 8. Deva
Nath, formerly Deputy Secretary n the
Defence Mmistry, submitted reports
recommending changes in the pay-scales
and grade structure of the following cate-
gories of employees in the Defence
Establ{shments —

(1) Clerks and Clerical Supervisors,
(n) Storekecpers,

(m) Technical Supervisors, and

(1v) Viewers.

The recommendatijons in these reporis
are, by and large, an 1mprovement on the
existing posiion and benehcial to the
majority of the employees. The Govern
ment orders 1ssued with the consent of the
affected employees atter discussions with
their representatives, under the Jont
Consultative Madachinery Scheme, provide
for an option being exercised by the
existing incumbents who desire to retam
their existing pay scales on their adjust
ments 1n the new grade structure. There
1s thus no adverse affect in the matter of
pay. However, duec to changes in grade
structure, in yome cases, future promotion
prospects have been some-what curtatled in
all the above categories In rationalisation
measures of this nature this 1s inevitable.

Proposal to include workers
Represeatative in Raksha
Utpadan Board

6716 SHRI S M. BANFRJEE: Wil
the Minister of DEFENCE be pleased to
state .
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(a) whether & final decision has since
been taken to inglude workers' representa-
tive in Raksha Utpadan Board;

(b) whether All India Defence Employ-
ces’ Federation has again demanded
inclusion of a workers’ representative
therein, and

(c) f so, Government's reaction

thereto ?

THE MINISTER OF STATE (DEFE
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA)

(a) A decision has been taken by the
Government that 1t 15 not necessary to
include a workers’ representative 1o the
Raksha Utpadan Board

(b) and {.) There has b*en no recent
demand from the All India Defence
Employees Federation for inclusion of a
workers' representative This question
was, however, rawed n the Industrial
Council Meeting of the DGOF in September
1971. As stated before on the Floor of the
House, the Raksha Utpadan Board was
consti‘uted as purely an official body to
cut down delays in the Governmental
procedures and bring about greater
harmony within the concerncd agencies of
the Government It was wvested with
several administrative and fin vycial powers.
The main purpose of constituiing the Board
was to remove bottlenecks connected with
Ministry of Finance, Industrial Develop-
ment, Supply ete

Confereace of Genoral Managers
of Ordoance Factories in
Culcutta

6777 SHRIS M BANERJEE Wil
the Minister of DEFENCE be pleased «
state

(a) whether a Conference of General
Managers of Ordnance Factories was held
in Celcutta in April, 1972; and
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(b) if so, the main decisions arrived
at?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THRE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) * (a) Yes,

Sir,

(b) The minutes of the Conference of
General Managers of Ordnance Factories
are under finalisation,

Grant of Advamce to Central
Goverament Employees for
Parchase of Motor Cycles

Sceoters and Cans

6778 SHRI B. K. DASCHOW-
DHURY - Will the Minister of FINANCF
be pleased to state :

(a) whether Qovernment proposed to
litt the ban imposed on 1he grant of
advances to the Central Government
employees for purchase of Motor Cycles,
Sconters and Cars, and

(b) 1f s0, when ?

THE MINISTER OF STAIEIN IHE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). There 1 no
total ban on the grant of advances to
Central Government employees for the
puichase of motor cycles, scooters and cars,
Only the grant of «econd and subsequent
advances 1n certarn circamstances has been
restricted as a re of y. This
restriction 15 not proposed to be withdrawn
for the present.

Violations of Indian Air Space by
Pskistan from Janeary to
April 1972

6779. SHRI B. K. DASCHOW.

DHURY : Will the Minister of DEFENCE
be pleased to state
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(a) the number of violations of Indian
air space by Pakistan planes and helicopters
during the period from January to April,
1972; and

(b) thesteps taken by Government in
this regard ?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) Six.

{b) Instructions exist for dealing with
such violations suitably
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Expeaditure Incurred on Foreign
Stations Operated and Managed
by Alr India

6785. SHRIK.SURYANARAYANA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of the foreign stations
operated and managed by Air Indis;

(b) the apnual expenditure (1971-72)
incurred on their maintepance—both in
terms of foreign and Indian currency;

(c) the business— in terms of passenger
bookings and freight—secured by each of
these Offices during 1970-71 (both in
foreign exchangs and Indian currency);
and

(d) whether the expenditure on main-
tenance of these foreign stations is comm-
ensurate with the business secured by them
and the steps taken or proposed to be
taken to economise expenditure thereon in
foreign currency ?

MAY 18, 1972
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THB MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Air-India operates services through the
following foreign stations :—

New York, London, Paris, PFrankfurt,
Rome, Geneva, Cairo, Belrut, Teheran,
Kuwait, Bahrain, Dubai, Abu Dhabi,
Nairobi, Entebbe, Mauritius, Addis
Ababa, Aden, Sydney, Perth, Nandi
(Fiji), Bangkok, Honk Kong, Tokyo,
Singapore, Kuala Lumpur, Jakarta,
Moscow and Dacca.

(b) The figures of expenditure incurred
on the maintenance of these stations
during 1971-72 are yet to be finalised.

() The revenue earned by these
stations (in foreign ecxchange) 5 as
follows : -

(Rs. in lakhs)
" Station Passenger  Freight
Revenue Revenue
1 2 3

New York 75311 22708
London 48309 239°55
Paris 113'47 44 %4
Frankfurt 16100 10553
Rome 6641 4301
Geneva 5565 1181
Cairo 2877 202
Beirut 69°20 1"74
Teheran 3501 0%
Kuwait 105 88 952
Babrain 8.4 157
Dubai 5219 1'93
Abu Dhabi 1271 036
Nairobi 176:21 426
Eatebbe 6748 034
Maaritius 103°04 2°43
Addis Ababa 23 o9
Aden 25.65 200
Sydney 18935 5%
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T I - Terms and Conditions of Apppoistment
! 2 3 of Alr Hostesses in Indian Afrlises
Perth 9831 403 6786. SHR1 K. SURYANARAYANA :
Fiji 32.96 026 Will the Minister of TOURISM AND
ok sg34 9 CIVIL AVIATION be pleased to state
Hong Kong 77-61 29'78 (a) the terms and conditions of appoint-
Tokyo 180'T7 6453 ment of Air Hostesses inthe Indimn Air-
Singapore 9388 1842 hoes and the minimum period for which a
service ti ired to be -
Kuala Lumpur 5033 2'65 ted b,wmn;emen SSSSS oxock
Jakarta 1652 118
Moscow 14'90 984 (b) whether on the expiry of their
contract, they are considered for absorp-
Dacca Opened in 1972

(d) Based on figures of expenditure in
1970-71 the proportion of expenditure on
these stations to the total revenue earned
by them works out 10 44'00%. This ratio
is considered satisfactory. However, every
effort ks being made by the Corporation to
mprove it.

The Corporation has taken various steps
to cut down expendilure including :—

(i) Freezing of staff vacancies;

(ii) Closing down of uneconomic online
stations and off line offices;

() Reduction of frequencies on the

India/U.K route.

Air-India bas appointed a high power
cost rationalisation committee to look
into all sspects of expenditure and to
recommend saviogs and economy measures
Wwherever possible. On the basis of its
recommendations the Corporation has cut
down expenditure at various levels. The
Committee is continuing with the work of
examining the performance of various
stations with refersnce to their expenditure.

Stations over the network have also set
6P cost control calls 10 consider ways and
eans of cortailing local expenditure.

tion 1n suitable ground jobs; and

(c) f not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) An Air Hostess is initially appointed
as a traince and during the period of
training she is entitled to a fixed stipend of
Rs. 150/- p. m. and daily allowaoce of
Rs, 20/- if she comes from outside Delhi,
During this period her services are liable to
be terminated : —

{i) 1n the event of her getting married;

(il) falling to maintain the required

physical standards;

(iiv) developing air sickness,

On successful completion of  training
she is appointed asan air Hostess in the
pay scale of Rs. 485-25-560-40-720-50-770
and has to undergo a six-month proba-
tionary period. There is no formal contract
of service but an incumbent is required to
execute s bond for Rs. 1,500/- on recruits
ment to serve Indian Airlines for a mini-
mum period of two years. She is governed
by the Indian Airlines service regulations
applicable to flying crew and standing
orders on disciplineand appeals as framed
and amended from time to time.

(b) and (c), Air Hostesses are not auto-
matically considered for ground jobs when
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they atop flying. However, they are free
to apply for vacancies in the Corporation
if they meet the prescribed qualifications.

Preposal for Ordmance Factory im
Kerala

6787, SHRI YAYALAR RAVI : Wil
the Minuister of DEFENCE be pleased to
state :

(a) whether any ordnance Factory is
located in Kerala; and

(b) if not, whether there is any proposal
to establish such a factory in Kerala, and
if s0, the outlines thereof ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). No, Sir.

Rules for payment of overtime in
Government Departments

6788. SHRI C. JANARDHANAN 1 Wil
the Minister of FINANCE be pleased to
siate :

(a) What are the rules for payment of
overtime in Government Departments;

(b) the total amount of overtime paid
in the various Ministries 1n 1971-72; and

(c) the percentage “of such payments to
the total salary bill in each Ministry/
Departments 7

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A statement containing
the salient features of the rules for the
payment of overtime allowance to Office
staff and other staff whose prescribed hours
and nature of work are comparable to
those of office staff, working in various
Ministrics/Departments of the Central

MAY 19, 1972
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Government, is laid on the Table of the
House. [Placed wn Library. Ses No. LT—
2095/72)

(b)and (c). Information is being col-
lected and will be placed on the table of
the House as soon as possible.
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Setting up of Territorial Advisory

Committees in States

6792 PROF. NARAIN CHAND
PARASHAR : Wil the Mumister of
DEFENCE be pleased to state :

(a) whether Territorial Army Advisory
Committees have beea set up in cach State
to promote the working of the Territonal
Army; and

(b) 1f so, the number of meetings held
during last year by each State Advisory
Committeo ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Advisory Commi-
ttees for the Territorial Army have been
set up 1 all the States except Jammu &
Kashmir and Nagaland. There is, however,
a common Adwisory Commuattes for the
States of Assam, Tripura, Manipor and
Meghalaya.

(b) One mesting cach was held lass year
by the State Advisory Committees for the
Territorial Army in the States of Dethl,
Kerala and Mabarashtra, and the Commoa
Advisory Commitiee for Assam, Tripura
snd Manipur.
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Recrultment Drive to Technical Branches
of Indian Air Force

6793, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state:

(a) whether response (o recruitment
drive to [the Technical Branches of the
Indian Air Force is not satisfactory;

(b) if 80, the reasons therefor; and

(c) the steps proposed to be taken to
improve the situation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c). Res-
ponse to the advertisements for commissi on-
ing in the Technical Branches of the Indian
Air Force is satisfactory. It has, however,
been noticed that 8 number of applicants
do not appear for tests and some of them
who are selected do not report for training.
Some of the more cligible candidates are
believed to be showing preference for
other job opportunities. The question as
to whether the terms and conditions ol
service need to be improved 1s being exami-
ned by the Pay Commission.

Shortage of Officers In Exccutive, Electrieal
and Engineering Branches of Indian Navy

6794, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether shortages continue to exist
in the Executive, Electrical and Engincer-
ing Branches of the Officers’ cadre in the
indian Navy,

(b) if so, the steps proposed to be
taken in this regard; and

(c) the probable time by which the
shortages would be made up?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM: (a) Yes, Sir.
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(b) Apart from the normal entry
through the National Defence Academy,
the intake of Officers has been stepped up
through Revised Special Entry for Execu-
tive Officers and Direct Entry and Univer-
sity Entry Schemes for Electrical and
Engineer Officers.

(c) The shortage 1s expected to be
reduced 1n the coming years.

Overall  Deliclency in  Fightiag

Units of Army

6796. PROF. NARAIN CHAND
PARASHAR : Will the Mimster of
DEFENCE be pleased to state :

{a) whether there s an overall defi-
cisncy, chiefly in the middle ranks of the
fighting units in the Army;

(b) the reasons for the deficieney; and

(c) the date by which this deficiency is
contemplated to be made up ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) - (a) Yes, Sir

(b) There 1s an jnevitable time-lag
between authorising a higher strength for
the Army and the recruitment/selection,
training and positoning of personnel.
Promotions to the middle ranks are on
completion of a certain minimum number
of ycars of service and some other pres-
cribed criteria, These factors and some
shortfall in the intake of cedets are
responsible for the deficiency.

(¢) While it is not possible to givea
preciso date, all efforts are being made to
make up this deficiency as quickly as
possible.

Plan to Improve the Service Ceoditions
of Pilots in Indian Airiines

6796. SHRI R. §. PANDEY : Will the
Minister of TOURISM AND CiVIl
AYIATION be pleassd to atite :
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&) ¥ty Indikn Kfrifnes and the
In#ian Commercial Pilots Association have
evolved some plan to improve the service
conllitlons of pilots apd have submitted
the same for Government's approval,

(b) if so0, the main features of the plan,
and
(c) the decision of Government
thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) to (c) The previous wage
agreement having expired, the Indun
Commercial Pilots Association submutted
afresh charter of demands concerning
revision in pay scales and other service
conditions. The management has made
certain offers to the Association subject to
the approval of the oentral Government,
and the matter 1s now under the consider-
ation of Government.

Pian for Starting a ‘Janta Alr Service’
at Nights at Cheaper Rates

6797 SHRI R S. PANDEY. Will
the Minister of TOURISM AND CIVIL
AVIATION be pleassd to state :

(a) whether the Indian  Airlines has
submisted & plan to bis Ministry for
starting'a *Janta Air  Service’ at night at
Cheapér rated;

(b) if 30, the mmin featutes of the
scheme; and

(¢) the 8&iaRin th¥en'by Goverhment
thereon ?

& .
THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH); (&) 10 ). No Si. Iodign Airines
are, however, szamining the feasibility of
intreducing night services with jet aircraft

VAISAKHA B, b4 (s4x4)
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Loss Suffered by Ashoka Hotel due fto
Breakage of Crockery, Cutlery and
Glasswares

€799, SHR1 MUHAMMED SHERIFF:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(@) the loss sulfered by Ashoka Hotel
during the last three years, year-wise, due,
to breakage of crockery, cutlery and

glasswares;

(b) whether any enquiry has  begp
made in the matter and if so, oulcome

thereof; and
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(c) the steps taken by Government in
the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (r) The loss due to breakages of
crockery, cutlery and glassware, during the
lart three years, vear-wise, was as under : —

1968-69 Rs. 87,416)--

1969-70 Rs, 80,261/—

1970 Tt Rs 18,454/~
(b) No, Sir.

(c) Bfforts are continuousiy made to
reduce breakages to the minimum.

ceftagn dwt gra gAT gatat
«t W
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U S, Arms Aid to India and Pakistan

6801 SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be pleased
10 state :

(a) whether his  attention has been
drawn t0 & news item appearing in the
Patriot of the 27th April, 1972 under the
caption “U, S arms aid to India, Pind:",
and

(b} if 50, the reaction of Governinent
thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) and (b)
Yes, Sir.  The news item appears to
relate to a repetition m the U S Budget
for the Fiscal Year 1973 of a provision
that had been made in the U S Budget
for the Fiscal Yecar 1972 for training
courses offered by the U S. Government
in their muhitary institutions

Arrears of Income-Tax in Assam

6802, SHRIMATI JYOTSNA CHANDA
will  the Minister of FINANCE be
pleased 1o state

(a) the total amount of arrears of
Income-tax in the State of Assam, Disirict-
wise, for the last two years;

(b) the number of such cases pending
for more than two years; and

(c) the steps being taken to realise the
arrears 7

THE MINISTER OF REVENUE &
EXPENDITURE (SHRI K. R. GANESH):
(a) to (c). The information is being
collected and will be lald on the Table of
the House as carly s possible. The net
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arrears of income-tax in the charge of
Commissioner of Income-tax, Assam, as
on. 31-3.71, however, amounted to
Rs. 4,63 crores.

IAF Plane Accidents Since January 1971
and Amount of Compensation Paid

6804. SHRI JYOTIRMOY BOSU :
SHRI C. K. CHANDRAFPPAN :

Will the Minister of DEFENCE be
pleased to state :

(a) the number of IAF Plane Accidents
between January, 1971 and April 1972;
and the number of Pilots killed and
sounded as a result thereof;

{b) the factors responsible for the
accidents and the amount of compensation
pard to the families of the Pilots
killed:

(c) whether the existing rules provide
for payment of compensation to the
families of the victims of air accidents in
all cases, and whether the IAF Pilots,
unlike civihans Pilots do not enjoy
insurance cover; and

(d) if so, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) During
the period Ist .January, 1971 to the
30th April 1972, there were 353 serious
accidents involving IAF aircraft. As a
result of these accidents, 28 pilots were
killed and 16 pilots were wounded, In
addition, one pilot has been missing since
28th April, 1972,

(b) The aircraft involved are of
various types and the accidents have
occurred in different and widely separated
areas, No discernible pattern is evident.
An ex-gratiq compensation amounting to
Ry, 42,000/- or 48 months’ pay, whichever
is loss, is paid to the families of the
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vittims of JAF dircraft accidents. In
addition, gratulty, family pension and
children’s allowance are paid to the
families as admissible under the Rules
contained in pages 119 onwards of the
Book of Service Conditions 1972 circulated
with the Annual Report of the Ministry of
Defence 1971-72.

(c) and (d). The rules provide for
payment of compensation to the families
of victims of air “accidents in all cases
IAF pilots are also eligible to take out an
nsurance cover against risk of death by
accidents etc. In fact, IAF Pilois are
required to take out and keep alive an
insurance policy of a minimum amount of
Rs. 25,000/- in order to be eligible for
flying bounty.

Enquiry Against Hindi Officer Involved
in Smuggling

6805. SHRI CHANDRIKA PRASAD -

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of FINANCE be
pleased 1o refer to the reply given to
Starred Question No. 519 on the 4th
December, 1970 regarding the enquiry
against the Hindi Officer mvolved 1n
smugghing and state :

(a) Whether the Central Bureau of
Investigation  has  since completed
investigations of the case and submitted Its
report to Government;

(b) the action taken by Government in
the matter;

(c) whether the Central Vigilaoce
Commission has absolved the officer from
being proceeded against and if so, the
reasons advaoced by the Commission;
and

(d) whether there is any proposal
under Government’s consideration to
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lay the repart om the Table of the
Hpuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yos, Sir.

(b) and (c). Comments of this Ministry
on the recommendations made by the
Central Bureau of investigation have been
furnished to the Central Vigiance
Commussion,  Further action, 1f any, can
be taken by the appropriate authoriy
on receipt of the advice of the
Commussion

(d) No, Sir

Adverse Reports against Clasy 1 Officers
ia the Ministry of Finance

6406, SHR| CHANDRIKA PRASAD -
Will the Minister of FINANCE be pleased
to state *

() whather there are any Class I Offi-
cers in his Minmsstry (Department of Reve-
nue & Insurance) {Secretariat proper)
against whom adverse reports have been
received from the Central Bureau of Inves-
tigations during the last six months and,
if 3q, their number and the posts held by

them;

(b) thedates on which the said reports
were received; and

(c) whether any action has besa prope-
sed against these Officers by the Central
Buresu of Investigations mnd if so, the
sction taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRLK. R.
GANESH) ¢ (a) to (c). A-report has bees
received from the Ceatral Boseam: of
Investigation in January 1972 in respect of-
one Clags I Officer holding the post of:
Hindi Officer, Comments of this Depart-
ment-on the report of the-Ciinéral Bliresu of

MAY 16, 1972

Fipitan Armsbrs 1M

Tovestigation hawe been svnt to the Cartrel
Vigilanos Commission. Adtion in the ma-
ttor if any, oam e taken by the appieptiate
authority only on receipt of the
Commission's advice.

Investigation Into the Conduct of cerfain
Officers ia the Miaistry of Finance

6807. SHR1 CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No 3414 on the 4th
December, 1970 and state *

() whether the investigations into the
conduct of the said two Officers mentioned
therein have since been completed bv the
Central Bureau of Investigations and reports
have since been submitted to Government;

(b) the specihic charges against the
two Officers and the findings of the Central
Bureau of Investigation in each of the two
cases; and

(¢) what action has been taken or is
proposed to be taken in the master

THE MINISTER OF STATE IN THE
MINISTRY OF PINANCE (SHRIEK. R.
GANESH) : (a) Yes, Sir.

{(bp and (0) . The alfegation agaist the
said two Officers was thiat they wew in
possession of assens disproportionie to
their known. souros of inconss, Iu'the chse
of the Clasm Il Oflicer Qupavtmentel piod-
ecdings ss-nresuit of the Bndings of the
Central Bureau-of Investigution weas inftie-
ted on the same charge. The charps hiwwbt’
been proved and the Officer has been
exonerated,

Agragueds tho Clsd OWdly,' thiosic
mentyufithis Depammtonthiy! repirt of
the Gentral: Dumsiu ol Towstiyation hine'
bDeew it -4 The CatinlVigt inder Coithinls
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ssion. Agtion in the matwe, if any, can be
taken only on reoeipt of the Commission's
advice by the apprepniate authonty.
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Notices 1ssued by Tax Recovery Officer,
U.P.

6809, SHRI MOHAN SWARUP: Will
the Minister of FIRANCE be pleased to

state :

(») the number of notices of dermand
issued by the Tax Recovery Officers in U.P.
Circla to delaniuirs of Income-tax with a
threat of warrant of attwchment or
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warrant of arrest during the menth of
April, 1972

(b) the number of cases in which the
persons to whom notices were issued had
already paid the Income-tax 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): (a) and (b). The requisite
mformation 8 being collected and will be
laid on the Table of the House as early as
possible

Number and types of grouaded Air-
craft with Indian Airlines and
Alr India

6810. SHRI B. V. NAIK : Will the
Mimster of TOURISM and CIVIL
AVIATION be pleased to state .

(a) the number and types of grounded
awcraft with the Indian Atrlines and Aur-

India at present ;

(b) the present composition of ther
fee!, and

(c) the steps taken to put the grounded
awrcraft 1oto  operation agamn and the
amount of foreign exchange required tor
the purpose ?

THE MINISTER OF TOURISM AND
CiVIL AVIATION (DR. KARAN
SINGH): (m) Air.India - Nil
Indian Airlines — Two HS 748s.

(b) The present fieet composition of

Air-Indis and Indian  Airlines is as
follows +—
Alr-india:
Boeing 747 -3
Boeing 707/420 — 4

Boeing 707/337C 5
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Inchan Alrlines—
Boeing 737 -7

Caravelle -1

F-27 -~ 10

HS-784 — 14 (including
the 2 grounded)

Viscount — 67

DC-3 — 8

MAY 19, 1972

* In addition 7 Viscount and 5 DC-3
aircraft have been phased out and
arec awaiting disposal.

€} The repair work of one grounded
HS-748 arcraft damaged at Trivandrum
on 17 12,1971 is in progress. The estimated
foreign exchange component for this
purpose is Rs. 10 lakhs approximately.

Another HS-748 aircraft met with an
accident on 12.5.72 in Cochin. Preliminary
inspection and survey 1s under progress,
The esuimate of the amount of foregn
exchange required for its repair 1s being
worked out.

Appointment of Employces of Nation-
alised Banksas Directors on the
Board of Masagement

6811. SHRI M. RAJANGAM : wWill
the Minister of FINANCF be pleased to
stage :

(a) whether Government propose to
appoint an emyloyee cach of the nationa-
lised banks as a Director on the Board of

Mansgement ;

(b) the mode of selection thereof and
when all the nationalised banks will be
brought under the proposed Scheme ;

{¢) whether any qualifications,
educational or otherwise, have been
presoribed for the workers to become
Directors; and

{d) ifso, the mature therenf?
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THE. MINISTER OF FINANCE
(SHRI YBESHWANTRAO CHAVAN):
(a) In accordance with clause 3(by of
the Nationalised Banks (Management
and Miscellaneous Provisionsy Scheme,
1970, the Board of Directors of each of
the nationalised banks should, Inrer gla,
consist of two representatives of the
employeesr of the nationahised bauks /. e.
one from the workmen and the other
from the employces who are not
workmen.

(b) the method of selection of
employee directors 1sas n clause 3(b) of
the aforesaid Scheme read with its First
Schedule. The Boards of Directors mn
accordance with the above Scheme are
expected to be constiruted before long,

(c) and (d). In addwion to the
appointment of employees as directors,
there is a provision under clause 3(e¢) of
the Scheme, for the appointment of a
director who, tn the opinion of the Central
Government, is competent 10 represent the
interests of workers, No educational or
other qualilications have been prescribed
for such a4 director Certain disqualifica-
tions for being appomnted as a4 director
have been laid” down In clause 10 of
the Scheme, which apply equally to all
directors of a natjonahised bank.

Roads in Laddakh

6812. SHRI KUSHOK BAKULA
Will the Minister of DEFENCE be
pleased to state :

(®) the total lepgth of roads in
Laddakh ;

(b) how much of it is joepable metalled,
unmetalied and mule-track ; and

(c) the
construction 7

length of roads  under

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (m) to ()
1t will not be in public interest to
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discloss detailed information regarding
the state of road communications in this
sensitive area.
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Posts Filled in the Ministry of Fioasce
by Appoistmsent of Scheduied Custes and
Scheduled Tribes Candidates

6816, SHRI AMBESH : Will the
Minister of FINANCE be pleased 1o
state -

(a) the number of posts filled in during
the last three years in his Ministry, in
Class 1, I1, 1l and IV;

(b) the
appointing the Scheduled Castes
Scheduled Tribes candidates; and

number of posts filled by
and

(¢) the number of posts, category-wise,
converted into general category ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a)to (c). A siatement giving
the information in respect of the offices
of this Mipistry located in New Dalhi
is enclosed, As regards outstation
offices of the Ministry, the information
is being collected and will be laid on
the Table of the House as ocarly as

possible.

Starement
Clams 1 Clams 11 Class 111 Clam IV
1. Number of posts filled 117 ju 4847 s15
in durmg 1969, 1970 aod
'n’-
2. Number of posts Slled by 1 2 1178 &
sppointment of Schedulad -
Castes & Scheduled Tribes
candidates.

3. Number of posts, Crtogory- —

wise, converted into general
calegory.

17 24 -~
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Appolstment of SC/ST Candidates in
the Ministry of Petrolenm and
Chemicals daring last three years

6817. SHRI AMBESH : Will the
Minister of PETROLETJM AND CHEMI-
CALS be pleased to state.

(a) the number of ClassI, IL III and
IV posts filled in during the last three yecars
in his Ministry;

(b) the number of posts in each Class
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filled in by appoiniment of candidates
belonging to the Scheduled Castes and
Scheduled Tribes ; and

(c) the number of posts converted
into general category for want of suitable
Scheduled Castes and Scheduled Tribes
candidates during the last three years ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R, GOKHALE) :

Class of Posts

No. of vacancies aganst which direct recruitment/

promotion was made

1969

1970 1971

(a) Classl -
Class 11 4
Class 111 14
Class IV -

(b) ClassI -
Class 11 1
Class 111 1
Class IV -

(c) Classl =
Class 11 =
Class 111 -
Class 1V -

Posts filled la various categories from

candidates belonging to Scbeduled

Castes and Scheduled Tribes In the

Misistry of Tourlsm and Civil
Avlation

6818, SHRI AMBESH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) the qumber of Class I, II, 11l and
1V posts in his Ministry which have been
filled in during the last three years;

(b) the number of posts filled In by
appointment of candidates belonging to
Scheduled Castes and Scheduled Tribes,
category-wise; and

{¢) the number of posts converted into
general category posts for want of
Scheduled Castes and Scheduled Tribes
candidates ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (8) to (¢). The requisite infor-
mation is as follows :—
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Class Cilass Class  Class

Total number of posts filled
during the last threc years.

Number of posts filled by
Scheduled Caste and Scheduled
Tribe candidates during the last
three years.

Number of posts converted into
general category posts for want
of Scheduled Caste and Scheduled
Tribe candidates during the last
three years

MNil

I i1 v

70 9 7
6 9 3

3 9 Nil

Financial Assistance to Andbra Pradesh
for Famine Relief Works

6810 SHRI K. KODANDA RAMI]
REDDY - Will the Minister of FINANCE

be pleased to state

(a) the total amount so far given to
Andhra Pradesh Government by the
Centre for famine relief works o 1971-72,
and

(b) the additi>nal amount given to
continue with the works upto June, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R.
GANESH) * (a) Central assistance
amounting to Rs, 1503 crores was
sanctioned to the Government of Andhra
Pradesh towards their expenditure on
drought relief measures in 197 1-72

(b) Based on the recommendations of
a Central team, & ceiling of expenditure
of Rs. 590 crores on vanous drought
relief measures dunng the period Aprile
June, 1972 has been accepted for purposes
of Central assistance—Assistance would
be given to the State Government subject
to this cealing 1 the hght of progress of
sxpenditure to be exported by the State
Government

Imposition of Income-Tax om Central
Government Employees Consumer Coopera
tive Soclety, New Delhi

6820 SHRI BISWANARAYAN
SHASTRI Wil the Minister of FINANCE
be pleased to state

(a) whether the Income-tax Depart-
ment has asseased an income-tax of Rs 2
lakhs on the Central Government Emplo-
vees Consumer Cooperative Soclety, New
Delhi,

(b) if so, whether the tax has been
pad,

(c) whether irregulerities m the
accounts of this organisation have come to
the notice of Government, and

(d) if so, the action taken to rectify
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) . For the assessment year
1967-68, a demand of Rs. 1,94,229 has been
raisod against the Soclety

(b) Not yet. The demand was rahed
by orders dated 28-3 1972,
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(c) and (d). Certain irregularities in
the account were found by the Income-tax
Officer assessing the Society. Therefore
the results disclosed by the accounts were
rejected and the assessment was framed on
the basis of an estimate. Rectification of
irregularities is the responsibility of the
Society.

Differenotial rates of Excise Duty on Tea

6822. SHRI BISWANARAYAN
SHASTRI: Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred question No. 1745 on the 26th
November, 1971 and state :

(a) whether the cost structure and
yield are taken into consideration for levy-
ing differential rate of Excise Duty on tea;
and

(b) if not, the reasons therefor?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) (a): Yes, Sir.

(b) Question does not arise.

Studies made by officers sent to U.S.A. on
invitation from Ford Foundation

6823. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to refer to replies given to Unstarred
Question Nos. 3328 and 4266 on the 4th
May, 1970 and 28th April, 1972 respecti-
vely and state :

(a) the names of the Ministries of the
Government of India which have not for
nished the required information so far;
and

(b) the reasons for delay?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) The
Ministry of External Affairs.
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(b) As the visit of one officer from the
Ministry of External Affairs to U.8.A.on
invitation from Asia Foundation wasas
early as in 1965. that Ministry is taking
time to collect the required information.
That Ministry has, however, assured
that information will be made available
as soon as possible.

Co-operative Societies Functioning wader
the State Bank of India

6824 SHRIMATI BHARGAYVI
TIIANKAPPAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of Co-operative Socie-
ties functioning under the State Bank of
India in the State ot Kerala® and

(b) the total amount of loan advanced
to these Societies during last year 7

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAYAN) : (a)
and (b). Presumably, the Hon'ble Mem-
ber has in view the scheme for financing of
primary agricultural credit societies by
commercial banks whereunder the banks
(including State Bank of India) provide
loans to the sgcieties ceded to them. This
scheme is not being implemenled in the
State of Kerala.

Complaints regarding Mosquitoes and flies
inside Indian Airlines Planes

6825, SHRI C.K. CHANDRAPPAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state :

(a) whether Government have received
complaints about the nuisance caused by
mosquitoes and flies inside the Indian
Airlines planes; and

(b) if so, the steps taken in the matter?

THE MINISTER GF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
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(») and (b). Some complaints have been
received in this regard. Insecticides are
now sprayed in the cabins every morning.
Similar action is also taken when cabins
are cleaned betore passengers emplane.

Price Increase after presentation of Genperal
Budget

6827. SHRI JYOTIRMOY BOSU :
Will the Mipister of FINANCE be pleased
to state ©

(a) the factors responsible for price
increase since the presentajion of General
Budget; and

(b) the steps taken to check the price
rise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (h). There has heen no rise in the
general price level since the presentation
of the Budget. The All-India Commodities
index of Wholesale Prices (1961 §2==100)
for the week ended April 29, 1972 stands
at 192.4 as agamst 192.5 for the week ended
March 11,1972, Over this period, while
the prices of some individual commodities
have increased, those of some others have
fallen. The Government keeps the situa-
tion under constant review and takes all
necessary measures, fiscal, monetary and

MAY 19, 912
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administrative, to prevent any undue rise
in prices,

Ralds by Income-tax Authorities in Bombay

6828, SHRT K. KODANDA RAMI
REDDY :

SHRI MUHAMMED SHERIFF:

Will the Minister of FINANCE be
pleased to state,

(a) whether any raids on residences and
offices of Cinema Artistes and film pro-
ducers were carried out in Bombay on the
3rd May, 1972 by the Income-tax Officers;
and

(b) ifso, the names of the persons
whose residences and offices had been
raided and the amount of money and
nature of documents seized by the officers.
from each place?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) Yes, Sir.

tb) The names of persons referred to
above whose residences and offices were
searched and the amount of money and
nature of documents seized by the officers,
from each place, are given below :

Documents
Names Cash ————
Rs. Fixed Books of
Deposit A/Cs and
Receip! other
Rs. documents
1 3 4
CINEMA ARTISTES
1. Rajesh Khanna 30,000 70,000 Yes
2. Rajendra Kumar - Yes
3. Sanjiv Kumar — Yo
4., Dev Anand -_— - Yes
5. Mehmood M. Ali — e Yes

m—— — s m—



income and wealth. They indicate, inter
alla, payment of ‘'black money™ to

artistos and inflation of production
€Xpenses.
firan garf wad & wvfia wrod

wig dm &« fewnit o Teer

6829, st wwrrTaTTe WS :
ot qre quo frweandt :

W v WAy @R N ew
w40 fig : »

(%) wr Wi g W Rk Q
form =€, 1972 & wow e ¥
femar gurk wg® & 3yt wk &
o ¥ zeteT g

161 Written Answers VAISAKHA 29, 1894 (SAKA)  Writren Answers 162
1 2 3 4
Rs.

6. Jeetendra Kapoor 39,100 — Yes

7. Dbarmendra —_ - Yes

8. Mumtaj 30,000 - Yes

9. Rakhee —_— — Yes

10. Asha Parckh 26,000 -_— Yes
PRODUCERS

1. B.R.Chopra - - Yes

2. Ramanand Sagar - - Yes

3. Shakti Samanta 4,32,000 - Yes

4. AX. Nadiadwala — - Yes

5. Devendra Goel - - Yes

6. Pannalal Maheshwarl —_ - Yes

7. J.Om Prakash —_ -— Yes

8. N.C. Sippy - — Yes

9. G.P. Sippy - - Yes

10. Nasir Hussein - - Yes

11. Pramod Chakravarthy - - Yes

12, Ram Maheshwari - - Yes .

The books of accounts and documents (@) war gTwIC 7 9w e W
seized are suggestive of suppression of i Ot §; WK

() afx gi, 8 3a% v ofcams
faser ?

T A (st weitew W) ;@ (%)
o, wt |

(w) wi¥e (7). g wiw e W
wRu X fey ur §1 sEw wroeg
o g g g€ &

Criteria Adopted for nominating Interim
Board of Directors of Natiooatised Banks

6830. SHRI BIRENDER SINGH
RAO : Will the Minister of FINANCE
be pleased to atate :
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{0} the criterie adepted bv Government
for nominating Members on the Interim
Board of Directors of Nationalised Banks;

(b) The names and number of Directors
of the Central Bank of India so nominated;

(c) quahBcations and experience of
ecach Member; and

(dY whether the records of their past
saivicss were kept in view and whetker
the Reserve Bank of India was consulted
in the matter and 1f not, the reasons
therefor?

THE MINISTER OF FINANCE
(S8HRI YESHWANTRAU CHAVAN)-
(a) The reference apparently 1s to the hrst
Board of Directors under Section 7(3) a)
of the Banking Companics (Acqusition
and tiansfer of Undertakings) Act, 1970
constituted on 18th July, 1970. The persons
were selecled 1n consultation with the
Reserve Bank of India having regard to

their suntability to serve on the Board of
Direstors,

(b) and (c) A statement s laid on the
Table of the House. [Placed in Library
See No. LT—2096/72)

{d) Yes, Sir.

“Work fo Rulc” resorted to by the
Indian Airlines Officers

683l. SHRI M. 8 SIVASAMY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Indian Asrrlines Officers
bave resorted to “work to rule” to press
fheir demands for an fmimediate revision
of their wages and aliowances; and '

(®) if s0, the broad outlines of their

demarids and the texdilon of Governinoat
thezate ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
S8INGH): (a) No, Sur.

{b) Do¢ not arise

Loaus Given to Industries and Transport
in Kerala by Nationalised Banks

6832 SIIRIMATI BHARGAVI THAN-
KAPPAN . Will the Minister of FINANCE
be pleased to stale

(a) the amnunt of loans given by the
pationabsed banks during the last one
year in the State of Kerala; and

(b) the amount given for indusiries,
transport 4nd for aericultural 1mplements
category-wise 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
{a) The outstanding advances given by
nationalised banks in Kerala as on March,
12, 1971 aggregated to Rs 57.69 crores.

(b) The mformatrop as on last Fridav
of December, 1971 15 furnbed bellow *

(Amount m
lakhs of Rs )
o — .
Category No. of  Balance

accounts outstanding

e ———

1. Direct firance

to agriculiurisis 54202 653.64
2. Road Transport

operators 558 56.16
3. Small scale indu-

slries 3797 133186

Figures for advances for “agrigultural
implements” Mle not separately nnllahle.
they are included in the item **Agriculture’".
Also, figures for industries, covering bath
largt and small.scale, are mot sepavatoly
available, Separate figures are compiled
regularty for small-scale industriss only
and these are given above,
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Loans Granted by Natlonalised Banoks
to Engineering and medical Graduates

6833. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of Engineering and
Medical Graduates, who applied for loans
from the nationalised banks since nationa-
lisation in Kerala; and

(b) the number of the applicants who
were granted loans and the amount of
loan granted ?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAQ CHAVAN) :
(a) and (b). For the purpose of compi ing
data regarding advances, *Engineering and
Medical Graduates’ are not treated asa
separate category; theie get covered,
denending upon the nature of the projects,
either under ‘small-scale industiies’ or
under “professionals and sclt-employed
persons’. The number of borrowal accounts
and the amounts outstinding in regards to
these two categories in Kerala siate as at
the end of December 1671 was as follows :

VAISAKHA 29, 1894 (SAKA)

Category No.of  Amount
borrowal Outstanding
accounts

(Rs. in lakhs)
1. Small Scale
industries 3797 1331.86
2. Professionals
& self-emplo-
yed persons 4442 51.56
12.10 by,

CALLING ATTENTION TO MATTER
OF YRGENT. PUBLIC IMPORTANCE

REPorTED CIA ACTIVITIES IN THE
BORDBR DISTRICTS OF RAJASTHAN BY
AMERICAN RESBARCH SCHOLARS

_ T ot o e et (@A

Gk wihw, & wiweset @ -
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wge & frmfafen fror ft Sic
wid S #7 exry faarar § Wi srday
SATE fvag wat ¥ o5 e
g:

‘g wow| awder §
fadm fawa six war dwaa &
ifecarT ¥ew & grafwa st frad
Qo &Zo WIS I Qo wYFCw
gra, A usee  favafrge §
WY % FT W@ § e, war-
aay g far § wF o1 @
e ﬂ"l‘in go 5t afafafent &
g’

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT) : Ofthe two individuals
mentioned, Dr. Darrel A Frohrib has not
been granted any visa nor is there any
nformation of his having visited the
country. Mr. Richard Newton Blue was
granted visa valid for 10 months® stay in
Ind:a up to 20th July, 1972 for undertaking
research on some aspects of agriculiural
administration (with special reference to
Rajasthan). He was staying at Jaipur
and ijs known to have visited Bikaner in
November 1971 for sight-seeing. There is
no information of his having visited
Ganganagar District. Nothing adverse
has come to the notice of Government
with regard to his activitics,

st FETe T e wsEw
wEA, §T $E WAl BT 4R O Fe
ghag gw gwi k) e @ Rt &
woreary €t frwre o ¥ xak Py
% age g gwr § W ff‘t\‘.
g o § 1 wu fegfa ® 0§ oy
age g W wRATAWTCE § )

wgi aw o wrks 7o o -
e w1 aram- 4, . ¥ Aot et e ¥
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[sft onrrg Tw AR ]

A am aff g ¥ gfrar we #
awdy §1 e ww fewam s
Qar 8, ¥ it of STgew @y
iy ) Wy g W o wm §
anrare fred <@ § fe ood e ¥ o
e ofeefeda wwdt § ) @ e qF
U WA H QF ATH BT awry A
¥ °€ awT & gy-wig ool st wegnw
& eftere fem ot fr  qfear sredaT
% walwr & gfem fewm & ww
frergr §, oy 9ar @A & AT AR I
& faars srde &Y & A &
7, T@ W 13 wiw § g @ &
% HURT %) AT & g St g
fag ¥ wyr fe o safiey ool argat
S g Ioyr war, Iud fewrs -
g wY A ) wrew § gw W aar
o # A e wx dar g, fexg
waar § 5 v goeTe W wree qu &
www & T WY ) Jaw s AR
Lid

ammix X W @ qrke o W
gfeefedta wadt § 1 g4 ¥ qEA @
Q@ wfvr sforg T gg
T AR oud faew H w@ ¥
“raey” & ferar e w@di dto wrgo Qo
sigef i E N g b,
Fawt areTd gudd o1 § e qud
a3 ¥ wwrar anar § fo qF wifir ot
avar Fyer wr dix gt &) 0l fiyr
w Wl At W st qoar
I | W1 qwe ¥ genot W
wrgw gt & v wg wage ¥ ¢ @ w2
a1 - vy mifswrfret o aeg sl
‘W fpgen ¥ foar ofrer &, ot W
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§ 7wl ahaa & awasg § gy war
L

*“He visited Bikaner in November 1971
for sight seeing.”

W AT e § gerEft
"RE:

Mr. Khan said be knew there were CIA
agents in the University.

vweqw ¥ geT AN ¥ ag ol
st
The Chief Minister Said Mr, Blue wrote
several letters to the Chief Secretary,
Rajasthan seeking approval of his project
or seeking a letter of introduction to visit
some of the areas. But the Chiel Secre-
tary refused to do so il the Union
Government cleared the project.

Taeq & gEr AN 6 f qar
gl fis ¥ ¥ TgwY W@ AL
S wEE Ag v & ¢

He would write to the Union Govera-
ment that in future it shouid not approve

any project for research without consulting
the State Government.

A AT ¥ wod awey # Wyl

§ fe oft sy areiikn & flr o § 1
fmy Troreq & geaMt g K -

mmmmm-‘dm

for certain research work and met certain
officers including the District Collector.

v 7y anez-dgn § ? o g
it qx o § fis wg fafegwe wieee
¥ fair

wirfew fie o ¥ 0 oy
sofier wrr wek §, ot 5 W YV

- b Hem wo.f1 ow WINE
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farqe @Asrd i A T AW
g 1 wa Tweama fam aar X @ faw
% T W WX wewrOd was
uwd, &1 WWT N RERE wY WK
¥ g awasy fear rar, @ gw Q@
A FY EAH GR | Afed IR qE §
firs tar adt fFar war @1 odsaer ¥
o §ATE I A, ITET N wAF
wgr fear mar &1

war wg gat gvam, fro wigfw,
agr & 7 wraewm & gEa wol ¥ W
§ fix 3 s gt & Fs v ¥ Tawr
fowra¥y fear § o 78 | war qg W@
TR ? W A wET ¥ A W
Ferd ¥ & oy dar ¢ fe gfew
¥ fefiE quwd § 7 T At agRy
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FC & 7 wur ag @ W F gQ IR
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ar wt ? @ ¥ g awwQ AT
e arew § )
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gfaar ¥ giear feam &
afefafonr wqw w7 ¥ oot 31 o
FENT Wit gami e a2, O
IAGT STIW TG X qPr QI | AU
¥ qar war f& quAT FT @F  GrrHa
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Foawg g s N o § ik
g = afeg SAw QU waw )
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W QT gAAT gwn, 9 EANT IEEI
qar A A 9T 1 el @ A wife-
¥ ®Y awwA & fay g qrw gue
wefadty 9 wfgg ) @ aemr
wif s wrw w8 g g
IErd g qrfge

VA A A7 & a1 T85! Hay
e ar Y, 9% rfedwa wr g,
e @ @ AR A g e
g s e agRT or faeqe
TRy FAT-TEH I W |

WEH &% RIS ATUAY §T grpey
g, og amerd fedl § e waw ¥

wg guwwTy & 1 fiey S gEwsnr
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[ swreare Tra onegt]
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St B TN QR WEOW qEET,
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g
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MAY 19, 1972

in Rafasthan 172

qo wigfew, wwewia ¥ & av afy
TearT ¥ gen vt ¥ o aft v
fear g, N&Erag fer §f ag
~troear & A §, % W A A Wy
g, Saw dlar At faar wgr 1 & afy
wraar ff xad arg W wiAAly age
3 gg ww FOY QT USEATH
g ANl N U WY A X qg
13— T Arw gfear A §
Mr Richard N Blue and Mr. Darrel
Frohrib are engaged in a joint research
project with two Indian professors. The
project has not yet been cleared by the

Union Government . Mr. Blue 1s enga-
ged 1n another research project

w¥ dar 7 waar gg a@gw o1
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fac ooy sqr fis dr gfaw ¥
v fodid w Secw wt ¥ @
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&1 ww A oorewr W g fafaed
¥ 2 fafeer ¥ awasm fogr §
foraey FedlZ avyem st xfwan & §,
LR Gl LI 8

“Government had till now no informa-
tion that Prof. Blue was engaged in any
activity that would endanger the security
of the country **
at & agt srvar B a7 Taad fod
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[t sor «= q=1] wzar § ot ag F1¢ P wzar it {
gt ow Adtare ¥ dro wrfe Qo ¥ f ot ¥aa Trweqr § @ ft € afew

qiveH o e § R @Y SEer W
smaerd mff & gfE oy dHaw
wT aTw frar s T ag frafe diw
W § A WU wgw! rAeTd g at
gR ¥ &, ¥fer gR T FE geAv
4! & s rrdl Qe gt g &

v ®o urfo Yo ¥ Lwyry &
a1t ¥ qw frgre @) ot ot off
A fis gfwar Srawa &1 Q1 TaT S5
Ia¥ weray frrod & v @ g
#§ N wg oY Iad @ famoeh
@ § 1 ow I fler  QEhaT W
ez gt § 39 awa Wt weafeg
gx dyredl ¥ qEd § W 9 gy
ol guar § sEw qewd gy fmRw
Awred ¥ qEr war {1 IEE
waraT O o faad grafaa somaa
e gur warar § 1 @ gAR I
s frorad & are far faegr @
21 o e Y § e o e
arwt fwear o §1 e Wrew WY
TR & ara § b few ag & dew
%! QUTS WIAT WIfgY 1 gufad @ q%
& fargat oot ard £

st ewnfrw wyex (Fafa) :
de s wo wwlww FrETEETE
® ¥ur ge e W el g
WA GTHETATT ¥ AT B &
fag s ST XA N g
T WS § Ter Zark & ford wre-
ﬂm!l“ﬂwiﬁr“‘
faeelt g, A} wrea @ 1w Ed F
W Ay & gawrr iy o e
B weary agqe ek Re

ey dw A AW wewg § i § e
#o wro Qo ¥ uIT aWW Rw ¥
o gq & Wik AW §Eew A @
arg = fuw frar § fs 93 foew
deara} ¥ gael & ey, Freriadl &
ST, HEATT qrEl & gy Wi fafaer
qifs  goarel § SAW FW T W9AT
forar wwTg wwd &1 g W wTaeY
argw gur gy f5 et Faeafrareg
¥ dlo urfo Qo ¥ 2 M WA W@
¥ fogh faga ¥ wfit ot A€ &9 fawr
AT § AT WG gAT § WX 3§ W
sy fomr gt § 1 argw SigET W
g WgE A 9 e adk
WA A1 1 wear fagme d @ @
Frag o oy @ &1 & Y
wzare gt W § W swfs qrasr @
& waOa @rETaR § fears gu
B § weR wegewd ¥ ar faw @t
srw ¥ ey v fenfa & o wnfo
go ¥ fmarearay & arX ¥ wrow) Wi
s raara @Y S awa g 1 S
azry wigy faar § ag agy d@fgr §
fagd aral o g A gk &1 €m-
ferd & sraar wrgar g 6 waeqE &
g1 w0 ¥ A wed qur § gy wdw
wat fear § s @ gwrdy wewdt B
W o @ Q@ wrdwai g TR
g W w1 wfgerc off goor o
aw s srac wré gt ) fad ar
T w wral B of ¥x warr Wik
o I qUeTT ¥ T wody qieft, Jar
w8 Wik fear § Ty wfwerfo
® vyl wroniun I wrdwatel o
W Sat ¥, W sl ot W
ok v ar g § ot e o
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wrienggt ¥ fad aume woT gowrd
W oqRw W ot Y arAf e
oy goerdt wfgwrdt o wmfo qo
#t gfefadly & ar gu &l & ey
et w1 7 oo ol F WA
oF Id S e wriwg o g,
T ¥ 9Ff & ger famr g e
T Wit oY fet T w5 ey
7 fgar w1g \ W19 919 @R W Aoy
g g ar aff s do wrfo go WY
fwefedie &) foradt 3hwtT weghr
¥t faremr ) cgr & v R
t dw et & arg wawr ohiE
AR @ gw W A T wry,
o JeR W fox W ¥ fr W
O ar 7Y, TEd R F W @
taradt ? urfo Ao Ne wr gravy
dw st ¥ § v wrr § 9 weg'
gt fog wiw awd aell f, @ &
ml’mr‘ﬂ'{ﬂ}ﬂﬁoﬁoao
¥ aw dw vt W oEEw § o
firgeam & swwr qitie § 9w oftie
T oy A X oA fer e &
fod swet ww wrg fagn ar
aft Wifwgm ? A oA i
w1 fagk afcd o urfo go ¥
feefdlw w1 faeark gt § Qwd
¥ fad i wwilfor faw W
R e W o oy wr Q@
fora® o'l wae Qwr o wd ar ag
R g fe ot wpr § T g
Wit ¥t ¥ ag o O o
it § Wlo wrke o W17 twam
%1 wefiwey wry Hifwg |

ot o oy Ty : oI W,
formaffray W gy e
W Iy § ow ¥k et O www
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qer aff I, g5 wrew an qlr §
oie &% wgr s &t wrfo Qo Y T3
7ol Wik qidl gt sew aw g fe
Tt T 1 R v e ooy
# wzar &t weng ard dw o §
at Trorear ¥ aY o€ wew g ft Al
W 1 Tl oY A wraw) agTar ) ww
w1y I8% 59 w7 wig O A ff w
O ¥ gud fag war 3 7 fagrz &
oY srzAr qar ar gEd wngl ware #
qaTar, 3@ A A AR @ ok goAr
g § | (wrwem) d@wA & Qi
& a ¥ @ A qre o g afr
gr A% GO HHiE & grew &
wI9x Fgr &, w1 IS § ¥ wiwtonw
WiRgs o ¥ TR gu § | vk fedr
a<g &' ®1§ VAT guar §, A ag I
s &9 § e 97 %) guw wgar wifgd
ag fraw &t I §

MR. SPEAKER: Trouble arises if States
also start discussing such matters within the
jurisdiction of Parliament and clash of views
18 there, It will ot be there if they do not
go out of their scope as they do sometimes.
1 am sorry, I cannot reflect on it. But there
should be some sort of co-ordination. If
the States do something and we give some
other version, difficulty arises.

SHRI B. K. DASCHOWDHURY
(Cooch--Behar): It is the shortest statement
given by the hon. Minister though the
problem is very very large and it has got
very wider implications, It is known to all
that the Americans are having various types
of secret organistions, not only the CIA,
but the Federal Bureau of Investigation, the
I T. T. and various things. Those organisa-
tions snd secret services conduct work even
inside our country in the names of institu-
tions or associations.

The hon. Minister has said that theee is
0o evidence of any anti--national activities
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[Shri B' K. Daschowdhury]
agiinst the person conttrned, particularly
against Professor Blue. I shoulditke to
contradict the hon. Home Munister's
statement dnd refer him to tlie statement
given by the hon. Chief Mmister of|Rajas-
than which is reported in the Sigtesman.
Mr Khan said thai he knew that there are
CIA agents in the universities and in politi-
cal parties who visited the United States on
lecture tours and accepted huge amounts
for those assignments. If st 1s a fact that
there are CIA agents inside universities of
Rajasthan and inside some of the political
parties also, and other persons who have
made tours of the United States allegedly
on education tours or something like that
and they had accepted huge sums, I would
hike to know from the hon Minister what
action has been taken ?  Am I to under-

stand that the statemegnt of the hon. Chief
Mimister of Ragasthan » not correct 7 If
so, which one 1s true ¥ Let the whole thing
be cleared. .
'.

1t 13 also not known on what understan.
ding Professor Richard Blue was granted a
visa for ten months for stay in India. I
do not know on what basis he wanted to
visit some other parts of the country, may
be within Rajasthan. Is it not a fact that in
the visas there are certain strict stipulations
about the places to be visited 1n accordance
with the purpose of the visa granted to
any particular person. If so on what basis
Mr, Blue wanted to  visit certain  other
arcas. Itis said in the statemgnt that he
sought permission from the district
officials to visit some other areas which are
not directly connected with agricultural
admin n. What does the hon. Minis-
ter mean by agricultural administration ?
Is it agricultural rescarch ? MWhatever
that may be, was aoy proper enquiry
conducted about the motivations or plans
of Prof. Blue while he waunted to visit
certain other areds ?

Thirdly, as I said ther are various other
organisations under some cover for the
%.Iﬂlﬂldllhbhul" from the hon,
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Minister whether from  the report of the
working of such organisations, the Home
Ministry or the Finance Ministry or any
other wing of the Go-n:'}hmt has got &
list of all those assoclations, organisations,
institutions, cultural and others, which are
getting money from foreign countries and
whether they are hable to render accounts
to the Governmaent. It is strange, a few days
ago I submutted a question and it came up
and the answer waslaid onthe Table,
about a particular organisation in West
Bengal, Cooch Behar, a forsign missionary
working for sevetal years together spend-
mmg crores of rupeesin the nameof
Cooch Behur Refugee Service and giving
lumpsums of money to various persons and
there by nfluencing the officials and the
administration, In reply to this question
whether the Government are aware of the
source of money which this Cooch-Behar
Refuges Service are  getting from  foreign
countries, the Government replied that they
are not aware of any such thing. Then,
how can he say that they are really very
much wigilant and watchful about this
matter 7 | quite appreciate the Minster's
statement that they are having not only
super-intelligence but counter-intelligence
but to what extent have they succeeded in
checking such activities ?

According 10 the newspaper reports,
the Chief Minister said that numerous
letters and correspondence were handed
over to him by Prof. Iqbal Narsyan and
these have beenn laid on  the Table of the
Rajasthan Assembly. What avre thscon-
tents of those letters and correspondence !
According to press reports, there are
certain  imeriminating things, which the
Chief Munister did not discloss or  which
has not been reperied. What ae the conte-
nts of that correspondence and why was
the matter of the correspondémee not disc-
losed to the whole country ¢

1 would request the Mianister to  give
specifio neplies to these questions,

SHRI K.C, PANT : I gorsallydo
1ot quate from newspapers, But 3 would
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only refer to the Chief Minister’s statement
@8 it has appeared in the newspaper today
because some one quoted from the news-
paper and said that he has said such and
suth thing. My hon. friend said that the
Chief Minister said something generally
about CIA activities in unjversities, politi-
cal parties and so on. Buton the specific
matter before us, the Chief Minister said—
I am quoting from today’s Times of India:

“Referring to charges of anti India
activity against Mr. Richard\N.
Blue, an American, the Chief Minis-
ter smd the research scholar had
not indulged in any activity prejud:-
cial to the interest of the nation
during his stay here since September
last.™

This is the question before us and that is
why 1 quoted from the Chief Minister’s
statement as it has appeared in the news-
papers. 1 do not have the authoritative
version and that is the only reason why [
am quoting from the newspaper.

The otber question he asked was. duing
the ten months’ duration where was he
aliowed to go etc. These prujects are
carefully scrutinised. Itisnot for us, but
it is for the Bducation Ministry to scrutinise
the projects It is for the educational
experts and for the university to decide
whether the research project is all right.
These agencies look into this aspect of the
matter and they satisfy themselves,

With regard to the general question he
ralsed about foreign money, the House has
discussed this matter on various occasions
and expressed concern at the possibility of
foreign money subverting our institutions
and we are all united in our concern for
keosping our Institutions immate from such
damage by any foreign money. On this
Question, the Hon. member is aware that
‘Government i bringing fotward & Bifl for
1ha testriction: on use of fereign money in
‘lndis, - This has: been discussed in this
Honwe aod the Prime Minlster i ber reply
bt sald 00.! He rdferred 10 some letter or
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correspondence which the Chief Minister
had not disclosed, according to him. "1
do not know which letter or c.orr¢espondence
he is referring to. We are living i a free’
country. Unless there is reasnn for sus-
picion, one cannot goon chasing private
persons’ correspondence, There must be a
sense of balance in this matter. (Inferrup-
tions) .

MR. SPEAKER : Shri Amar Natf
Chawla —not here.

12.40 hrs.

MOTION FOR ADJOURNMENT

ALLEGED DONATION MADE BY A
CaALcurra BusiNBss HoUsB TO
THE RULING CoNGREss FOR
ELEOTION CoMrPAIGN

SHRI P. K. DEO (Kalahandi) : In
connection with this adjournment motion,

we had thought of moving some other
motion.

MR. SPEAKER : I received notice of
these two adjourninent motions this
morning. But, beforel saw this motion,
the news already appeared in the papers.
Isaw in the papers thatan adjournment
motion is coming.

SHRI ATAL BIHARI YAJPAYEE
(Gawalior) : We did not give it.

MR. SP ER : I do nof know
whether 1t is from your sources or their own
sources.

SHRI ATAL BIHAR] VAJPAYEE: It
is thelr own sources.

MR. SPBAKER : This matter is being
raised in various forms in this House for
the last two of three days. Today I think
everybody is well prepared. 1 saw prepara
tion going on both sides. The Speaker i3
also very well prepared. The point raised
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[Mr. Speaker]
the other day was that the government was
jnvolved. It was refuted by the Finance
Minister, Today the motion bas come in
a different shape. It talks of a violation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
A mere allegation of violation.

MR. SPEAKER : The other day it was
a passing reference which was denied by
the Minister. Now the adjournment
motion is about the alleged violation and
the failure of the government to take action
against the alleged violation,

The matter is before me. I have seen
the rules concerning these and also the
preceidents and rulings by my predecessors.
Two things are wvery necessary for an
adjournment motion. The facts must be
ascertained and established before the
Speaker allows it. I am not aware of the
facts from the other side. I asked the
Secretary to provide me facts. So far he
has no facts available. Before I make up
my mind whether to give consent or not, 1
must have the facts, When will the govern-
ment be able to give me facts about the
points tmentioned in the adjournment
motion? There are two motions, butl
will take up only one, 1 saw frequent
consultations between you. So, 1 thought
you are preparing for it today. Have you
got the facts or are you going to send them
to me ?

SHRI RAJ BAHADUR : Asa matter
of fact, all the facts which we have so far
got are the facts which are known to the
House. Nothing beyond that has been
given tous, This is for the first time that
this mat{er has come to our notice. These
are only allegatipns and a reply has already
been given by the Finance Minister
yostorday.

MR. SPEAKER : What is your posi-
ton ?
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THE MINISTER OF LAW AND
JUSTICE AND PATROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
Although it is put in a somewhat different
form, substantially the allegation is the
same that there was a breach of the law, It
is in this form that it has been put.
Whether Rs, 5 lakhs has been paid to the
ruling Congress for the election fund or
not is a matter to be ascertained. These
allogations have been denied already. Such
a payment has been made to the Ruling
Congress has already been denied by the
Finance Minister yesterday in categorical
terms. It is oot true. Whatever payment
was to be made by the Congress Party was
made by crossed cheques and this particular
payment has nothing to do wath the pay-
ment to the Congress Party. That fact or
allegation was denied. His allegation of
the violation of the law is dependent on
these facts. Similarly, the leaflst which
was produced, prima facie, on the face of
it, it does not disclose any connection with
the Congress Party. The Congress Party
is not referred to atall. There is a clear
allegation which was made yesterday and
there is a clear denial. The guestion about
the violation of law will arise only if the
facts are there. The facts are denred. This
is only an allegation. How can there be an
adjournment motion on the basis of' an
aliegation only 7 ji

MR. SPEAKER: What to do if the
facts are disputed. (Imterruptions) ‘These
allegations were lovellod yesterday and day
before yesterday, He says, even in the
context of this adjournment motion, the
facts do not exist. They are disputed; they
are completely denied. So, unlss the
facts are established, how can I aliow any
adjourament motion ! Where is the
fallure 7 The facts are denied.

SHRIS. M. BANERJEE (Kanpur): I
sm not falking about the adjowrnment
motion as such. That is belos you Tbe
whale question is this. The ruling pasty of
anyone on thejr behalf,, the Hinance
Ministor, has demied ft. Mg, Chaven
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denied it in this House and Mr. K. R.
Ganesh denied it in the other House.
Whether we agree with It or not is a diffe-
rent matter.

One thing is to be investigated by the
Oompmy Affairs Department, whether
any person befonging to the Goenka group
or anyone in the Goenka family has printed
8§ lakh posters in three languages. Here 1
the photostat copy. There are three things,
One is the name of the party; the second is
that it is from Saraswaty Press and they
have said that they are doing it and that
the bill will be submitted on completion of
this work. And there is no signature.

The only fact remains to be investigated
is whether this is known to the Company
Affairs Department and, if it is known to
the Company Affairs Department, what
action has been taken. These things were
raised by Shri Bhymnandan Mishra yester-
day. Thatis the only relevant thingto be
investigated. Whether they bave denied 1t
or not is a different matter. The question
is whether there is a violation of Company
law by a particular family, the Goenka
family, which is very notorious....(/nter-
ruption) The question is, whether they have
done it or not.

MR. SPEAKER : This is what he is
denying.

SHRI 8. M. BANERJEE: Whether it
is forgery or what whether they have done
it to malign somebody or with other
motive, These things are to be ascertained.

ot wew firgrdt wrededt - woaw o,
Tgarey wit ¢ fe site o A o
# dveet warg It ok AW A &,
ar wft &, e g § s el wora
¥ widw arft & frg ez grr @ At
WY—gar § g T WEtRe Wl
o 0 wra &, Tt o wUq N
o diom it L.
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st o agrge : wwd st o
wgr g ?

ot ww fagr et ;g
¥ deT W g oy @
Forg e o 2. (srwwmm). ..

fadt st & g W gww
W fodt aoudifar s aee &

® A ar QT WO w1 v fear
wAf far? e mmag fe
w BT BT @ 7€ § war ag areld
§? it % vEe gt g @
¢ i s o g s oW
Prez w1t A % o § wg oreh ¢
XO® yaaq qz § fe ag 9w §,
Al ¥ R g A ag whitg o
¥ fag @iy g i Arer g § s woR
AQTT IR Te7 g & gren o fww
¥ art i & a9

SHRI P, K, DEO (Kalahandi): 1
would like to submit this. Here is a
document, a photostat copy, which has
been authenticated to be a true copy and
placed onthe Table of the House. The
House has taken full cognizance of it.
Even though it may be depied by the
Government, I can cite several instances
in the past. On lst February 1958 late
Fetoze Gandhi referred to certain
confidential documents, the House took
cognizance of it and there was a full
debate, On 3rd April 1963, Mr. Homi
Daji quoted certain documents from the
Auditor-General's reporton the working
of two insurance companies—the New
Asistic Insurance Company and the
Ruby General Insurance Company, and
the House took full cognizance of it
there wasas full dsbate. Oa 4th

1963, Mr, Homi Daji and Mr, 3.
. Banerjes quoted from the réport of
-General certali™7- portfons
was & full discussion om it.

E_E‘ii
it
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[Shri P.K. Deo]
When Shri S. N. Dwivedy revealed
certain  facts regarding Sirajuddin’s
payment of mony to Shri K. D.
Malaiya's Secretary, theve was 8 Commis-
sion of Inquiry under Justice S. K, Das.
1 myself, on the ruling of Shri Hukam
Singh on 26th Fobruary 1965, placed
the CBI report against the Orissa Chief
Minister on the Table of the House.
These are the .various past cases,

There has been s dispute on the
facts. But the facts are there and they
have rocked the confidence of the entire
nation. I request you to see rule S8
of the Rules of Procedure and Conduct
of Business. It says, ‘to discuss a
definite matter of urgent publi¢ import-
ance’. There are no twoe opinions that
it is an worgent matter of public
importance. I do not like to press for
an abjoburnment motion, but would like
to bring a no-confidence motion against
the Government.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : May I make one submis-
sion? To my mind, the denial or
acceptance by the QGovernment is
irrelevant in this matter, The accusation is
against a company—whether the company
has offended agdinst the law or not. We
would fike to know whether the Ministry
of Company Affairs has gone into this
matter after it was raised in this House,
whether they have instituted an ibguiry,
whether they have got in touch with
the wlleged offending party. (Inerrup-
tion.)

MR., SPBAKER: But thoey are deny-
ing it. (Imf‘ﬂlll

LSO LB O (O
ot aehd st e § w7 W
s feqr omry

ot e fgrd wradalt : lif!ﬁ

wegw wfiee, Qo1 qv h Ageaw
we fawry
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WM MEWW . AAlm SRW
fagrdt wrodat oft ¥ wger weR¥ K
et §, wgn gagea ol AWK

SHRI SHYAMNANDAN MISHRA :
Issues are getting diverted. 1 8m ‘trying
to put the matter strictly on a legal basis,
For argument’s sake, one can cdncedé
that the ruling party {s not involved in
the matter, Government is not involved
in the matter. But there isa cotnpany
involved. ‘There is a statutory ptbhﬂbf-
tion on ddnition. .

MR. SPEAKER: Then how does
the ruling party come in the picture?

"It is a question of enforcoment of

ordinary Jaw. How can it be a matter
of agdjournment motion ?

SHR1 SHYAMNANDAN MISHRA :
This isthe way how it corrupts the
process of democratic elections.

MR. SPEAKER : It is an enforce-
ment of law. How can it be ap adjourn-
ment mo!lun'? They have also depied it. . .

SHRI SHYAMNANDAN MISHRA :
My submission is that they may deny.
But it cannot be left to their judgment.
It should be left to the judgment of the
House whether by making clandestine
donations they had corropted ‘the process
of elections or not. (Iaterruptions)

SHRI S. A. SHMIM (Srinagar):
Let the Independents also have an indepen-
dents say. . . (Isterruptions)

w9 3 wrw ghrd, ag ot afeoy
g § amfry ¥ owd W §
s el ka1, qwa, w@ W #, sl E
el o1 JRTAT QTG ET QT E |
" MRISPBAKER: 1 sm nbt wilowies
&, debate,

oft g Qom mgﬁ‘!‘ﬁ
Qi §) (snbwe)
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"MR. SPEAKER : Order, please, ..
(I#érruptions) | have not allowed anybody.

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : We are strong enough.
He need not plead for us.

it Qe Qo W : mWT ¥ XD
o &1 sofiaw ft i g

LU LI OO )
T § A &, g7 #¥

SHRI A. P. SHARMA (Buxar) :
Whatever he says should not goon
record,

Wt QAo Qo wtw: &3
fo & (fededz vac g .. ..

ww wgT ;& g @ ad
uTgar

st QR Qo iy : & ag 7@
v f5 a9 W 31 Afew oy
A a ...

MR. SPEAKER : It will not go on

record if tho hon. Member speaks with-
ouwt my permission.

SHRI S. A. SHMIM: *

WETH AFMW, §AA ¥ G 6 AE
¥ e ferr ot o b, a A@
B Wik | W ¥ wndw & Ay
WX w1 Arrefts geew Wl s Oy
Tg ot ot}
MR. SPEAKER :
Ganesh, -

« Not recorded, v

Shri K. R
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12.57 hra.

PAPERS LAID ON THE TABLE

NoTiFicaTioNs UNDER Cusroms Acr,
CENTRAL Excisz RULEs aMp Lk
INsURARCE CoORPORATION ACT

f
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I begto layonthe Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 *—

(1) G. 8. R. 270 (E) published in
Gazeite of 1ndia dated the Ist
May, 1972 together with an
explanatory memorandum.

(1) G. S. R. 529 published in
Gazette of India dated the 29th
April, 1972 together with an
explanatory memorandum.
{Placed in Library. See No.
LT-2079/72}

(2) A copy of Notification No. G. S.R.
530 (Hindi and Enghsh versions)
published in Gazette of India dated
the 19th April, 1972, issued under
the Central Excise Rules. 1944
together with an  explanatory
memorandumn. [Placed in Library
See No. L':;zoac.f?z}

(3) A copy of Notification No. G. 5. R.
262 (E) (Hindi and English versions)
published in Garette of India dated
the 27th April, 1972, under sub-section
(4) of section 43 of the life Insurance
Corporation Act, 1956, [Placed in
Librgry. See No. LT.2081/72]

W g®e To wWw (sAAYX) :
3 fir edwc arge, wIT & g wred o
s AfY & wafew Yo g e &
aTE NI W § L .
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Kerosene (FixaTioN or CEBILING
Paices) 3RD. AMENDMENT ORDER
AND REVIEW AND ANNUAL REPORT
oF MaDRAs FERTILIZERs LID,
MADRAS

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
I beg to Iay on the Table—

(1) A copy of the Kerosene (Fixation of
Ceiling Prices) Third Amendment
Order, 1972 (Hindi and Englsh
versiony) published in Notification
No, G. 8§, R. 276 (B) in Gazstte of
India dated the 8th May, 1972,
under sub-section (6) of section 3 of
the Essential Commodities Act,
1955. [Ploced in Library. See No.
LT-2082/72]

(2) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 :—

(i) Review by the Government
on the working of the Madras
Fertilizer Limited, Madras, for
the year 1970-71.

(i) Annual Report of the Madras
Fertilizers Limited, Madras,
for the year 1970-71 along
with the Andited Accounts
and the comments of the
Comptroller and Auditor Geper-
al thereon. [Placed wn Library.
See No. LT-2083/72]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I bave to report
the following message reccived from the
Sectetary of Rajya Sabha :—

“ In sccordance with the provisions
of sub-rurle (6) of rile 186ef the
Rules of Procedure and Conduct of
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Business in the Rajya Sabha, I am
directed to return herewith the Appropei -
action (No. 3) Bill, 1972, which was
passed by the Lok Sabha at its sitting
held on the 12th May, 1972 and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard
to the smd Bul. ™

12.58 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): Ibeg to lay on the Table
a statement regarding  Government
business for the week commencing the
22nd May, 1972,

STATEMENT

With your permission, Str, 1 rise to
announsce that Government Business in
this House during the weck commencing
Monday, the 22nd May, 1972, will conasist
of :

1. Consideration of any item of
Government Business carried over
from today's Order Paper.

2. Consideration and passing ol the
following Bills :

(a) The General  Insurance
(Emergency Provisions) Bill,
1973.

(b) The Salaries and Allowsnces
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(e) The Mines (Amendment) Bill,
1972,

3. Discussion under Rule 193 on
reported sale of Adivasi girls from
QOrissa (On Wednesday the 24th
May, 1972 a1t 2-30 P. M.

4 Discussion on the Motion regard-
1ng suicide by a Scientist of Indian
Agnculiural  Research Institute
(On Thursday the 25th Mav, 1972
at330 P. M)

5 Consideration and passing of the
following Bilis as passed by Rajva
Sabha :

(#) The Architects Bull, 1972

(b) The Industrial  Disputes
(Second Amendment) Bill,
1971

12.59 hrs.
BUSINESS ADVISORY COMMITTEE
TWELFIBE REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR)* | beg lo move :

** That this House go agree with the
Twelfth Report of the Business Advisory
Committec presented to the House on
the 18th May, 1972 "

SHRI P. K, DEO (Kashand)) On
the 2ist of Aprilinthe Press Assoca-
tion  Luncheon meeting the Prime
Minwter gave an assurance that the
Government will bring forward an Anti-
Defection Bill that will put an end
to all defections and it got acciamation
throughout the country from all Partics.
it was thought that 1t would put anend
to defections because 1t was envisaged
in the Bill that those who crossed the
floor o changed party affiliation would lose
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their scats 1n the respective legislatures.
There 18 no mention about that for the
coming week and meanwhilc the oppi-
ing game is gomng on. Government will
not be satisfica so long as there s non-
Congress Government in Taminadu and
Ornissa. 1 feel, Government's intention 1s
nala fide 1don't know whether the Prime
Minister 18 genuine about it 1 want
a categorical assurance from Parhamentary
Affairs Minister that this Ant-Defec-
tion Bill will come upfor discussion.

13 hrs.

SHRI RAJ BAHADUR : As a
party we are not interested in delection.

UEOW WEAY . WY W7 wreHr
A1 I aIg WA TGV Y, w&T (YA
gwm g7

SHRISAMAR GUHA (Contai) : We

find that discussion on West Bengal's
drought snuation 1s included. The
situation I8 extremely serious. Every

day we get sorrowfull news. There 1
no drinking water Reports of starvation,
deaths are coming In wiew of this
scrious nature of  the situation, |
would request the hon. Minister to give
topmost  priority, to take 1t up on
Monday. We should give this top
prionity according to Rule 193 on Monday.
A massive salyagraha 1s there. People
are becoming desparate when there is no
water and reports of starvation deaths
are coming. | want this to be taken
on Monday next

PROF. MADHU DANDAVATE
(Rajapur) : 1 hope discussion on sale
of Adwvasi girls from Ornissa will also
include discussion on the atrocies on
adivasis and Haryans throughout the

country.

MR. SPEAKER: You may go on
walking on that ; Idon't mind.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) * Mr Speaker, Sir. you have
expressed your sentiments that Members
should be present in question hour when
their questions come up, that they should
be here when questions standing in their
name comeé up here There 1s no mdi-
cition when these various discussjons
will be held next week If the hon,
Minister and the Lok Sabha Secretariat
could give us definite dates i1n advance
that would be helpful You may find one
item suddenly comes up next day The
Members have so much work to do, they
g0 to constituencies, elc  You arc d
Member much longer here thanl You go
on three days trip to Amnisar You
suddenly find your name In the question
hour as the first person.

MR. SPEAKER Dates are there
Printed lasts are given quite in advance

SHRI JYOIIRMOY BOSU . Some-
times, not always

i gzw  fgrd T
(vnfemz) . wifzard sefen & ay &
[xf &« ger, arda et qar
& i< g &1 W qar A &

SHRI RAJ BAHADUR About
Adivas1 girls ! The subject will come up
on Wednesday that 1s, 24th May at
230 P.M.

SHRI BHOGENDRA JHA (Jamagar) :
what about land ceiling discussion ?

SHRI RAJ BAHADUR [That will

come later.

ME. SPEAKER We shall circulate
tonight

st W W (aTnge) .
¥re WIE WY ATTTATAT ® At ¥ Ml

25t 30§ R,

MAY 19, 1972

Re National Fitness Corpr 196

weuw  wpnaw : ardE oy @
g

st ywreEe qvet (qEAT) c &
# w¢ o% agw &) Anr A, Ao g0
T s grada g O @vEre T@
frar ) eart 3w ¥ wf @@ A B
& ardl w7 SWTE R | WY wEar ¥
W oy @feo, s fasewr @
Useard wfe & ar ¥ & wgar
gfr gt s awg A Q1 @t @
giTwm WgA E1 @R s sifag)
@ ok & fage ¥ ot & agw
& g1

950 WEITT  Ud ANT 7 &9
WAGT & 1

MR SPEAKER The question 1s

“*lhat this House do agree with the
Twelfth Report of the Business
Advisory Committee presented (o
the House on the 18th May, 19712

The mopion was adopted.

1307 brs

RE NATIONAL FITNESS CORPS

SHRI & M BANERJEE (Kaopur)
Mr Speaker, Sir, you had promised to
allow me to make some submission 0
regard to the National Funess Corps.

MR. SPEAKER . 1 have sircady
admitted 4 calimg-atiention notice on it

SHRI1 S. M. BANERJEE Kindly giv¢
me just one minute. 1| shall tell you
the imporiance of 1t

About 7000 instructors of the Mational
Funess Corps are being transferred 1o
varipus States, and a decisjon has been
taken
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MR SPEAKER Tbhe hon Minuster
will say what he wants to say after the
calling-attention-notice is taken up here

SHRIS M. BANERJEE: | only want
to mention to you one thing and you will
appreciate this because you are an eminent
lawyer also

MR. SPEAKER | was, not now when
I am amongst the hon Members who
have taken away all my emnence

SHR1 S M BANERJEE They are
being transferred to various States But
there are two cases pending before the
High Courts, one in Mysore and the other
at Calcutta So, how can a decision be
taken ? My name has been maligned by
one of the senior oficers and he has said
that | had agreed to this transfer The trans-
fer never awaited my appioval The whole
question has been reterred to the Prime
Minister and to the Cabinet Secretary
| would only request that on this question
of the future of the 7000 instructors of
the National Fitness Corps, nothing should
be done unless the two High Court cases
are decided

I may not be present here on the 22nd
instant when the calling attenuon notice
wmes up. | would, therefore, submt to
you that this particular fact should be
borne 1o mind That was what 1 wanted
to emphasise

MR, SPEAKER 1 shall not ask the
hon Minster 10 reply now because he will
reply to the calhng-attention-notice when
It COmes up.

13 10 hrs.

NEWSPAPERS (PRICE CONTROL)
BILL

(Rajya Sabka Amendmenis)

THE MINISTER OF STATE IN
THE MINISTRY Of INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI BATPATHY) I begtomove
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“That the followmng amendments
made bv the Rajya Sabha in the Bill 1o
provide for the control, in the interests
of the general pubhic, of the prices of
newspapcrs with a view to ensuning
that newspapers continue to function,
m the prevailing conditions, as effective
madss communication media and for
securing their availability at fair prices,
be taken into consideration —

*Enacting Formula

(1) That at page 1, hine 1, for the
w¢rds “Twenty second year” the words
“Twenty third year” be substijured

Cluuse |

(1) That ut page 1, line 4, for the
figures 1971 the fipures “1972° be subs-
tuted””

MR.SFEAKLR The quustion 1s

*That the followiny, amcndments
madde by the Rajya bubha in the Bill to
provide for the conuol, 1n the intcrests
ol the general public, of the prices of
newspapers with a view 10 ensuring
that pewspapers continue to funcuon,
in the prevailing conditions, as effective
mass communication media and for
securing their availabiiny at fuir prices,
be taken imio consideration =

“*Enacting Formulu

(1) That at page 1, hine 1, for the
words **1wenty-second year” the words
T wenty-third year” be substvuwed

Clause |

(u) That at page 1, hine 4, for the
figures ‘1971 the figures ‘1972 be subsii-
tuled” *

The motiun was adopted

MR, SPEAKER The question 1s
“Enacting Formula

(1) That at page 1, hine 1, for the
words ‘Twenty-second Year’ the words
Twenty-third Year' be substiuied
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{Mr Speaker]
Clause |

(n) Thatatpage 1, line 4 Jfor the
figuses ‘1971" the figures '1972' be subs-
tiguted ™

The motion was adopred

SHRIMATI NANDINI SATPATHY
1 beg t0 move

*That the amendments made by
Rajya Sabha in the Bill be agreed to™

MR. SPEAKER The question 1s

‘That the amendments made by
Rajya Sabha in the Bill be agreed to"

The monion war adopted.

14 11 hrs

The Lok Sabha adjourned for Lunch
till fifteen  minutes past Fourreen
of the Clock

The Lok Sabha re-assembled afier Lunch
ar eighieen minutes past Tourteen
of the Clock

(MR DeroTY SPEAxER 17 the Charr)

DEMANDS FOR GRANTS (RAIL-
WAYS) 1972-73—Contd.

SHRI BANAMALI PATNAIK (Pun)
Yesterday, 1 was talking about the impor-
tance of tourism, that 1s the main industry
of the people at purt  they depend mostly
upon the Jagannath temple. The tram
services should connect the pilgnm centres
of India There is a passenger from Pun
to Asansol This should be converted into
an express and joined as Puri Banarss
expross, touching Gaya also so that people
may be tencfited as thore is a passenget
from Asansol and Banaras Similarly there
should be an express from Pur: 10 Thirup-
athi. Pilgnms coming from the North
would like to go to the South, if there are
better and quick train servioes
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Again the train connectmy Orissa with
Delhi 1s a biweekly, 1 13 better not to
travel by that tram It takes 54 hours to
reach Delhi by that train whereas if you
go via Howrah 11 1akes just 36 hours Why
cannot they reduce the nme? [t serves
the most backward areas, Madhya
Pradesh, Bihar and Ornissa It does not
reach in ume, 1t 1s always late. Most of
the trains are now punctual but the Utkal
Express stands four or hve hours in some
stations on the way and there is no dmning
car It may be converted intoa dady
express  They say that it could be done f
Bina Jhanst line 18 doubled Ifthe bine s
doubied 1t could be speeded up. But they
could at least provide diesel engines, it
will serve the purpose for the present the
Khadagpur Badrak local should be ex-
tended to Khurda road so that the local
public who attend courts could go back
without wasting their time to their respe-
clive arcas

There are several divisions in each
zone There <hould be divisional
advisory committees, which should
meet once 1in three months or so  where
the local MPs  MLAs and other local rep-
rescniatives can express thewr difficulties
There area large number of complamis
about so many things hke passenger
amenities movement of coal and so many
other bottlenecks At the zonal meetings
it 18 not possible to raise these local issues
The General Managers should be asked to
attend at least onoe these divisonal
meetings so that the problems can be
sorted out and solved That is much
easter than writing a letter, If wo weite &
letter to the General Manager, no action
15 taken But o we write a letter 10 the
Minisser and if he forwards it to the
General Manager, some astion s taken
There was some difficulty about the move
ment of iron ore from the muning areas
1 brought it to 1the mimster’s notice and
some action was taken, Butif I bring !t
to the notice of General Manager, no
action 1s taken. It happened Jast year and
this vear also We cannot always bring
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the minister into the picture. The General
Manager should take action if MPs write to
him direct.

Previously the welfare officers were
attached to the General Managers. Now
they are attached to the divisional officers,
But whatever complaints they bring to their
notice, no action is taken. These are
minor things about increment of some clerk
or casual leave to be sanctioned or some
other minor difficulties, but no action is
taken on the report of welfare officers. If
they are attached to the Goneral Managers,
at least at that higher level, some action
can bo taken and the purpose for which
the welfare officers exist can be served.

In Khurda Division, a large number of
retrenchments are being made. Some
dharna is going on and some people are
fasting. There were several allegations
against the Divisional Manager. It was
raised here on the floor of this House by
Mr. Chintamani Panigrahi also, but the
same Divisional Manager is continuing.
Something must be done in this regard.

Coming to the question of pilferages,
Ican give one instance how it happens.
There is a steep gradient between Khurda
Road and Walteir and the goods trains
cannot move quickly. Because of the
steep gradient, the trains slow down.
Invariably the wagons are¢ opened and
things are thrown out. Everybody knows
it. With the connivance of the railway
staff, things aro stolen. There is a godown
where you can purchase all thess things
at acheap rate because they do not pay
sales-tax ms it is not a registered office.
Railways also have to pay damages for the
loss. What are the Railway protection
Force people doing? There are various
methods by which pilferages can be stop-
ped, provided we meot and discuss these
problems very often.

SHRI R, P. ULAGANAMBI (Vellore):
Sir, I rise to draw attention to some im-
portant problems while speaking on the
Demands for Grants of the Railways, on
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behalf of the DMK Party. The Minister
bas made certain radical changes such as
maintaining the punctuality of departure
and arrival of trains, reducing the running
time and introducing certain rational
reforms in railway administration, Though
the Minister has taken some steps to
improve passenger amenities, yet I find
they are insufficient. Cleanliness in trains,
catering service, etc. should be improved.
The Minister should introduce a Rajdhani
Express between Delhi and Madras,

It should be on the lines of similar trains
to Calcutta and Bombay. Meanwhile, the
running time of the express trains from
Madras may be reduced. The Link Express
to Madras and Hyderabad is not able to
cope with the increased demand of the
travelling public. 8o, I suggest that there
should be a separate express trains to
Madras as well as Hyderabad in place of
the existing Link Express, in addition to
the Grand Trunk Express and Janata
Express.

The electrification of the Madras-
Vijayawada section is noteworthy. The
head office of this scheme was set up at
Madras after considering all the pros and
cons. Yesterday I was astonished to hear
the Minister inform Shri Venkatasubbaiah
that orders have been issued to shift the
head office from Madras to Vijayawada.
As the Minister knows very well, Madras
has comparatively certain advantages. It
is a cosmopolitan city and the head office
of the Southern Railways is in Madras.
Besides, there are other facilities available
there. 1 do not understand on what
grounds the head office is decided to be
shifted from Madras to Vijayawada. I
would request the Minister to reconsider
the decision on merits without any politi-
cal considerations.

Then, would like to suggest that the
electrification of the Madras-Bangalore
section should be taken up on a priority
basis. The traffic in this line has been
increasing since it connects two important



203 D.G. (Railways),

[Shri R. P. Ulaganambi]

industrial, commercial and cosmopoliten
cities, The Railway Mjnister may have
some hesitation in pleading the case of
Bangalore because he represents that area.
So, I am pleading that case on behalf of
the Railway Minister and the people of
Tamilnadu. I would request the Minister
to cosure that this scheme is takenup to
least in the next budget.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : Since
1 am personally interested m 1t, he should
ask my Deputy to take it up

SHRI R. P, ULAGANAMSBI: The Met-
ropolitan Transport Projects Organisations
are progressing at Calcutta and Bombay.
Similar project should be taken up to
Madras at the earliest.

The proposed railway line connecting
Kanyakumari and Delhi and Hima ;s
commendable and it must be expedited,

Vellore, which is my constituency; isa
centre for producing mangoes. Itis send-
ing mangoes to all parts of the country and
also foreign countries. The mango mer-
chants of Vellore have been demanding
two bogies daily to despatch 50 tonnes of
mangoes to Delhi daily by the Janata
Express but they are allownd to send only
two tonnes, This is not at all sufficient.
On 15.5,72 1 have written a letter to the
Railway Minister, enclosing the petition
of the people of that arca, demanding two
bogies. Today I have received a letter
from the Personal Secretary of the Minister,
acknowledging the letter and saying
that the Minister is on tour. But I find
that the Minister is present here. So, I
would request him to consider this petition
and my letter favourably and allot two
bogies so that the merchants of Vellore
can despatch mangoes to Delhi. Since
mangoes are easily perishable it is abso-
lutely necessary that they must be despat-
ched without delay. I hope the Minister
will take necessary action.
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The Railway admipistration spends a
large amount of money for the develop-
ment of Hindi. A monthly magazine in
Hindi, namely, *Bharatiya Rail" is pub-
lished by the Railway Board. Besides, 119
periodcals are published in Hindi. Ido
not understand how the non-Hindi speak-
ing people will benefit by these magazines.
So, I request the hon, Mupister to publish
them in English as well as in regional
languages so as to enable the local people
to understand the contents of these maga=-
Zines.

The Railway Department issues 883
forms in Hindi and in Engiish. I request
the hon. Minister to sce that these forms
are made available and published in
regional languages 50 as to enable the local
people to understand them.

1 am told that non- Hindi speaking Rail
way servants are compelled to study Hindi
and that their promotions are withheld be-
cause of not learning Hindi or not knowing
Hindi. I request the hon. Minister to give
a categorical assurance that such a compul-
sion is mot there and that he has not
issued any notification to compel any non-
Hindi speaking railway employee to learn
Hindi and that his promotion is not with-
held becanse of not learning or not
knowing Hindi.

According to the report submitted by
the Railway Board, in 1970-71, in Class 1
and Class 11 services, the Scheduled Castes
and Tribes represent 318 out of 8,085 i.c.
3.7 per cent. In Class III services, they
represent 55,232 out of 5,82,290, i.e.9.8
per cent. In  Class 1V, they represent
2,00,269 out of 7.82,944 i.c. 24 per cont. The
reserved quota for Scheduled Castes and
Scheduled Tribes is filled only in Class IV
i.e, sweepers, peons, watchmen, watermes,
cleaners, gardeners and other menial jobs.
1 regret to say that even in Class I, they
greproscnt only 9.8 per cent, In Class I
and Class 111, they represent only 3.7 per
cent.
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The Government voices sky-high that
they are for the welfare of Scheduled Castes
and Scheduled Tribes people. But I feel
that their voice is only for their self-secking
goals to get votes and to win elections. I
do not know how long they arc going to
cheat the Scheduled Castes and Scheduled
Tribes people.

It does not mean that suitable candi-
dates are not avilable from Scheduled
Castes and Scheduled Tribes. I know
that there are thousands of Scheduled
Castes and Scheduled Tribes graduates
avallable with high water-mark. I would
like to know what appropriate action has
been taken to fill up the posts from Sche-
duled Castes and Scheduled Tribes for
Class I, Class IT and Class III services.

Under Demand No.2, 1971-72, for the
survey in progress, Rs. 15,27 lakhs have
not been utilised. In the Budget estimates
for 1972.73, an amount of Rs. 21.13 lakhs
has been reduced. For Salem, Rs. 10,000
have been spent out of Rs. 24,000 allotted
for the survey. For Hospet, Rs. 2000 have
been spent out of Rs 62,000 allotted for
the survey.

Then, under Demand No.15, the deve-
lopment fund for the welfarc of the stafl
allotted was Rs 9.28 crores out of which
Rs.80.18 lakhs have not been utilised. The
Budget estimate for 1971-72 18 Rs.4.08
crores for passenger and railway users’
amenities. Out of this amount, Rs. 22.91
lakhs have not been utilised. And also in
the Budget Esumates for 1972-73, the
amenities of the passengers have been
curtailed, 1 can point out so many short-
falls in the railway administration...

MR, DEPUTY SPEAKER : Ho may
Pplease conclude.

SHRI R. P. ULAGANAMBI : But the
time at my disposal is very short.

Iamcoming to the last point. The
Railway Board saved Rs.50,000 by keeping
unfilled the vacsnt posts. The Regional
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Railways have saved Rs.21.8 lakhs for
non-appointment of additional staff during
the year, Is this saving necessary without
giving appointments in view of the growing
unemployment problem?

The estimated income from freight
charges was Rs.1.92 crores, but there was
a Joss of Rs.9.83 crores. In 1969-70,
Rs.44,97 crores wero less than the estimated
income from Southern Railway, North-
East Frontier Railway, North Eastern
Railway and South Central Railway.
According to the report submitted by the
committes, there was a loss of Rs.5.86
crores due to railway lines running on
loss. The compensation paid for the
goods lost or damaged was Rs.14.16 crores,
in spite of the expenditure on the railway
police of Rs.17.11 crores,

On 2nd May, our hon, Railway Minis-
ter, while replying to a question in this
House, stated that the loss on coal wagons
had increased from 3 to 31 per cent.

There are so many shortfalls that I can
point out, but due to non-availability of
time,  am not able to do so. I would
request the hon, Railway Minister to look
into all these shortfalls and take necessary
and appropriate action to utilise the
allotted funds to avoid losses and increase
the facilites to the passengers, and the
Railway administration must be set right
in the right gear.

SHRI K. RAMAKRISHNA REDDY
(Naigonda): Mr. Deputy-Speaker, Sir, I
rise to support the Demands of the
Railways.

The punctuality of railways has im-
proved a lot. On this I heartily congratu-
late Shri Hanumanthaiyaji, the Railway
Minister, for taking ecarnest efforts for
bringing the rallways run onm punctuality.
While perusing the Demands of the Rail-
ways, it is found that first preference has
been given for conversion of the meter
gauge lines into broad gauge lives. Such
importance has not been given for cons-
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truction of new lines, which is net correct.
In my opinion, the first preference should
begiven to opening of new lincs and
second preference should be given to con-
version but not first, If this principle is
agreed, the hon, Minister may kindly go
ahead with the opening of now lines which
are remuacrative and cheap in all the
States,

Andhra Pradesh is one of the unfortu-
nate States which could not get any line,
even of one mile or even an inch, since
independence, i.e., for the last 25 years:
I hope, the hon. Minister will pay special
attention to Andhra Pradesh—not only by
catching his eye to Andhra Pradesh but
also by applying his mind For the line
Nadikude to Bebinagar passing through
Nalgonda and the area of the mighty
Nagarjunasagar Project. The survey was
conducted in the year 1968—the Railway
Board had asked for the survey.

In the year 1970, the report had been
received by the Rallway Board. I under-
stand that it is the cheapest line which can
be taken. Only Rs. 12§ crores are involved
for the construction, and 12} per ceat
remuneration can be achieved; by construc-
ting this line, from Secunderabad to
Madras 75 kilometres will be lessend.
It will connect Nagarjunasagar arca as well
as the District headquarters which are
backward areas. Not only this, the hon
Minister last year paid a visit to Hydera-
bad where he consulted the General
Memager and other officers and non officials
several representations were made to him
and be has promisted at that time only
but, to our misfortune, the Bangla
Desh matter came up which naturally
riflected on our economy and we could not
get that line that year, When Isaw the
Budget proposals of this year also, Iam
utterly disappointed that no new railway
line has been given to Andhra Pradesh. In
the present Budget only two new lines have
been taken up viz,, Tirunciveli to Trivan-
drum and Sabarmati to Gandhinagar, I
think these are the only two new lines
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taken up this year as far my knowledge
goes. For Andhra Pradesh nonew line
has been given.

Recently, the hon. Minister paid a visit
to Hyderabad, consulted the Chief Minis-
ter and the General Manager and other
concerned people. They have also recomm-
ended that this is the most importaot line
which should be taken up. Nagarjunasagar
is a very big project. After completion,
it will throw up an exportable surplus of
rice and sugar worth about Rs. 100 crores.
If you do not take steps from now on,
how can you meet the needs of the project
area at that time ? The hon, Minister had
a discussion recently. He was kind enough
to promise that one or two  lines he was
going to take up 1n  every State. I think
he will take this line into consideration.
This is the cheapest line, and remunerative.
which is a must 1n & backward area,

Moreover, when HEH the Nizam’s
Railway was in cxistence in Hyderabad,
there was a surplus of Rs, 6 crores at our
disposal which was absorbed in the Indian
Union Railways. In the Parliament perhaps
an assurance was given that from this
amount of Rs. 6 crores new lines would be
constructed in the erstwhile Hyderabad.
Even though Nadikude is notin the
erstwhile Hyderabad State, if you can start
it from the other side. It is not objection-
able Nalgonda and Bibinagar are incl-
uded in the erstwhile Hyderabad State.
From this Rs. 6 crores, the line could have
been started and completed by this time.
The Minister is having an idea of giving-
1 hope and trust he will pay his attention
to this lise.

Not only this, this is the silver juobilee
year, Mot only the silver jubilee but the
memory of Shri Hanumanthalya will remain
in that area if he sanctions this new line of
Nadikude to Bibinagar,

Thare are several other proposals also-
Nizamabad to Ramgundam lise which
connects the  Pochampad ares aiso snd
it is pecessary for Seeunderabed and
Hyderabad areas.
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Now, with regard to the Budget propo-
sals under Demand No. 5 Replacemsnt
and Maintenance several huge monies are
being misused. The line of Kottavalasa to
Kirundul was started in  1965--66 anda
huge amount of crores of rupees have bean
spent on that line and 1t is now being relaid
after 4 or 5 years. Generally the life of the
Railway line is for 40--50 years. Then who
is responsible for it ? Did any officer not
checked this ? Is the Railway Board in
existence when such irregularities are not
checked at all ? There is an additional
expenditure of Rs. 1.3 crores for relaying
the lines. | think the hon. Minsster will pay
his personal attention to this matter.

Under maintenance, every year you
are spending Rs. 97 crores. This year you
are asking for Rs. 100 crores. That s,
Rs. 3 crores more, Not only that., You are
asking Rs. 1.48 crores for ballast purposes.
What sudden improvement is needed when
it is working satisfactonly wnhout any
trouble 7 Is there any Rajdhan track of
service on these lines or any other reason ?
1 want to know.

MR. DEPUTY-SPEAKER : Your time
is up. You must conclude.

SHRI K. RAMAKRISHNA REDDY:1
want only 3 minutes more. From yesterday
11 0" clock I have been sitting and 1 got
my chance now.

1 now come to rolling stock. Rolling
stock rose from Rs. 130 crores. Now you
are asking for Rs. 139 crores., Ido not
know what are the special types of repairs
of the relling stock for which you need
this amount. Rs. 1.33 crores increase is
said to be the consequence of the
increase of movements. I fail to understand
how the increase in movement should result
in the increase of 1he cost of repairs.

MR. DEPUTY-SPEAKER : Kindly
conctude. Don't be unfair to Members of
Yyour own party.
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SHRI K. RAMAKRISHNA REDDY :
Is it because of over-aged locomotive
wagons and coaches which are in use,
which cannot give satisfactory service ?
Is it because some other costs are covered
under this head ? Rs. 80 lakhs
are being asked for special repairs to
electric coaches and electric locomotives,
Have you taken any action to stop the
steam locomotives? I think the hon

Mimster should have a  plan for stopping
this.

MR. DEPUTY-SPEAKER : Please
conclude as you have exceeded the time.

SHRI K. RAMAKRISHNA REDDY :
Demand No. VII relates to working expen-
ses on fuel. Last year you asked for coal
consumption of Rs. 51.63 crores, This year
you are asking for Rs. 54.49 crores. The
Minister said that there will be 9.5 million
tonnes of additional orginating goods
traffic and 3 per cent. of increase in pass-
eoger traffic. Last year also in the Budget
he said that 9 million tonnes will be iner-
cased. But not even ope million tonne has
increased. Evideutly, excess budgeting is
being made to reach more coal to joco
sheds and ths will help pilferage and
musappropriation of coal. Consumption
of coal over the last 10 years has gone up
by 35 per cent,

Undar freight and handling, you have
shown Rs. 45 crores. Freight and handling
charges are also equal to the cost of coal,
Railways are charging very nominal rates
for coal as 1t is required for them only.
Most of the money is being pockted by
contractors.  So, some cooperative system
may be introduced.

Regarding Dieselisation in Andhes
Pradesh, except Dakshin Express no other
dieselisation is there. More attention should
be paid for the dicsclisation and electrifi-
cation also in this part.

MR. DBPUTY-SPEAKER : Ne.
Nothing will go on record. Bhri Chavda,
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SHRI K. RAMAKRISHNA REDDY : *

SHRIK.S. CHAVDA (Patan) : First,
I shall take the question of nan-availability
of wagons, particularly in the State of
Gujarat. The Gujarat Chamber of Com-
merce requested the chairman, Railway
Board, on 12th February, 1972 to allot
supply of 50 wagons daily to cope with the
huge traffic of jeera, anisceds, oilsecds ctc.
from Unjah station. Then, I received a
telegram on 29th March, 1972, which
1 would ke to quote here. It reads
thus :

“jeera, aniseeds, oilseeds season in
full swing at Unjah repeated request to
railway authorities for clearance are
in vain heavy accumulation at Unjah
1700 wagons awaiting clearance. ... "',

Then, 1 wrote a letter to the general
manager as follows :

“] have received representations from
some businessmen of Mehsana district,
Gujarat, that they have been feeling
much inconvenienced due to non-availa-
bility of wagons, especially at small and
roadside stations. Although orders for
allotment of wagons are given, the
wagons are not supplied and subsequ-
ently orders have to be changed and
cancelled. Thus, the business com-
munity is put to hardship. A particular
businessman was allotted wagons at
Dhinoj station on 23rd and 24th
February, and again on 8th, Sth, 10th
and 12th March, but actually no
wagons could be made avallable to
him."”,

In his reply to my letter, the general
manager has said :

“In all such cases, care is taken to
fulfil the allotments as early as possible
on subequent days.”

This is nota fact, as T have pointed
out earlier.
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I would like to make one suggestion in
this regard that allotment orders for road-
side stations where there are only a few
indents for wagons should be given by
control specifically instead of giving general
orders.

There is non-availability of wagons
for coal also, The Central Gujarat Cham-
ber of Commerce wrote a letter to the
chairman, Railway Board, regarding acute
shortage of wagon supply in Baroda
division. In the same way, the Kutch
Sausrashtra Balt Manufacturers’ Asso-
ciation have also written regarding non-
availability of wagons for salt movement.

MR. DEPUTY-SPEAKER : The hon.
Member is giving so many references.

SHRI K. S, CHAVDA : Because I want
to point out the reason for non-availability
of wagons. Though there are sufficient
number of wagons in the country, yot
corruption has been introduced much more
at every leve] than before mn the case of
allotment of wagons. Therefore, something
should be done 1n this matter,

My next point 1s regarding the shifting
of the office of the Railway Service Com-
mission from Bombay to Nagpur last year.
It was casy for candidates coming from
Gujarat and Rajasthan to attend the
Railway Service Commmsion at Bombay.
The shifting of the Railway Service Com-
mission to Nagpur is disadvantageous to
Rajasthan and Gujarat because these two
States are covered by the Western
Railway. 1 fail to understand why this
office has been shifted to Nagpur.

Nagpur is not covered by the Western
Rallway. In his reply, the Railway
Minister Shri K. Haoumanthaiya wrote
to me as follows.

*'By shifting the office from Bombay to
Nagpur, no hardship would be caused in
the employment opportunities to the
candidates hailing from Rajasthan and
Gujarat as spprechended by you. Candi

* Not recorded,
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dates belonging to Gujarat, Madbya
Pradesh or Rajasthan......"

MR. DEPUTY-SPEAKER : The hon.
Member wanted five minutes only, but he
is giving so many references.

SHRI K. S. CHAVYDA : Ishall take
only one more point and I shall conclude.

The hon. Minister further wrote :

“‘Candidates belonging to Gujarat,
Madhya Pradesh or Rajasthan could
come to Bombay for taking the written
test or interview; these are arranged at
convenient centres where an adequate
pumber of persons arc to be
examined.”.

If that is so, then why is it being shifted
to Nagpur ? I demand that the office of
Railway Service Commission should be
shifted to Ahmedabad or some place in
Gujarat. so that the people from Rajasthan
or Gujarat, could take advantage of it
because it is these two States which are
served by the Western Railway and not
the Nagpur division.

Secondly, the headquarters of the
Western Railway which is at present at
Bombay should be shifted cither to
Ahmedabad or Gandhinagar, because it is
at the extreme end of the whole railway.
Rajasthan and Gujarat are covered by this
Railway and it is only proper that the
headquarters should be located at
Ahmedabad or Gandhinagar,

Regarding the TTEs in the Rajkot
Division, there are only 37 of them and
there are B0 trains. These TTE.S were
recruited on Ist January 1964. They are
not yet confirmed. Also 50 trains are
running without TIEs, This is not a
satisfactory state of affairs. All the trains
should have TTEs and the 37 TTEs now in
service ghould be confirmed.

THBE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI):In
my short intervention, 1 sball briefly deal
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with some of the points raised by hon.
members, One of the problems referred
to was about non-availability of wagons.
In order to understand the dimensions of
this problem, it is necessary to understand
the whole background of the wagon posi-
tion in the country. If you look at the
overall loading of goods traffic in 1971-72,
there has been some improvement in it.
This is not 8 matter of much satisfaction
to the Railways because we have to load
more, But I must say we have not been
able to hit the target of 9 million tonnes
extra traffic which we wanted. As against
this estimate we have been able to increase
it only by 2.09 million tonnes, leaving a
shortfall of about 6.9 million tonnes,

Looking at this picture, the railways
are not wholly to blame. The balance of
6.9 million tonnes which could not be
achieved was no doubt due to lack of rail
transport. This includes 1.24 million
tonnes of coal from other public users,
0.8 million tonnes of export ore from
Barajamda sector to Calcutta Port, 0.72
million tonnes of cement and about 0.4
million tonnes of fertiliser and other
general goods.

In this House, 1 have so many times
stated the reasons for this shortfall. I will
briefly touch those points again. The
shortfall was unavoidable dus to certain
factors. As hon. members know, the
situation in the ecastern sector was far
from satisfactory. Once it is dislocated,
it is very difficult for the railways to
restore the functioning to normalcy; It
takes a long time, years of planning to
establish the transport system in & parti.
cular area, but once there is a bandhk,
strike or dharna, the entire system Is
through out of gear and it takes months
to restore normalcy in trafic. Unfortu.
pately, during the last two years, the
situation in the eastern sector was far
from satisfactory, although now things
are improving and with the improvement
in the law and order situation, wagon
availability position has also improved.
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As hon. members are aware, there were
13 major bandhs in 1970-71, about 7 bandhs
in 1971-72; then there was a series of
strikes by railway ataff in 1970; then un-
fortunately, we had extensive breaches on
the NEand NF railways in August-Octo-
ber 1971 which immobilised about 10,000
wagons in this region. Then we had to
cope with extensive movement of food-
grainsand other essential commodities to
the north-castern sector for millions of
refogees in the last quarter of 1971 immo-
bilising about 3,000 broad gauge wagons,
Then we bad heavy defence commitments
and the movement of prisoners of war and
refugees, During this period 3292 military
specials were run. This is the brief picture
of the problem.

15 hra.

Goods traffic to Bengla Desh was
resumed and we have about 4500 wagons
in that area. With a view to help the
Government of Bangla Desh we have moved
about 3§ lakh tons of foodgrams and over
half a lakh tonoe of other goods. As the
situation stands today, we are not able to
got back these wagons from Bangla Desh
soon. We hope that with the improve-
ment of the mituation in that country, we
shall beable to get a large number of
wagons released, which can be used within
the country for the movemeat of our goods
traffic.

Thete was a hue and cry about the
movement of brick-burning coal, We
realise that it is a short reason only
demand and it is omly during the dry
months that the demand £0ts up. We have
tried our best to see that the demands of
the States are met., There are certain
difficuitics in meoting the demandsin full.
With the situation improving in the eastern
part, wagon rcleases from different areas
will jmprove and this will also improve
the situation about the brick kiln coal.

A very strange phenomenon developed
in 1969-70, The demand for goal was met
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in full 100 per cent by the railways. In
January-September 1970, as many as 793
sponsored rakes representing about 64,000
Wagons were cancelled by the parties
presumably due to low demand. But the
position however took a deteriorating
turn from August 1970 when the train
services. On the eastern railway were
completely dislocated due to various
reasons which I have already stated. The
demand started picking up and the normal
functjoning of the railways also improved
slowly and that also showed some improve-
ment jn the wagon position. We have
now launched special drives to sce that
wagons are made available for movement
of coal.

Some hon. Members have said that
there are large stocks built up at pitheads.
1t is true that in 1971 about nine millien
tonnes of coal acoumulated at pitheads;
now it has come down to 7.96 million
tonnes as against the normal pithead
stocks of 5.6 million tonnes, There also
the position has considerably improved.

SHRI DAMODAR PANDEY
(Hazaribagh) : Is it due to the fact that
production has been plugged by the coal
munes to that extent, that the stock s
less?

SHRI MOHD. SHAFI QURESHI: So
far as coal movement from pitheads is
concerned, 1t was rcported in some news-
papers that the Railways are ina position
to supply 3600 wagons per day which
would make coal movement very easy and
the entire demand of our industries will be
met. Sir, I would like to point out here
that in 1970-71 and 1971-72 the average
number of wagons loaded from Bengal
Bihar fields has been 5,542 and 5,647
wagons respectively every day. The corres-
ponding figure of dally loading from all
coal fields has been 7557 and 7829 wagons
per day, If the House looks at thesc
figures, it would be seen that the Raflways
Khave supplied much more than Wal
actuslly demanded by the coal mines.
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I would revert back to the brick burn-
ing cosl, The average loading for the
last three years has been in 1969-70 it
was 532 wagons per day. Now in 1970-71
it has come down. In order to meet the
growing demand of bricks and the brick
kiln owners, we are now planning to step
up the availability of wagons to these brick
kiln owners, As the House is aware,
Railways have to supply wagons. Sponsor-
ing is done by the State Governments, It
is the State Governments who sponsor the
various parties and allocation of railway
wagons to them. Railways have to supply
the wagons to them according to the spon-
soring. Unfortunately, some times an im-
pression is created that it is precisely the
responsibility of the Railways if thereis
shortage of coal in any particular area.
We have no control on detailed distribution
of coal.

SHR1 RAMAVATAR SHASTRI (Patna):
Coal is piling up, but there are no wagons.

SHRI MOHD. SHAFI QURESHI :
Pithead stocks are coming down. [ do not
know to which place Shastriji is referring.
Lven ir: Bihar, Bengal coalfields, the pit-
head stocks have been considerably lower
because of the better availability of wagons
n those particular areas, Railways are
making every endeavour and every cffort
to sce that the demands are met fully so
far as brick burning coal and other coals
are concerned.

My colleague from Gujarat Shri Chavda
stated that there have possibly been no
movements of wagons to Gujarat and that
iswhy lot of trafic from that area has
suffered. 1 would like 10 stress one point.
So far as the movement of salt is concerned
it 15 true that some complaints were
received from Saurashtra and Kutch. 1
would like to give the loading fgures. In
Saurashtra in the year 1970-71 we loaded
about 754 broad gauge wagons. In 1971-72
it has gone upto 1010, From Kutch area
loading was 704 broad gauge wagons in
1970-71 and the loading has gone uplo
1013, But, unfortunately, there has been
a marginal decrease on the metre gauge,
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I admit. But whatever decrease has beep
on the metregauge has been broadly com-
pensated by the increase on the broad-
gauge. If you take an over all picture
there has not been much distress. But
there is some distress, 1 admit.

SHRI P.M. MEHTA (Bhavnagar) : 55%
of the salt is produced by the Saurashtra.
They require wagons. If the wagons are
given to Saurashtra before the monsoon
the position will improve. The monsoon
comes, they will be at a great loss.

SHRI MOHD, SHAFI QURESHI : We
have instituted a drive for the loading of
salt both from Saurashtra and Kutch in
May 1972 and the loading has been step.
ped up. [ will give the rough ideas of
what is the positton now. From Kutch
area January figures are 203 broad gauge
and 505 metre gauge wagons. February
figures show 187 broad guage and 205
metre gauge wagons. In the first ten days
of May the pusition is 233 broad gauge and
364 metre gauge wagons.

In Saurashtra area, we have considers
ably improved—182 wagons in broad
gauge in January and 2668 inthe metre
gauge. In February 2442 metre gauge
wagons were loaded, in March 2424 and in
April the figures is 1990. I can assure the
House that in the month of May there will
be considerable improvement in these
hgures. So, the loading of the salt from
Kutch and Swarashira area will not be
hampered. The figures | have given clearly
show that we are making an ecarnest and
honest effort to see that the loading s
increased in those areas,

SHRI K.S, CHAVDA : I said that at
Unjah 1700 wagon-loads are accumulating
and the Gujarat Chamber of Com-
merce has written to the Chairman. Rail-
way Board for wagons. What about that?

SHRI MOHD. SHAFI QURESH] :
About individual stations, he can write to
me and then 1 will Jook intoit. 1am
giving the broad picture.
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SHRI SURENDRA MOHANTY
{Kandrapara) : Is tbe Minister aware that
in Keonjhar district in Orissa, mangancse
and Iron ore mines are closed down due to
non-avajlability of wagons?

SHRI MOHD., SHAF1 QURESHI:
There have been some representations
from manganese, dolomite and other mines
people. There has been some difficulty in
giving them the complete number of wag-
ons they wanted. There has been some
improvement. I am not giving a very
rosy picture about the availability of wag-
gons. 1 am just placing the actual facts
before the House. We are trying to im-
prove the situation. Iam gwing the rea-
sons why dislocation was there. Unfortu-
nately, power crisis developed n our
country. My friend from Guijurat should
realise that the Ahmedabad Electricity
Board are now being provided with 27
rakes of coal a month as against the nor-
mal supply of 10 to 12 rakes, to maintain
power supply m Gujarat. These power-
houses, whether in Gujarat or Bihar or
other places, never built up inventories.
They thought the situation was easy and
they could get coal for the asking. But
their inventories went very low and they
had to come to the railways, because only
the railways could rescue them. Many
power-houses had planned to move coal
by road. Even in those cases, the railways
stepped in and helped them by allotting
them a large number of wagons, which
would have been normally given to the
general public for moving brick-burning
coal or other goods traffic. Not even in a
single case are the railways responsible for
the shortage of coal inthe power-houses.
Itis our duty as the primary national
organisation of transport to see that their
difficulties are solved. So, we had diverted
a large number of wagons to the power-
houses. I am sure that when they are able
to build up their inventries for a week or
10 days, we will be able to divert most of
the wagons from the power-houses and put
them in the general pool for use by the
general public. 1 can assure the House
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that we are seriously considering the whole
problem of availability of wagons. We have
now planned to build more wagons—about
27,000 wagons during the next 2 or 3 years,
We feel the wagons we have now are not
sufficient to cope up with the increasing
traffic in the country. That is why we are
trying to build more wagons, We require
covered wagons. We are seized of the pro-
blem and we ate giving the fullest coopera-
tion to the States to tide over this  difficult
period. The wagon situation in the
country is showing an improving trend,
but we have 10 be mure vigilant and cau-
tious and make every effort to see that we
reach 2 reasonable level so far as availabi-
lity of wagons are concerned.

Mr Jyotirmoy Bosu said jesterday
that there has been an  increase in  the
number of railway accidents from 840in
1970--71 to 867 m 1971--72. Unfortunately,
the companisons he made pertain toa
short period. If he sees the overall picture,
it will be seen that as against 1293 accid-
ents during 1964--65 which was the lowest
figure till then ever recorded, it was only
R67 1n  1971--72. This shows that there has
been tremendous improvement, so far as
accidents are concerned. It is only a margi-
nal fluctuation which he has pointed out.
He should rather encourage the railways
that they are doing something well and
appreciate the effort put in by the emplo-
yees, officials and other people concerned
to ensure improvement in the accident
rates.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; I tried my level best but 1 could
find nothing admirable.

SHRI MOHD. SHAFI QURESHI:
If he opens his eyes and mind he would
see something good also.

SHRIK. S. CHAVDA : What about
allotment to wayside stations ¥ Now some-
times wagons are available but allotments
are not made
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SHRI MOHD. SHAFI QURESHI :
Certain unscrupulous people were taking
coal from  colliery pitheads and
trucks and booking them from wayside
stations. The result was that a large number
of nen-sponsored coal has moved into
various States, which gives rise to blackm-
arket. Unfortunately, this unscrupulous
traders take advantage of the scarcity
conditions in the counny. If my hon.
friend wants us to do booking from road-
side or way side stations, it would be very
difficult for us. We tried to remedy this
defect by issuing a circular to our authonities
that they should not book coal from wayside
stations, The parties went to the High
Court and an injunction was issued against
the Railway Board, not to restrain them
from ioading the wagons from wayside
stations, We tried to amend the law further
A conlempt notice has been issued against
the M:mber (Traffic) to explain why
action for contempt should notbe taken
agamst him. These are the difficulties we are
facing. Yet, we are trying to sce that some
way is found out by which we can solve
this very big problem.

JYOTIRMOY BOSU. The
taken

SHRI
situation is worsening. No actjon is
in spite of all these promises.

SHRI MOHD. SHAFI QURESHI:
The whole trouble is that my frend is
always pessimistic. He looks at everything
fiom a different angle. Suppose there is a
cup which is half full of water, He will not
sav that it is half full; he will say that t
is half empty. He shows a pessimistic
approach. He looks at things froma
different angle.

SHRI JYOTIRMOY BOSU. Our
Deputy-Speaker is a professor of English.
You can ask him. Hall empty is more right
than half full. Because *full” means full.

SHR1 MOHD. SHAFI QURESHI:
Then 1 come to the provision for over-
bridges and under-bridges in  various
States. | would emphaskze once more that
the raflways have a safety fund. It is rail-
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way money which is given to the States.
This fund was  constituted in 1966. The
amount avilable in this fund during 1971-72
was Rs. 10,83 crores. This amount is avail-
able to the State Governments to  assist
them in meeting their share of the cost. It
is only when the need of the State Govern-
ment 1s more than the amount availabls in
the Safety Fund that it 15 expected to find
extra funds The railways are prepared to
spent their share any time the State Govern-
ment so desires So, hon., Members are at
hberty to tequest the State Governmenpts
concerned to recommend to the Railway
Board or the Ministry the construction of
various over and under bridges and this
money, which 1s lying  with the State
Governments, would be utilized. Unfort-
unately, the responsc so far has not  been
so good, except in the case of Mysore which
has come up with some new schemes.

As has been pointed out, the outlays
in 1971-72 was Rs. | 26 crores and for
197273 the outlay would be Rs 3.55 crores.
So far as small wotks are concerned, [ do
not think there s any difficulty, provided
the Siate Governments take the initative
in this matter.

The other problems  which the hon,
Members have mentioned will be dealt with
by my senjor colledgue.

SHRI SURENDRA MOHANTY
(Kendrapara) : [ crave the indulgence
of the House to quote an unanimously
passed resolution in the Orissa Assembly
which states—I quote—

““That this House wishes to impress
on the Government of India that since
the longest mileage of the South Eastern
Railways lhes in Orissa compared to
the other States accounting for a
substantial share of the revenue of the
South Eastern Railways and in view
of the central situation of the State of
Orissa, in the South FEastern Rail-
ways system, the location of the
Headyuarters of the South Eastern
Railways in Orissa is not only just
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and convenient but also will help
Orissa to develop and prosper while it
will not adversely affect any other
region in the country. That this
House therefore urges upon the
Government of India to agree to the
location of the Headquarters of the
South Eastern Railways in Orissa
without any delay.”

This was a resolution which had
been adopted in the Orissa Legislative
Assembly on 6.4.72 unanimously.

1 quite appreciate the Hon'ble
Railway  Minister replying that the
shifting of the Headquarters of the Rail-
ways cannot be decided on the basis of
an unanimous resolution passed in a
State Legisiature. I quite agree with
him. But, had not been politics imported
into an administrative question by no
Jess a person than Shri Siddhartha
Shankar Ray, whois the Chief Minister
of West Bengal, Orissa Assembly would
pot have passed this resolution. It is
very regrottahle thata leader of Shri
Ray's stature should make a statement
and itis on record, that if the South
Eastern Railway’s Headquarters is shifted
to Orissa, Beogal will beon fire, will
be ablaze. Such kind of irresponsible
remsrks and importation of political
motives and passions to a purely admini-
strative question has today bedevilled
the issue and in that context the Orissa
Assembly bad paised this resolution. 1
ask the Hon'ble Railway Minister to
consider this resolution not as an uni-
Jateral demand of the State Legislature but
as an index of the strongness of the
feelings and the emotional aspirations
of the people on this aspect of the
matter,

Sir, 1 think when 1 say that the
Kilomelerage of the South Eastern Rail-
way in Orissa is the longest, the Railway
Minister will not question it. South
Eastern Railway passes through the
States of Andhra, Madhya Pradesh,
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Orissa and to a very small extent in
Bihar and Bengal and among these States,
the Kilometerage in Orissa is the longest.
When | say that a major portion of
the revenue of the South Eastern Railway
is carned from Orissa, it will also not
be questioned. It caonot also be
questioned that the mineral resources and
also the industrial and trading activities
in Orissa fetch the South Eastern
Railway, its maximum revenue. It also
cannot be disputed that Calcutta is out-
side the operational areca of South
Eastern Railway. From these three
considerations alone, this question has
to be judged without threatening that
Bengal will be on fire or Orissa will be
in floods.

Caleutta has got the Headquarters of
two Railways already—the Eastern Railway
and South Eastern Railway and when
the tube railway is established, its Head-
quarters will also be located in Calcutta.
So, when it has been the declared policy
of the Government that there should be
de-centralisation, and in the context of
the assurance which had been given by
no less a person than the Railway
Minister himself; I would ask to his
sense of judgement, is it fair that you
will concentrate the headquarters of three
railways in one city alone ?

It has been said that if the Head-
quarters is shifted to a neighbouring
State, hke Orissa, Bengal will be on
fire. Is that the way by which you are
going to build the emotional integration
of which you are talking about ? When
the headquarters of the Southern Railway
is being shifted from Madras to
Secunderabad, what harm is there if the
South-Eastern  Railway headquarter is
transferred to Orissa ?

1am told, the historical association
of the Garden Reach headquarters of
erstwhile Rengai-Nagpur railway which
was  associated with the exiled Nawab
Wajid Ali Shah of Oudh is being keenly
preserved by the South-Eastern Railway-
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1 am told, the new nawabs of the South-
Eastern Railway are very much fascinated
about retaining the historical association
with the said house. 1 have no quarrel
with the present nawabs of Oudh of 8. E.
Railway. At least, the offices of the
Chief Commercial Superintendent Office
and the Railway Public Service Commus-
sion could be shifted by stages. That
will go a long way in assuaging the
frayed tempers of the peopls of Orissa.
I hope, the hon, Minister will do
justice to the humble plea that I have
made on the floor of the House in this
regard.

Then, about the Cuttack-Paradip
railway link which lies within my
constituency, the hon. Minister held

out a promise that it will be completed
by December, 1972, The hon. Minister
knows thatitis not even going to be
completed by December, 1974. The
pace of the work is so slow, the
implementation of the programmes is
so tardy, that unless some special steps
are taken, the Cuttack-Paradip link is
not going to be completed within the
stipulated time.

Further, on this railway, the Ilocal
people are not given any preference in
employment. 1 have received a number
of teolegrams and communications which
I will forward to the Railway Minister
for his kind consideration. The local
people are not being given any profere-
nce. So far as the existing employment
policy is concerned, other conditions
being equal, the local people are to be
given preference. But even though all
other conditions arc oqual, the local
people arenot being given any prefere-
nce in matters of employment. This has
created a lot of heart-burning.

About the construction of a new rail-
way between Jakhpura and Bansh pauri,
the hon. Raillway Minister had promised
that the comstruction of this railway
line could be taken up as soon as the
economic feaslbility report was available.

The economic feasibility report was
made available to him and, after the
Orissa Mining Corporation promised to
give him the siding, the hon,
Minmster turned round to say that uniess
the Malanagtoli deposits are investigated,
its potential is explored, the decision
on this railway line could not be taken,
This ishow a raw treatment is being
meted out to a State which is called
an under developed State. For develop-
ing an under-developed area, the raillways
is the most important infra-structure. I
would urge upon the hon. Minister to
consider all thesea aspects, not in a
spirit of political jingoism, not in a
spirit of political passions and prejudices,
but to go by objective factors.

SHRI B. S. MURTHY (Amalapuram) :
Mr. Deputy-Speaker, Sir, I congratulate
Mr. Hanumanthaiya. In many respects,
he has the qualities of the original
Hanumanthaiya of whom we read in
Ramayana. . ...

MR. DEPUTY SPEAEER : Now,
you continue your speech on Monday.
We take up the private Member's
Business now.

15.30 hra.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS.

FOURTEENTH REPORT

SHRI AMARNATH VIDYA-
LANKAR (Chandigarh) 1 beg to move :

“That this House do agree with
the Fourteenth Report of the
Committee on Private Members”
Bills and Resolutions presented to
the House on the 17th May, 1972."

MR DEPUTY SPEAKER: The
question i ;
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[Mr. Deputy Speaker]

“That this House do agree with
the Fourteenth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 17th May, 1972,

The motion was adopted.

1531 brs

RESOLUTIONre * NATIONALIL
SATION OF LEADING INDUSTRIAL
HOUSES—Comd.

MR DEPUTY SPEAKER: We will
now take up farther discussion of the
Resolution moved by Shn H N
Mukerjee on 5tb May, 1972 for which
2§ hours were allotted 'We have already
taken one hour and the balance 1s 1} hours

Shri1 Satpal Kapoor to continue his
speech
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15.31 hrs.
{Suri K. N. TIWARY 1» the Chair.]
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*SHRI K SURYANARAYANA (Eluru)
Mr. Chairman, Sir, the demands for nau-
onalisation of the pronnnent and big indu-
strnial concerns which have come 1o be
known as the Monopoly Houses has been
there for a long time But for one reason
or the other it has not been possible for
the Government to nationahse them so far,
Fur this, the Government has been
charged with ulterior motives on political
considerations, 1 do not agree with this
contention | feel that economic cunsi-
derations have been and are the only
factor which has prevented the Goyernment
from nationalising these monopoly houses,
As 1t 1s the various public undertakings
have been posing great problems to the
Government. And without sorting out
the problems and difficulties besetting these
public under-takings, 1 feel 1t 15 not
proper for the Government to buy more
trouble 1in saddling themselves with these
puvate concerns. Taking over these
concerns might mean taking up more
burden than the Government can bear,
Even so, 1 agree with Prof Mukheryee
that Government should not any longer
delay 1 natonahising such of the
industries which  are essential for the
planned economic development of our
country But 1 am aware that Govern-
ment 18 hastening slowly m this matter
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because of the huge amounts of compen-
sation that will have to be paid to these
industrial houses on their nationahisation.

When the first  popular  Ministry
headed by Shn C, Rajagopalachari come
to power 1n the then composite state of
Madras, a statute was enacted by which
the debtur if he has already paid twice
the amount of the principal he borrowed
was discharged of his habilities of further
payment and the loan was deemed to
have been fully repard. That 15 10 say
there was a moratorium on debts Earlier
the farmers had also faced the situation
where with cxorbitant interest the total
sum on 4 principal of Rs 100 was Rs 500
Similarly - thete biz  industrial  houses
which have now becomes monaopoly houscs
have started with a small capital only.
The share of the capnal mvested by them
may not be more than ten to twenty five
per cent of the total But they have
grown 1nto these leviathan organications
with the liberal ffnancial assistance of the
Government  So I request that Govern
ment should fixa time by which thev
would be able to take over these concerns
even though at peresent, due to financial
considerations, 1t 1s not able to do so.

After the last mad-term elections n
1971, we have decided that the actual
workers should share the profits of their
labour. We had also resolved that
Government funds should not be invested
m these private concerns. Inspite of
this we find that the financial assistance
given by life Insurance Corporation of
India to the various privaie industries
i 1971-72 1s ol the order of Rs. 362.50
crores as compared to Rs 225 crores n
196970 and Rs. 200 crores n 1970-71.
Out of this assistance, the share of the
big monopoly houses 18 68. 629, 1n 1971-72.
From 8289 mn 1969-701t jumped to
100% mn 1970-71, This mnformation has
been given by the Minuterin reply to a
guestion 1n Rajya Sabha. While on the
one hand we have decided not to encourage

*The Ongmal <pecch was delvered 1n Telugu.

-
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monopoly houses in their expansion, it
is ironic that the LIC.,, a Government
organisation, should help these big houses
financially, There seems to be a dic-
hotomy of profession and practice.

Many of these industrial houses have
grown to their present size with the help
of the Government, with thc blood and
sweat of the factory workers. As in the
case of the moratorium on debts | had
earlier mentioned, if the Government
takes over these enterpriser without
compensation, | do not think that the
Consuitution stands in the way. Inthe
Constitution were written the various
safeguards. nrivileges and privy purses
of the Mahnrajahs. But we have now
abolished these anachronisms through
an amendment to the Constitution, [do
not therefore think that it is such an
insurmountable task for the Government
to take over these monopoly houses. Just
four years ago, therr number was 50 and
it has now grown ta 75 and may bein
another decade it might be 200 even. 1Itis
no doubt financially possible now for the
Government take to them over. [ there-
fore urge upon the Government 1o formu-
late a time-bound programme for gradual
and eventual nationalisation of these big
industrial houses. These houses have
become what they are only after Inde-
pendence with the protection and
encouragement of the Government. During
the Britishers time they were only small
concerns with little or no help from the
Government then. As a result of the
Gandhian philosophy of encouraging
and protecting indigenous enterprise.
Government had all along been considerate
them. But these monopolists took undue
advantage of the Policy of the Government
and proved to be a detriment to the planned
economic development of our country.

In conclusion, Sir, 1 would like to say
that in tune with our declared policy of
land to the tiller, these industrial houses
should be nationalised and handed over 10
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the workers with whose sweat and blood
they have grown into this leviathian.

SHRI SYED AHMED AGA (Bara-
mulla): I am reminded of a verse and
that is :

ot arfernd § g9 qw At § waw
wfea,
ot goifed § 78 1€ Frear @ anw
LEG RS

2 ) e
¢ Jyhe o3
et o5 Ll 08 ¥y yan fop ga
N ‘_v.‘h .g‘-)-‘

1 refer to those who say that we do not
have the means to nationalise these houses.
1 strongly support the resolution moved by
my learned friend Shri H. N. Mukerjee
and I think that it is necessary that we must

go ahead with their nationalisation as
quickly as we can.

25! LR [CRW AV

Some days ago, it was stated here that
the loans and shares invested in these
big monopoly houses might be converted
into equity and that would give some sort
of a control to the Government to share the
management. I consider it a halfway
house. Iam for the total nationalisation
of the 75 business houses right now.  Why
is it that they grew? Thev grew because of
the mixed economy and they took advan-
tage of the various financial institutions
that we had created in the country and
they are still growing because they can use
their influence to draw from the industrial
bank of India, Industrial finance corpo-
ration, LIC, Unit Trust of India, general
insurance and so on and so forth, 35 per
cent of our population gets Rs. 15 per
month and these 7-8 families are having
35 per cent of the total income. In such
circumstances, we cannot wait anymore;
we have seen enough of mixed economy.
We had the Monopolies Act last time;
what did we see 7 Inspite of all that there
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|Shri Syed Ahmed Aga)
is domination by 75 houses. Inspite of the
noise that we created here ever since 1967
1 have been here since 1967—we have given
more licences to these people. Out of 611
licences, 113 have gone to Birlas in 197).
Birlas are in 16 States Tatas arc in 9 States.

SHRI P. K. DEO (Kalahandi): You
gave them the Mithapur licence the other
day.

SHR]I SYED AHMED AGA : Yes, to
Tatas and Goa Fertilizer to Birlas. 1In the
first 27 of these 75 houses, comes a firm
M/s. Sundaram lyengar and Son Private
Limited. They were permitted collabora-
tion with a US firm to manufacture brake
and clutch bearings. These can bc manu-
factured in the small scale sector, giving
employment to people. 1 do not under-
stand why this collaboration had been per-
mitted. Tam told that there are sixty
concerns with foreign collaborations. |
want to say that it is necessary to have in
public sector the production of essential
commodities in this country, for example,
medicines, coarse cloth. Mahatma Gandhiji
talked of khadi; it was then to fight the
Lancashire mills. Today what is needed
is cheap coarse cloth. Government should
have gone into the production of coarse
cloth so that people could clothe them-
selves We hear that so many people died
because they lived on the pavements. We
hear that 171 persons died because of the
heat wave; they had no shelter. While
these things are happening, we cannot wait
for 75 business houses to be tackled n a
modest manner. The question of compen-
sation has been unduly raised. These
people dabble in political fields also, 1
shall conclude with the following verse,
which you will appreciate.

faaet ﬂtﬂ’fftﬂ %1 qTU
a A, =

. e et ¥ W wer grAT e
'
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@ ag,
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SHRI G. VISWANATHAN (Wandi-
wash) : 1 rise 1o support the Reésolution
moved by Prof. H. N, Mukerjee. Sir, the
question of monopoly 1t not a new pheno-
menon In the year 1972, No doubt, these
houses were in existence before independe-
nce but the big monopoly houses have grown
bigger and bigger after the Congress party
adopted the slogan of socialist pattern of
society, I think somewhere 1n 1953 or 1956
in Avadi  This is strange that after the
taking over the slogan of socialist pattern
of society the monopoly houses should
have grown twice or thrice or even many
times bigger than the original capital. Sir,
is the Government not aware of this fact?
It is not true that the Government was not
aware of it. In 503 Nehruji spoke about it
But the Government appointed a Committee
—Committee on distribution of income and
levels of living which was known as Mahe-
lenobis Committee as far back as 1964
where the Committee revealed :

*‘The working of the planned economy
has contributed to the growth of big com-
panies in Indian industry. The growth of
private sector in industry and especially of
the big companies has been facilitated by
the financial assistance rendered by publis
institutions like the 1FC, the NJDC etc.”

Sir, this was in the year 1964, What
action was taken? Instead of 1aking action
the Government wanted to appoint another
enguiry committea. Again Mouopoly
Enguiry Commission waa appointed. 1D
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the year 1965 the Report came. It is
again the crux of the present Resolution.
It is based upon the report of the Mono-
polies Inquiry Commission. It categori-
cally stated :

“‘Big business was al an advantage
in securing the licenses for starting new
industries or for expanding the existing
capacity.”

This was given in the year 1965, Then
what action was taken after 1965. The
Government was very strong at that time
but nothing was done. Again another Pro-
fessor was invited from Bombay and he
was asked to go into the same question. In
1966 Prof. Harari submitted a report His
conclusion was the large and medium sized
Lusiness groups enjoyed a higher ratio of
approval 1n licensing applications as com-
pared to others and their share 1n the in-
vestment applied for land approved had
tended to rise over the period—most
important being the House of Birlas.

This is what all the three Committees—
Mahelenobis Committee, Monopolies In-
quiry Commission and Iasari—did.
Everything was over before 1966 and the
Government could not do anything because
in 1967 election came, Al the time and
during all these ycars we were talking about
curbing the monopoly, not to give licences
1o these big houses. At the time of election
of 1967 the Government and the ruling
parly went and surrendered before the big
monopoly houses, got money from them
and again all the licences were given to
them.

Again, not satisfied with this, they
appointed another Committee which is
known as Industrial Licensing Policy In-
quiry Committee. Its report came in 1960,
It also mentioned almost the same points,
of course, in a different capacity, It said,
“The licensing system worked in sucha
Way as to provide a disproportionate share
in the newly licnesed capacity to a few con-
ceros belonging to the large industrial
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sector. The maximum benefit of all this
went to & few Laiger Houses.” _

Sir, how does it happen? This
committee  which went into the
licensing policy came to the conclusion
that there was no coordination between
the financial institutions on the one side
and the Ministry of Industrial Develop-
ment on the other. It dealt elaborately
with advancing of loans by public finan-
cial institutions and observed :

“The public sector banking insti-
tutions are also found to extend favou-
red treatment in the credit facilities
offered by them to the large industrial
sector. The House which seems to
benefit most 1s that of Birlas, the others
being Mafatlal, Tata and ACC. In the
investment portfolio of LIC also, the
position in 1966 as compared to that
in 1956 shows a clear shift in favour of
the House of Birlas.”

Coming to the consequences and effects
of concentration of power in the hands of
afew, 1t is enormous. It affects all walks
of Iife in the country—politics, economics,
the whole structure of our country is
affected. When 1 say that ruling party
takes money and issues licences, I amnot
taking in the air. The committee came
to this conciusion :

“*But people cannot be blamed if
they believe that it is the hope of
favours to be received that induces such
payments and after the clection is over,
businessmen try their best to see that
the investment made by them brings
satisfactory return.”

So, it affects the politics of the country.
They hold crores of black money with
which they pollute the politics of the
country. The committee observed :

“We cannot also ignore the unfor-
tunate reslity that some big business-
men do not hesitate to use their deep
pocket to 11y to certupt public officials,
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m the attempt to continue and 1ncrease
their industrial domain **

This 1s what 1s happening. We thought
that at least after the massive mandate
gwven to the ruling party, this would stop.
But after this great leap forward, after
nationalisation of banks, 1t has not stopped
Some big houses are getting more and more
licences During this session, we have
been a-king Government why more licen-
ces arc given to big houses, but no minister
has come forward with any reply Out of
159 pew licences, 114 have gone to big
houses. VWhy 1s this hypocritic Govern-
ment siting here and talking of socia-
hism”

The Industnal Policy Resolution 15
being viclated day in day out. The Reso-
lution s4ys that except those private sector
steel plants which existed at that time n
1956, the future of steel production will be
m the hands of public sector, But most of
the mun: steel plants have gone to the
private sector. Government should explain
why they are violating the Industrial Policy
Resolution and prefernng private sector
to public sector 1n giving licences for o
steel plants  Yesterday the Finance
Minster evaded replying to the question
as 1o wly hicences are given to them. When
are they going to stop 1t? This resolution
moved by Shr1 Hiren Mukherjee demands
that these biz houses should be nationa-
hsed If possible, let them nationalise
these big houses Or at leastletgive them
an assurance that they will not help the
growth of monopoly in this country and
further licences will not be given to them
at least hereafter
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SHRI VASANT SATHE (Akola): Mr.
Chairman, Sir, although 1 agree with the

apirit of the never of the resolution,
1 really cannot go all out
with him  because I feel that mere

taking over or nationalisation of all these
75 industries will not really solve the pro-
blem. The spirit behind it can be unders
stood. But, will it be the solution 7 When
we say nationalisation, in fact, it means
buresucratisation. That means .you give
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these industries over to some civil servants
or appoint somc person [rom civil service
some ICS man or some other man and put
him incharge of these industries and ask
him to run these industries, We know,
what is happening when industries are
given entyrely into the hands of the bureau-
crats. Therefore, what 1 would actually
want is that these industries should be de-
centralised. When I understand the spint
of nationalisation, 1t means that they
should not end the control of these few
monopoly houses but this monopoly it-
self should go, as was stated in the resolu-
tion,

It has been stated in the Directive
Principles of the Constitution also. Under
Article 39 (b) and (e) it 1s laid down that
the State shall, in particular, direct its
policies towards securing ownership and
control of the matenal resourcos of the
community are so distributed as best to
subserve the common good and that the
operation of the economic system does not
result in the concentration of wealth and
means of production to the common
detriment.

Now, this was the objective. But, the
whole planoing process which we started
in the country unfortunately do not lead
us towards this direction and objective.
The Monopolies Commission itself says
that instcad of achieving this objective,
on the contrary, the planned economy has
proved to bca potent factor for further
conceptration. That is why something has
gone wrong basically in our planning. Qur
planning therefore, ought to be of a method
by which this concentration will not take
place and having taken place, will be
broken. Thatcan be donme only if the
productive resources are not in the hands
of the few, as has been siated in the
Directive Principles. The best way is t©
have these basic ind ustries—most of these
are consumer industries—in the P“b."c
sector, That is our policy. We are taking
those steps. Wherevet little few are in the
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hands of the private sector, they also
should be tuken in the public sector.

The whole corrupting source is, in fact,
in the sector of consumer goods industries.
Take, for example, any consumer goods
industry. What is happening today is that
the entire capital formation is invested in
those few industries which serve the pro-
fiteering purpose of these houses, that is,
the luxuries or the comforts. The necessi-
ties of life for the many are not produced.
In fact, I would go to the extent of saying
that any capital formed and invested in
the production of non-priority items isa
betrayal, a treachery and, in fact, a theft.
Therefore, if at all we want to fight and
win this war on poverty, we must see to it
that every farthing that is invested in this
country is invested first in thc necessities
and only then in the comforts or the
luxuries. Prepaie a ist of priorities and
give prioraty ttems in the hands of the
people. Let the maximum number of hands
produce the maxinium items of necessities
in this countiy.

That is the only way to solve the pro-
blem of unemployment. You give purchas-
ing power to most of the people of this
country and also produce the maximum
number of goods which, in fact, is wealth
of any nation. 7That, automatically, will
take away concentration, That will mean
a pusitive effort on the part of the Govern-
ment to sec that concentration which has
already taken place in the hands of these
monopoly houses is broken. You break
them up, take it away from them and re-
distribute, disperse, it in the hands of the
many.

As I said once before and 1 repeat it
that this was the Gandhian economics, as I
understand it correctly, The Gandhian
economics is as much socialism and is as
much valjd today as was before. Let us
adopt it to solve the growing problem of
population of this country. The urgency
of the matter can be realised if we consider
the fact that ih less than 25 years from now.
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our population will be 100 crores, How
are you going to meet that challengs, pro-
vide gainful employment to all the popula-
tion; give them the purchasing power and
also have the necessary goods in the
country ? Thecssence of the matter is
that the monopolies must be broken,

SHRI SHYAM SUNDER MOHAPTRA
(Balasore) : Mr. Chairman, Sir, having
been given a couple of minutes, 1t is very
difficult to indulge 1n such an important
discussion.

We all know that the country today is
having a socialist transformation from a
feudal or a capitalist cconomy to a socialist
econnmy. When we are discussing about
Iand ceiling and trying to bring in ecertain
agricultural reforms, keeping 1n view the
poverty of the people, these monopoly
houses stand a complete anachronism.

There was a time when we were think-
ing, as Gandhiy thought and gave us the
system of trusteeship, that these capitalists
or these agricultural magnates will act as
trustees. To Gandhyyi, Jamnalal Bajaj, as
an American writer wrote, was an jdeal
trustee because after keeping all that he
wanted tor his family, he wanted to give
everything to Gandhyi. But things later
belied all hopes and these capitalists and
agricultural magnates have proved to be
anti-social elements, particularly, at this
time when the whole world 1s surging ahead
towards the goal of socialism,

These industrial houses are not only
creating the problem here but they have
created the problem everywhere in the
world. In the U.S.A., after the civil war.
even the Government wanted to curb these
combines and there were some legislation
also but had no effect. In Sweden also.
there were legislations to curb monopely
houses, But the Government could not do
anything. In Denmark, on the Swedish
pattern, they wanted to curb the monopoly
houses through ncgotiations to bring them
under control and there also, the Governe
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ment fatled, In Belgium also, by the royal
decree of 1935, they wanted to prevent
abuse of the cconomic power, but there

also the Government failed. In UK., as
early as 1948, there was an enactment to
control  monopolies and restrictive
practices and therr were many more legisla-
tions after that, but Government could not
be successful. In Australia also there was
an Australian Industries Preservation Act,
and there also the Government could not
be successful. Probably in certain Scandi-
navian countries Government could attain a
certain success. but 1 can bring to your
kind notice the very fact that the monopoly
houses of India today are in collusion with
the monopoly houses abroad and they are

gaing to bring rutn to the socialist economy
which we have in our view.

The present condition of India today
needs a complete socialist transformation,
and we are very much aware that these
industrial houses are indulging in under-
invoicing and in certain other malpractices
which the Ministers are completely aware
of but are unable to do anything. Commi=-
ssion after commussion have said that the
black money in India is to the tune of Rs.
7,000 ¢rores, and these monopoly houses
are very much involved in it. When an
average individual today m India is not
cven earning 75 paise a day. we cannot
certainly allow these industrial houses to
grow into such a big shape and eat up the
entire economy of the country.

Sir, the question is about licences. The
Monopoly Commission has written that
one direction in which administrative
action can be fruitfully taken with regard to
monopolies is in the matler of issue of
licences and in preventing abuse of licences
granted, whether to Actual Users or to
Established Importers, We have practi-
cally failed. 1do not know what were the
compelling reasons for which Government
has come to such serious structures from
the opposition, but 1 think we must be
wety much conscious of it now that these
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industrial houses have influence on the
administrative set up and going to subvett
the very ideal of socialism.

My hon. friend, Mr. Sathe, has said
fhat it is very difficult to take over these
industrial houses unless we bring changes
in the bureaucratic set up as to who will be
in charge of these houses. I know from
my own personal experience having served
in bureaucracy for ten years that these
bureaucrats 1n India today are not attuned
to the spirit of socialism at all. So unless
simultaneously with the idea of taking over
the monopoly houses, simultaneously with
the 1dea of running the public sector under-
takings on socialists, lines, we bring in
changss in the burcaucratic set up—we have
to attune them to the spirit of socialism—,
unless these things run simultaneously, it
1s very difficult to achieve complete trans-
formation.

While agrecing with Prof H. N.
Mukerjee as far as the sprat of the Reso-
lution 1s concerned, I must say that, if not
immediate steps for nationalisation are
taken, at least the imitiative should be
taken by the Government and by the
people to nationalise these houses In
Burma, Government had tied to nationa-
lise even the pharmaceutical shops. And
such a big democracy like India should
also think that way—should nationahse
not only the industrial houses but the
entire economy, 30 that the spirit of
socialism will come to the remotest houses
of our country.

SHRI Y. S. MAHAJAN (Buldana):
As soclalists we are committed to the
policy of nationalising any industry when
we find it necessary. Our objectives are
enshrined in the Constitution which says
that the ownership and control of resour-
ces should be so distributed that they will
subserve the interests of the community.

There should be no concentration Of
cconomic power, Osly yesterday ouf
Finence Minister said that we will not
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hesitate to nationalise any industry if it

comes in the way of the interests of the

nation as & whole. We are not afraid of

nationalising the 75 business houses men-

tioned in the resolution but, at the mo-

ment, 1 don't think we can act on that

resolution because it is an omnibus reso-

lution. Each of the business houses men-
tioned by him runs about 15 types of
business and between them these 75 busi-

ness houses run about a hundred busi-

nesses, We cannot suddenly nationalise
hundreds of businesses because we have 1o
consider the matter from the practical

point of view, After all, these industria-

lists know how to run the business, They
have acquired a certain business skill over
the years, certain technical knowledge and
certain know-how and as, pointed out by

an hon. Member, if we nationalise them,

we may have to hand them over to the

bureaucrats to run them. Will that be an

improvement ? We are not afraid of na-

tionalisation and we have not lost confi-

dence in our ability to curb these mono-

polies. Let me tell Prof. Mukerjee that

we have a licensing policy. We have a

capital issue policy and we may not allow

an industry to issue capital if it is not in

the interests of the nation. It depends
upon us, We can fix the prices, We have
Bot a lot of controlling authority which

the governments in other countries do not
have. America has experience of curbing
the trusts and controlling the monopolies.

The American Government, however, had
none of the powers we have, If we cannot

control the monopolies and if we cannot
curb their anti social policies, then we can
certainly go ahead and nationalise them. But,
at the moment, we can not do it because
it isan omnibus resolution. Secondly, I
dare to say that it hasa political motive.

Our Government is a socialist Govern-
ment. We are committed to socialism.

SHRIS. M. BANERJEE (Kanpur):
Your socjalism is not politics ? It smacks
politics,

SHRI Y, S. MAHAJAN : We have to
Tun the Government. We have a respon-
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sibility towards the nation. We are not
going to put it into the boiling cauldron so
that something may come out of it. We
have the necessary power to regulate indus-
tries, and we have not lost confidence
in our ability to control them. But if we
find that an industry i1s beyond our con-
trol, we can certainly nationalise it.

Sir, we cannot accept the omnibus
resolution as proposed by Prof. Iliren
Mukherjee.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  (SHRI MOINUL
HAQUE CHOUDHURY): In bringing
forward this resolution demanding nation-
alisation of 75 large houses, Prof. Hiren
Mukherjee spoke with his customary elo-
quence.

I take it that the basic cause impelling
bhim to bring forward this resolution is the
important problem of concentration of
economic power and the basic purpose
of the course of action suggested by him
is to ind ways and means 1o put an end
to such concentration. Neither the Parlia-
ment nor the Government is unaware of
this important problem nor do they re-
main unconvinced on the need for securing
an industrial order in which social
control will replace private dominance.
This is in fact one of the most importa.!n
aspects of the Government’s cf:ionormc
policy. Now the Prof. Mukherjee has
brought forward this resolution, it behoves
us to examine the basic causes for
concentration of cconomic power and the
basic goal of ensuring ways and means to

curb it.

Prof. Mukherji has tabled his resolution
with reference to the 75 :ndustrial houses
listed by the Monopolies Enquiry Commis-
sion. We may also take this as the starting
point and leok into the basis facts. The
Monopolies Enquiry Comniission based on
data relating to 1963-64  identified 75
business houses which had assets over Rs.
5 crores. The criterian adopted by it for
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purposes of including any particular com-
pany in a house was control of 519 equity
by the house concerned.

The Indastrial Licensing Policy Inquiry
Committee which based its analysis on
data as on 31-12-1966, also took these 75
houses as a starting point. It however,
clubbed two of these houses into one and
classified another as a second tier concern
of a large house, As such it dealt with 73
industrial houses. This Committee adop-
ted the concept of effective equitv being
1/3rd of the total equity and on this basis
it included in the 73 large houses 1985
companies apart from 152 second tier con-
cerns making a total of 2137 companies.
In addition, it also listed 60 large indepen-
dent companies which had assets over Rs.
5 crores., This Committee also categon ised
the top 20 (in terms of assets) of the 73
large houses as larger houses and identified
1005 first tier concerns and 120 second tier
concerns, in respect of them. Subseguent
examination has also shown that 48 out
of the 73 houses have assets over Rs. 20
crores and would thus prima fac:e attract
the provisions of the Monopolies Restric-
tive and trade Practices Act. These houses
cover a wide spectrum of industrial activity
and also some activities not strictly indus-
trial ranging from investments, marketing
and plantation to light and consumer
industries, heavy machinery industries etc.
The Industrial Licensing Policy Inquiry
Committee clearly showed how these
bhouses had a predominant share in the
licences obtained and how some of them
had also committed certain irregularities.

There 1s, therefore, no denying that in
the sixties, the problem of concentration
of economic power had emerged as an im-
portant problem which was apt to be aggra-
vated if unchecked. Butit is quite some
years since Government rcaliscd the need
for regulating and curbing such tendencies.
That is why the Government appointed &
Monopolies Inquiry Commission and later
the Industrial Licensing Policy Inquiry
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Committee  Pcwers aie avalable in the
Industries (Devclopnient and Regulation)
Act, 10 take over mismanaged industrial
undertakings and alsu to regulate the
prices of industrial goods. Government
did not consider that these powers would
be sufficient to come to grips with this
problem. I would not like the Honourable
Members to overlook the fact that in the
past three or four years, the Government
had taken a series of inter-connected
measures which will curb the trends of con=
centration of economic puwers by placing
controls at strategic points.  After all,
how does concentration of economic power
occur and how does it grom? The basic
methods are through establishing new
ventures, expansion of existing ones and
mergers and take owvers in addition to in-
direct controls and influence through inter-
corporate investments, managing agencies,
directorships, access to banking institu-
tions and so on. On each of these levers
of economic power, Governmient has now
brought in neeessarv measures of cantrol.
So far as industrial licensing is concerned,
Targer houses will be confined to the core
and heavy investment sectors and their
expansion in other sectors will be consi-
dered only in the event of cost efficiently
or an export obligation of 60 per cent or
more. 48 out of the larpe houses, includ-
ing the 20 larger houses, are covered bv
the Monopalies (Restrictive and Trade
Practices) Act, and cannot establish new
undertakings or effect merger, amnlgama-
tion etc. without previous permission from
the Central Government. Even in respect of
the other large houses, wherever they arc
dominant in apy particular field, they will
attract the provisions of the Monopoles
(Restrictive and Trade Praclices) Act.
The provisions of this Act are comprehen-
sive and cover industries scheduled in the
Industries (Devclopment and Regulation)
Act as well as the nonsscheduled ones.
They cover services as well, Permission
under this Act is given only if Government
is satisfed that a particular proposal will
not lead to the conceniration of economic
power to the common deiriment and also
only if that particular proposal will be 10
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the public interest. The processes of inter-
corporate investments are controlled
through the provisions of the Companies
Act, The managing agency system has
been abolished, restrictions have been
placed on the number of directorships
that can be held by a person and permi-
ssion is also necessary with regard
to the emoluments of the directors.

Government is also examining measures
which would effectively prevent the
business-houses controlling large industrial
undertakings from siphoning off corporate
profits for private consumption. In
adJduion, the nationahisation of the major
banks has also ensured that the larger
industrial houses have no special or pie-
ferential access to bank finance. The
manner in which the concentration of
economic power is being curbed through
various policy instruinents is illustrated
by the position in regard to the licences
and letters of intent 15sued to the larger
houses, a matter in which some people
have thought fit to criticise without look-
ing into the facts.

As I indicated during my reply to the
debate on the Demands for Grants of my
Ministry in this House, the percentage
of licences issued to the larger houses when
compared to the total number of licences
1s only 7.9 per cent in 1970 and 8.5 per
cent in 1971, as against 14.3 pet cent, 14.46
per cent and 14.19 per centin the years
1967-1968 and 1969.

Hon, Members know that most licences
are given by way of conversion of  letters
of intent and actually many of these lice
nces have been given  with  reference to
approvals given earlier to 1971 or 1970.

If we look at the letters of intent which
is the real test, the percentage of letters of
intent issued to larger houses was 5 per
cont in 1970 and 3.7 per cent in 1971. Ounly
3 of the letters of intent :n 1970 are for
new undertakings by larger houses, Simul-
arly, in 1971, there were only four letters
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of intent for new undertakings by the larger
houses, Shri Jyotirmoy Bosu had spoken
about the spurt in the issue of licences to
big business-houses, and quoted extensively
from the press reports and other documents,
to show that a large number of licences
had been given to those big business-houses.
Even at the risk of sounding a little repeti-
tive, I must say that the hon, Member
should try to understand the difference
between licence and letter of intent. As I
have said earlier in the House, licences
are mostly by way of conversion of letters of
intent granted earlier and the carry-on-
business licences are given specifically  to
regularise the cases where the industry
wds not required 1o take out a licence
during a particular period, but are now
required to take out one in view of the
latest rules and regulations. In such cases,
the legal position is absolutely clear, that
is, if eifective steps had been taken during
the delicensed period or after the grant of
a letter of intent, a licence has to be given,
and this cannot be refused. All these
approvals have been given after careful
consideration on merit and after obtaining
the clearance of the Cabmnet Committec on
Economic Coordination wherever necessary,
and after following the requirements of
the MRTP Act wnerever an undertaking
1y registered.

I hese figures will conclusively show
that Government have been  vigorously
implementing the policy relating to  the
industrial licensing with a wview 1o curb
conceniration of economic powver. Al the
same ume, hon, Members know thats
very large number ol letters of wtent have
becn 1ssued to other parties in the past two
years to  broad-buse entreprencurship.
This hiberal hiceasiig  has  helped the
cmergence of new cntreprencurs and the
broadbasing of entreprepeurship as such
which will be an cllective answer to the
trends of concentration which had emerged
m the past. Lhe Government's policy
relating to the monopuly houses is also
intended to secure such control as may be
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necessary in their existing undertakings.
That is why the policy has been announced
that public financial institutions will have
the option to convert loans into equity.
Such option can  also be exercised in past
cases in the event:: of default,
Public financial institutions can also
appoint directors in the boards of these
companies consistent with their sharehold-
ing.

Both Prof. Mukerjee and Shri Bosu
referred to the fact that public financial
institutions including the LIC and the
banks have given a big chunk of their
money to the larger houses. While it isno
doubt true that the investment policy of
the public financial institutions is primarily
guided with a view to ensure good return
consistent with safety of capltal, Govern-
ment has taken a clear decision now that in
future the public financial institutions should
play a more positive rolc through the
comvertibility clause and nomination. Of
their own nominees in the hoards of
directors of these companies held by these
houses or others. It is with the same reason
of securing control that Government has
called for a vigorous joint sector where
the managerial expertise of the private
sector can be harnessed to national ends.
It is very unfortunate that prof. Mukerjee
has seen a sinister motive behind our
joint sector concept. We have issued deta-
iled instructions on this subject, particularly
relating to the functioning of the State
Industrial Development Corporations.
We have specifically laid down that the
share of the State Industrial Development
Corporation  should not be less than
26 per cent and no other single party can
have more than 25 per cent of the share-
holding. 1t has further becn laid down that
no larger houses can be associated with
such projects  without obtaining the
specific approval of the Government of
India.

ot wrew T ag A faw @
X |
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SHRI MOINUL HAQUE CHOUDH-
URY: I would only like to reassure the
House that we have the best of intentjons
and that the concept of joint sector has
been evolved with the sole idea of revita.
lising our economy in the best national
interest. | would also like to assure hon.
members categorically that no - special
consideration is given to big houses for
sciting up joint ventures abroad. Such
proposals are considered by an inter-
ministerial committee on joint ventures
under the auspices of the Ministry of
Foreign Trade, which coutrols these joint
ventures, on the basis of guidelines which
have been approved by the Cabinet, The
guidelines, inter-alia, provide for onlya
minority participation by entrepreneurs.
The participation is only through plant
and machinery and no cash remittances
are normally allowed except for meeting
preliminary expenses.

For the purpose of keeping the record
straight, let me reiterate once again that the
Government of India lias no  intention
whatsocver of promoting any kind of eco-
nomic imperialism. 1am really sorry that
Shri Jharkhande Rai thinks that these
larger houses will be able to control our
politics.

st Wiwd T g ar s g
faar g

SHR1 MOINUL HAQUE CHOU-
DHURY : There are a large number of
prophets of doom. 1 do not want Shri
Jharkhande to be one of them. In the past
this kind of prophesies had been repeatedly
made, but if he looks to the mid-term poll
and the results thereof and the fate of the
big industrialists in the people’s hands, |
hope he will revise his views. If he looks
also to the recent Assembly elections, he
would find that people did pot return these
people. Most of them met their expected
fate. Many of them were drowned in
Rajasthan itself. = We should have faith in
the Indian people, they could not be trea-
ted lightly and shabbily.
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It was true that they could be influen-
ced in the mid-term poll or in the election
of the Rashtrapati, then the result would
have been otherwise. This is a positive
proof of the genius of our people. 1 would
request him with folded hends not to lose
faith in our reople. Se far as my party is
concerned, we have not lost faith in our
people.

Regarding the so-called Gupta-Pilodia
case to which Prof  Mukerjee referred to,
I am sorry 1 do not have much details of
the case. In fact, the Ministry of Foreign
Trade could not give me any details. How-
ever, I can assure him that this matter
would be further pursued and we will try
and look into it. 1 would certainly agree
with him that every Indian national going
abroad should behave ina way worthy of
the prestige of the country. However if a
few individuals misbehave it would certainly
not be fair to condemn the operation of
joint venture unils as a whole.

Prof. Mukerjee has also mentioned
about the large number of foreign collabo-
ration cases we have sanctioned recently.
Certainly the figure of cases of foreign
collaboration sanctioned during 1971 has
shown an increase over the corresponding
figure in 1970 but I should also like to re-
mind him and other hon. Members that
the pattern of our internal demand has also
undergone a remarkable change in our
country and we are going in for more and
more sophisticated items which were not
required till a few years ago. We have
also entered the export market in a large
number of non-traditional items where we
have to compete with developed and deve-
loping countries. It would not perhaps be
oppropriate to compare the percentage of
foreign collaborations with the letters of
intent issued in a particular year n as
much as the former is not alone confined to
cases within the ambit of Industries (Deve-
lopment and Regulation) Act and the
letters of intent of that year but it would
only show a trend vis-a-vis the economic
activities. However, such a comparison if
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drawn would show that the percentage of
foreign collaborations vis-a-vis the letters
of intent issued were sharply declining. As
against 73.5 per cent, 85.7 percent, 40.4
per cent, and 42 per cent in the years [967-
1968, 1969 and 1970 the foreign collabora-
tions approved in 1971 and the first quarter
of 1072 were 24.2 per cent and 19 per cent
of the total number of lstters of intent
issucd in these years. Therefore to say
that we are allowing foreign domination or
foreign imperialism in the field of techno-
logy or industry would not be a correct
proposition. 1 can assure the hon, Mem-
bers that we will continue to be selective
but at the same time not shut our doors
and windows to mew ideas or ncw
techniques.

But let me not digress away from the
main topic. 1 was trying to clear some
misapprehensions voiced by some of the
hon. Members. Coming back to the meas-
ures necessary to ensure greater social and
economic justice, there are also two other
antedotes in the long run to the problem of
concentration of economic power. That is,
growth of the public sector and of the small
scale industries. Government are commit-
ted to the expansion of these two sectors in
a very large way. The public sector will
have to control not only the commanding
heights but the monopolistic ravines.

As 1 said in my last speech, its scope 13
proposed to be enlarged and expanded to
consumer industijes which are in short
supply. With 85 units, the estimated in-
vestment of the public sector as it stood on
31st March, 1970 was Rs. 4,500 crores. The
anticipated investment during the Fourth
Plan ending with 1974 is Rs. 2,800 crores.
Thus the total investment in the public
soctor 15 expected to be of the order of
Rs. 7,300 crores by the end of the Fourth
Plan. The Dutt Commuttee found the
asset of the 75 large houses as on 31-12-1966
was Rs. 3418.5 crores. Later it was esti-
mated that their asset was Rs. 4032.4 crores
in 196768, On the other hand the assats
of the entire private corporate secior ex-
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cluding banking companies on a rough cal-
culation appeated to have reached the level
of Rs. 7,500 ciores in 1967-78, that 15, tak-
ing into account Jarge, medium small and
every kind of corporate sector

Thus it would be seen that the public
sector 1s gradually getting into a command-
ing height ol our economy. Equally the
small scale industries have already shown a
spectacular growth rate due to the empha-
sis placed by the Government on the deve-
lopment of these industres.

1 would like to draw the attention of
the hon, Members again to the fact that
the steps taken by the Government which
I have cnumerated now, constitute a serics
ot inter-connected and complementary
measures which together provide an inte-
grated strategy to curb and reduce the con-
centration of economic power. | have
said enough to show that the Government
1s attacking the very problem which Prof.
Mukherjec has in mind with the same aim
that he has. The Government 15 commit-
ted 10 a policy of reducing economic dis-
parities and concentralion o} economit
power. We are actually watching how our
policy instiruments have been operating and
with what results. Many of these instru-
ments have been biought into being in the
past three years or so  As and when Gov-
ernment finds any lacunae n these policy
instruments, changes will be made or new
instruments or policy dewised.

Prof. Mukheryee wants nationalisation.
Government 15 not afraid of nauionalisa-
ton,

SHRI] JYOTIRMOY BOSU Goimng on
collecting money m the mean time.

SHRI MOINUL HAQUE CHOUDH-
URY : Government has nov hesilation in
this matter of pationalisetion and bas
actually vatonalised instituticns and ind-
usiries 1n the past, when 1t felt necessary,
In fact, when it feels necessary, Government
wilt proceed ahead with programmes of
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such nationalisation without waiting to be
persuaded, But the point s whereas
Prof. Mukherjee thinks of only one inst-
rument, viz., nationalisation, the Gover-
nment thinks of many instruments,
including those which ] have just enume-
rated. Government will always be guidzd
by the intrinsic efficacy and relevance of
all policy instruments, including national-
1sation. n a given situation [In other
words, 1ti1s not a question of following
policy of nationalsation for its own sake,
but rather considering 1t as one of our
policy instruments and sign 1t effectively
and quickly wherever we consider 1t nece-
ssary. I cannot do betler then to quote,
as 1 conclude, the very pertinent obser
vations in this regard made by the Prime
Minister 1n the Rajya Sabha in her reply
to the debate on the President’s
Address :

*The Government 18 neither averse 1o,
nor afraid of, nationalisation But nation
alisation has to fit into our overall scheme
of priorities w ith reference to the changmng
conditions of our economy. We shall
nationalise an industry ora umt 1f 1t s
essential to strengthen the control of the
public sector over the economy. That s
why 14 major Banks were nationalised and
later the General Insurance Companies
We shall also not hesitate to nationalise
any unit o1 industry when there 15 evidence
that it 1s being managed to the detriment
of the national interest That 15 why
we took over the mansgement of certain
coking coal mines and of copper Mation-
alisation 1s one amogst many msiruments
at the disposal ol Government to cub
conentration of cconomic power In private
hands, and we resort to it after a carefu!
assessment of the efficacy of the other
nstruments avaiiable in a given situation.”

Sir, given the number and vanety of
instruments at the disposal of Government,
the fears which have prompted the hon
Member to move the Resolution  are
unwarranted. [ would, therefore, requesi
the hon, Member kindly not to press b
Resolution
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SHRI H. N. MUKERJEE (Calcutta-
North East) : Mr. Chairman, you will
permit me if I begin by saying that during
the last two days in this House certain
goings on have put meina mood of the
utterest gloom. 1 was trying to find some
cheer from the fact that virtually every
Member who participated in the Reso-
lution had supported my Resolution.
But I amsent back again into the
vortex of gloom by the speech made after
obviously very careful preparation by my
friend, the Minister of Industrial
Development. It is time we heard less
about Government taking credit for having
nationalised whenever they have wanted
to doso, as in the case of banks and
general insurance, because you, Sir, would
remember how for many long years so
many of us in this House and outside
had to carry on an agitation 1n order to
make the Government change its attitude,
which was one of the utterest hypocrisy,
an attitude that social control was adequ-
atc. [Even the present Prime Minister
was very much in favour of social control
rather than of nationalisation. And, it
was on account of the pressure put upon
the Government by the organised move-
ment that there is in the country and
by whatever opinion we would muster
inside Parliament that bank nationalisation
could come about and even thatis not
giving satisfaction, because the real
democratic process of implementation of
a policy of nationalisation has mnot been
started and it is not going to be started,
because this Government does appear to
be committed to a sratus guo policy of
keeping thingsas they are, a policy of
safety first. If that is moving towards
socialism, God help us! If this snail's
pace advance is moving towards socialism,
1 am mnot sure whether they have any
sense of direction at all, If we are going
to perpetuate the power of the money-bags
who by various ways, subtle and unsubtle,
try to control everything in this country
if we "do not break the power of money-
bags, all this talk about garibi hatao and
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moving towards socialism is so much
abracadabra, sheer moonshine and non-
sense. Unless we make up our mind
here and now to take some drastic steps,
even if that might mean some difficulty,
are we going to achieve socialism without
going through a difficult, process, without
austerity, without real national discipline,
without calling upon our people to face
all kinds of difficulties? Of course, not.
The movement towards socialism is not
a walk along a bed of roses. A
movement towards socialism is not going
to be conducted in a manner which has
been given any indication of by my
friend, the Minister. He referred to
the Pilodia-Gupta case in Ethiopia. 1
have already given to the Minister of
Foreign Trade a copy of this extract from
the Ethiopian Merald dated 2nd  April
1972. 1 do not know why the Ministry
of Foreign Trade has not told him more
about it. But since I have no more use
forit, 1 am goingto passon to him this
extract from Frhiopign Herald with
regard lo Pilodia-Gupta case, after this
debalc is over.

My main point has bsen; these mnopoly
houses, 75 or 73 or more, letus not fight
over thatsort of thing they are the grie-
vances of all grievances as far as economic
disparity and economic decline of this
country is concerned. On the face of it,
they may peint to certain things which
they are telling in regard to industrial
growth. There are foreign collaborators
who are assisting them to do so. But
deep down, they  are eating into the vitals
of our system, making it impossible for
any advance towards socialism. They
are trying all sorts of ruses like that
poster business Iam not goingto refer
toitto get control of this kind, and
Rs. 7,000 crores, according to the Wanchoo
Commiittes estimates, is the black money,
and it is flourishing It is more or lesa
openly in the picture.

Only day before yesterday my friend’s
the senior colicague, the Finance M inister,
talked about blackmoney in language
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which, I hope this Government would have
the sense of shame to acknowledge, should
never have been pronounced in this House

He said this blackmoney 18 not hoarded
money, 1t 1s active money, 1t 1s productive
money, 1t 1s dynamic blackmoney Sir,
you have been m this House long enough
to remember Jawaharial Nehru used o be
very fond of this expression ‘*dynamic”
Dynamic 1s an adjective which has come to
be used by the Finance Minister of India
in regard to black money, 1t you look at
the records, He said  how can I get hold of
it, because it 1s not functioning 1n a
sccret way, it s open. If it 1s open, why
can't you get hold of 1t, why can't you
catch 1t ? Because, government 1 hand in
glove with the leaders of industry That
1swhy JR D Tata can talk about 20th
century socalism, and he says he s even
willing to participate in the 2uth century
soctalism I do not understand this kind
of thing going on It 1s a hittle beyond me

My friend, the Minister, was angry
with a colleague Shri Jharkhande Ra;
because he had suggesied that before the
second world war the 200 families of
France had brought about the decline of
that country and its defeat by fascism
Here are the 75 odd families who cannot
function in the old way because fascism
has been exterminated and the world 15 a
very different place from what 1t had been
in 1939 But, in a subtle way, they are
going to maintamn the control over the
cconomy They are making 1t impossible
for a country like India really and truly to
get 1oto the socialist camp  That 1s why I
want something definite to be done, some
thing vital to be done, something which
would appeal to the peoples’ imagination

1 am sorry to hear the Minister and his
like referring to these election results and
saying that ‘‘the people have supported

. J8; therefore, all of you keep quiet”, Why
dd the people support you ? Because the
people believed you Do not 80 on saying
*‘you do not have the trust of the people,
because they support us® No, 1t is not
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not because they liked to look of you, the
people supported you because they lked
the policies which you announced, the
people supported you because they fouad
you had brought about some changesin
the Constitution which shall enable you to
take over this kind of concerns without
any kind of an overwhelming burden on
the national exchequer  The position was,
before the recent constitutional amend-
ment nationahisation has  become an
almost imposstble propowition b cause
compensation would be of such 4 quantum
of money that thus country would never be
able 10 afford it Bul now we hawve got
constitutional ch inges with which we can
take over concerns and the gquestion of the
compensation did not bother us very
much. The people heard you We had
to go alongside of you in the last ele tions
to point out how in thus Parlhlament Con-
gressmen and other people joined together
in order to bring about the right kind of
change in the Constitution We told our
people becauso of these change 1n the
Constitution today really basic economic
measures cin be implemented by Indis
That 1s whiy the pcople g 1ve you therr vote,
because the prople believed Indira Gandha
and all the others going about saying that
they have rcally genuine intention of
garibr hat w

If that 1s so, why don’t you do some-
thing about 1t * Why are you attached to
the watus quo business ? Why do vou want
the privdte sector still to command the
heights of our economy, large parts of our
econemy except for a non profit-making
part of our economy, the private sector
still controls the heights and non heights
of our economy, and all over the place
they are m control  And even our public
sector 1s run n such a bureaucratic fashion
that nothing properly and truly can be
done, and indurectly an argument 1s given,
supplied by the public sector stself, aganst
the public sector

That 1s the kind of thing which goes on,
and that is why I say you have to do some
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thing drastic, if you want removal the
disparities, if you want the genuine imple-
mentation of the near socialistic policies—
we have not got anywhere near socialism -
take hold of these monopoly people, take
the moneyed people who are controlling
everything, because of whom the other
genuine, honest, patriotic-minded people
who are in industry are not able to offer
examples. Why don't you take a lesson
from countries like Chule, or the German
Democratic Republic 2 Why can’t you
have a law that no individual industrial
owner can have a concern in which more
than 100 people or 50 arc employed ? Why
don't you start with something of that
sort that the State and the Co-operative
Sector must be extended. I'here must a
ceiling on income, 4 ceiling on property, a
ceiling on salaries and if thatis so, why
can’t you move ahead? Your own people,
like Mr. Siddharatha Shankar Ray—I
said on the last occasion—has declared in
Calcutta that several thoyusand people who
are drawing four-figure salary bave offered
to work for the public sector at lesser
salarics. That is the spirit of our people.
Give them au opportunity and do not go
on saying that prtvate sector has the know-
how. A friend theie, Prof. Mahajan or
somebody was saying that private sector
has the know=how. But it is thc people,
who work by hand or by brain, people
like you and me, who have the know-how.
It is not the Tatas, Birlas, Mafatlals, or
the Dalmias, or whoever might be at the
top, who have the know-how. It is the
people who help them. They are the
people like you and me who do not need
any fantastic salary every month. That
is why you can take this step.

It is not an enterprise which is too
venturesome, too risky. It is a step which is
absolutely implicit in the country's pledge
that it has advanced towards socialism and
we have to do something drastic. Unless
you do something striking, you do not
strike the imagination of the people. That
is why, even though, there may be difficul-
ties, you should take-over the monopoly
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houses and do something in regard to
that. I do not say mnationalisation by
itself is the final and ultimate remedy,
but you have to work nationalisation in a
democratic manner by getting the partici-
pation of large number of workers, invol-
ving them in tasks of production and
8iving them a sensc of comradeship and a
sense of participation in the best sense of
the term. Then and then alone can you
tackle all the problems, tackle the prob-
lem of black money, tackle the problem of
disparity, tackle the problem of industrial
growth, tackle the problem of inequality
and tackle the moral problem, which is so
important today and which comes to our
mind every time when we find these
lycoons wanting to worm their way into
the favours of the Government by the kind
of activity to which reference has been
made in this House so repeatedly during
the last two days. 1 say, therefore, that I
am very unhappy with the reply of the
Minister. I had a very remote exp ectation
thut possibly the Minister would make
some kind of a gesture, but this gesture
made at the very end has been completely
vitiated by the statements which have
preceded in a wvery carefully prepared
speech,

I cannot accede to his request that]
withdraw my resolution. As for myself,
1 can accept the amendment move by Mr.
S. M. Banerjee. That is the utmost I can
go. He asked me to add at the end
“within the Fourth Plan period’” That
is the only amendment which I can accept.
Otherwise, 1 would not say that I with-
draw my resolution, I press it.

MR. CHAIRMAN : I will now put
Amendment No. 1, moved by Mr. M. C.
Dagar, to the vote of the House. The ques-
tion is :

That in the resolution :—
for “immediate" substitule “keeping

in view our policy of mixed eco-
Dom," (I)
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The motion was negatived.

MR. CHAIRMAN : 1 will now put
Amendment No. 2, moved by Mr. 5. M.
Banerjee, to the vote of the House. The

question is :
That in the resolution,—
add at the end,—

“within Fourth Plan Period™ (2)
The motion was negatived.

MR. CHAIRMAN : There is the third
amendment moved by Mr C. K. Chandra-
ppan. [s he withdrawing it ?

SHRI C. K, CHANDRAPPAN : I am
withdrawing 1t.

Amendment No. 3 was, by leave, with-
drawn.

MR. CHAIRMAN : Now, I put
the Resolution moved by ShnH. N,
Mukeryec to the vote of the House,

The question is:

“This Houseis os opimion that
immediate steps should be taken for
the pationalisation of the seventy five
leading industrial houses specified in
the report of the Monopolies Inquiry

Commussion.”

The Lok Sabha divided :

AYES

Division No. 6 17 20 hrs.

Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Jagadish
Bosu, Shri Jyotirmoy
Cbandrappan, Shri C. K.
Das, Shri R. P.

God(rey, Shrimati M.
Hazra, Shri Manoranjan
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Jharkhande Rai, Shri
Joardar, Shr1 Dinesh
Mohanty, Shri Surendra
Mukerjee, Snri H. N.
Panda, ShriD K.
Pandey, Shri Sarjoo
Rao, Shri M. Satyanarayan
Saha, 8hri Ajit Kumar
Saha, Shri Godadhar
Sambhali, Shr1Ishag
Thevar, Shri PKM
Viswanathan, Shri G,
NOES
Ambesh, Shri
Ankineedu, Shri Magant
Arvind Netam, Shri
Bajpai Shri Vidya Dhar
Banamali Babu, Shri
Barua, Shri Bedabrata
Besra, 8hri S. C.
Bhagat, Shri H. K. L.
Bhandare, Shri R, D.
Bhattacharyyia, Shri Chapalendu
Bisht, Shri Narendra Singh
Buta Singh, Shri
Chaudhary, Bhri Nitiraj Singh
Choudhury, Shri Moinul Haque
Dasahpa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deshmukh, Shn K. G.
Dinesh Singh, Shri
Doda, Shri Hiralal
Dumada, Shr: L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira

Ganesh, Shri K. R.
Gautam, Shri C. D,
Godara, Shri Mani Ram
Goham, ShriC.C.
Gomango, Shri Giridbar

272



273 Natlonalisation of  VAISAKHA 29, 18%4 (SAKA)  Ceillng on per capita 214

Leadng Industrial Houses (R.S.)
Hari Singh, Shri
Hashim, Shri M. M.
Kadam, Shri J. G.
Kaijlas, Dr.
Kakodkar, Shri Purushottam
Kokoti, Shri Robin
Kapur, Shri Sat Pal
Kedar Nath Singh, Shri
Katoki, Shri Liladhar
Kulkarni, Shri Raja
Mahajan, Shri Y. S.
Maharaj Singh, Shri
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mohapatra, Shri Shyam Sunder
Naik, Shri B. V.
Negi, Shii Pratap Singh
Oraon, Shr1 Tuna
Paiouli Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pant, Shri K, C.
Parashar, Prof, Narain Chand
Partap Singh, Shri
Rai, Shrimat Sahodrabai
Raj Bahadur, Shri
Ram Swarup, Shri
Ramji Ram, Shri
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A.
Rao, Shri Nageswara
Reddi, Shri P. Anteny
Reddy, Shri K, Kodanda Rami
Reddy, Shri P, V,
Sadhu Ram, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shei

Income (Res.)
Sarkar, Shri Sakti Kumar

Sethi, Shri Arjun
Shailani, Shri Chandra
Shambbhu Nath, Shri
Shankaranand, Shri B.

Shastri, Shri Ramanand
Shastri, Shri Sheopujan

Shivnath Singh, Bhri
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Sohan Lal, Shri T.
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Unnikrishnan, Shri K. P.

MR. CHAIRMAN®: The result of
the division is Ayes—1); Noes—78

The motion was negatived

SOME HON. MEMBERS: Shame,
shame :

17.20 hrs.

RESOLUTION : RE PER CAPITA

INCOME

MR. CHAIRMAN : We will now take
up the Resolution in the name of Shri
Bibhuti Mishra, namely ;—

“This House urges upon the Govern-
ment to fix the minimum limitof per
capita income.”

Shri Bibhuti Mishra.
ot feyfe firmr (AMfargnfic) - qamfar

oY, & a9} e ) TG FT W)
T T -

g AT GTRIT WA ST
t fr wese wa@w swfw ¥ ww
w1 =g @ feifa s

The following Members also recorded their votes for NOES:—
Shri Chandulal Chandrakar and Shri Biren Engti.
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[t fagfa fas]

awtqfy oY, ¥y ag we@w avr
fafara gearg &1 & =g § fm AR
T YRA W I FIWF G AR
W W FFF T AT AT W@
gfmar ¥ wrar & &t WO gf amE
grar § W 99 g9 gfaar ¥ smar §
al o9 Y w1 99 e WA
W4 dF 7 @@ gAgar ¥ @y § Ay wf
"3cq A0 g war § O Hf @5 G
srar § 1 ®§ gat wgar & ar wrf ge
TEAT g | EOF W & T AMAT
wifge e @ Ay x@ glaar & war
& T d@ g AT WA W) a9
war g ara g A qrar g aw
@17 ¥ 7g w41 Q1T qqT 4 @ AGT
g ok e 3@ fr Qar wat Aar
? WA W oGAT TR Y AR
i G & ®a2 AR SA §
WA F1€ #geq S grav § Wi aif
Tae far g, € A7 ge gar
& w1€ 7gea g& giar § ) wafad ag
) FEIG TR F FTC fie
Fear

17 21 brs.

[SaRI R. D. BHANDARE 11 the chawr)

fggma & gu @ & ardtaar W
ag§ @ W @i ® 99 &
a1z fggeam wrsr gan | fgegena
ot gfaw@ aawar 7, ag afa= qar
agrawm S Al & @ ag, Q@
w1 gar, T ¥ wgw xamr sgar
g ww g ofesry sar @Y dfaem
TN A A ¥ AW F UL F7 97
aTaT T w7 5 I8 10 gAR To
a7 aeTg faonit | wa ol W

MAY 19, 1972
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ams a%d § fe sanitmar & e
gAY WIT AAT q7 7 T 9§, &fFmT A
AW F WNIHA FT CF AW FT WA
qTar NFT, IFAY JAFrg 10 g
WY AIGATT A | EATALE § @Y
#fawes ga1, ok wfwar # gasay
e T, g9 wrE) ¥ Jeeny @,
F2Z ¥ A ST qAT 9, IART GASATE
@ —ag 1 qI&({  WEFHHT SHWA
el & fax gar | 3% arz 9 S99
1 AT AT 2 & ATHI QEQATEH A
IA% fag w9 gAsag v af,
wréo &Yo UHo FTAT & fow ATT FAIT
WA W W qT gy § wrko vo uAe
AT F1 AT AT § oSEEr AgY
fast®r 1| g@ aewT & 137 & garfax
qNEge, T, IJP-IT 73, II-TE
sITardl, @¥-a% {Hard ¥ @ A g|
AW FFPAT U WA 9§
wiz fedl & @ v gwzat g, fear
1 ®UFT ¥ WAGAY & WX W WIGH

%@ 4U A e War g |

AR W ® g@ Ul wig afg
Wi 2§ grgar |Iam f& 31,174

FUT WA E, ¥ q@ q GTHIR
qAIAY 542 Wy fawadr § 1 qg
gatw gk fgegeama w1 2, afwq afz
Wiy guik sax fagre =1 39, wat
g A fagre & gea Wt ot ¥ qanr
¢, sax fagi st g dgier www 102
T ¢ wq wig 3@ «ifag fe @
wxy fradr fewwmar ar of 1 3%
fagwar vt Wi ? g S GG Y
wit &, &7 N x@ goerT & fgRwe
& 1 afwa ot averdy H137 ar wfaem
AT I A, & QU W AIEH & AN
ST A wid, ¥ G} ¥ A faege
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#TF warar, afge g@En, F @
gft & & ¥, 3gr 9T IAS =@,
grarfE g gat dar A g, N
goreard) faard & ¥, Hfer g4t
A AT G FA ¥ FIU qET
gar fr 2w & e S A A
aft wT et ¥, @t gy dw A
QT 9T 4, T AT 47 /T Ww
FAAT AT FY A7 78 | QA qT HEE
g ¥ @ 397 26 atg F FTaT ar
QA qadne T AT Y wA X
THIIN vAa A & qfAF wvevefa
7 fxaa § a7 qar adt 1 w7 gaw
S FW UF AT qATH 2 F 2, FAW
UF ¥ F9T A1 {FA TEAAC & 3,
AN UF 112 7qqr °F gar 2 Q¥
G I F T IT 97 HVIT I}
VT §9AT AT FiEAT 1 4 WK
difae fs ag Ta3) aaraz &, Ao o
w17 o qo 4T AT qar Agr 1 A
ave @ 1 fafarzw ¢, w2z & fafqeee
g ar gz7 & fafarze 2, aEqd
SRY g, WHAT §, AT § Wi BW
W GRIETTNT 2-—3@ A F AT QI
AN gAN Wl AT gl AT & &N
fretge fegeaia & wd w91 2 1 T
air fggrarT & AR T &1 W9Y F97
A &W@ § AT wW AT S &
F17 3Awr T1€ wwT Ag gar g

arase 3w A aHtA & gfar 7
T3 =i ¥, maw @ w37 91 a0
=1 ¢ wfay &7 @4 5 <1 wowes
g suwr qfer ¢ fem s ar s
T ¥ @t gror wrq g g | 7 AEQ
i wax ot Wk geT s s @
wg Srafeer §, ¥ & gar a9
& §, w7 wd § sk owed 1

VAISAKHA 29, 1894 (SAKA)
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dmfaee w27 31 g7 @1 A AN
Y ¥ vgAE ¥ wgd & fw ¥ whafwar-
ardl @ afwa & qarar g ow fraa &
frar @ s@ 7 adt femafedt § At
T ¥ 7R A fHam 11 /F7 qEE
fear | sad sgr eAiegr ifalfg-
frsw ®lt e axs Fgw awm,
feardY 37 arg w7 Wegaa fFar
atdy St femar #roatrarn, A
framat &1 samr 1 &fra gard aer
97 g W ¥ A1 WO &7 weer
Hrafare #g7 &, & wzar 7 s qaa
TH JEAE &1 4T FT | AR WM
grafase 1 arg qmdt § gafer &
AIEAT g ATFTT AT 37 941§ FYF
' MiTax oA1 99 frew aa@ &
Muface garam & mufee g - -
(saaurq) & =igar 2 fr A
TH SETY 1 £IF F7 W EART GAR
Fad - (=magm)

erarg 1 ¥ agar 75 ogard
St uAg Wig I U wia A
a7 gvre fafsga &t 2 s feamt
BAATHE 9T gW AF w41 qAfE gard
qrgRree ot I3t 3 1 W EER @ T
g7 dar faqm ¥1 *aagRe 97 |9
agt 7w ar s wady gardy &g,
st ;i 1 gt d Aefaara § WA
70-80 w7g & ATHT AT FIT TWW
& SaF! ImT Af I AFA | W AqE
WY Gar ax Iau 7T sufaq €1 wm O
dar faaifa s & wg) afia @,
TizT ¢ oY fF @t AR g ar W
qw-ae ¥3 § S @@ & @
faatfea 1 g 1 9T oY gAR AR
as fadtad wwegafa o § s9 a0
zg garT &qaT wélar afqma § fas)
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[t fagfer fosy)

gk & vaw @fan fear o &
oTORY aarAT avgar g e mdt ot &
9gAT weEiNew giggTa &t faar ar
o7 gan fear ot f5 €7 nda 3 =
WUWIR |13 22 FATT ¥GAT FAEATE
qiar &) ¥ & w7 am zfearaw
A A wHET Agr wgr @, AR T,
g faegwe =wfaede, mdt st ¥
fadmaae & N aedtdew  fea
wgr ¥few o wfawm a@@ a@ &
W A1 22 TAR & qwy Irsgala
¥ gaeqrg 79 gare w7 faar ) sy
ag 3fwa a1 ? wxife sfaa adr ar
aw gaA wiewry aamar ar @ usgafy
¥ qq@@rg ¥ @A qifge 9 v
gk fafaeec §, @1y ¥ & @ Ul
wig W ¥ 1, T aAearg w7 gEAY
w1fge | Wit 59 fr7 gy os A fax
wie, o fafreex & get g @,
TR Fgr v wg ag fafaee |
ol fag w oW e SR E ) o
fafaezy &1 ®1 N w@A-uET &, WX,
3T g, faa avg %) gaz sdaufaw §,
R it §, sav wg & faar ot
ag o g Afea @2z @ o adY wran
"

TF ATE  ATQ g SgEt & fe
€ guoAE ST wigy § WX qEd
o g aul gar g1 I av @
w9 TE W AT 9% YW AW ¥ 4
dix mifa A @@ o waAy
qfesw At sar § ag @ @A W
war §, sk @ feam, qage §,
AT W § FEE Ol ¥ ¥
IaW aEEd A § ) SeR T
&Y g7 "N ¥ wrw? § goar Afag

MAY 19, 1972
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AN wfT wrEam AT W 3 safed
wreE! =ifge fr awvar & esmra @
sgaaw wig K dar fraifa #31

ot a2 WAl fafqeeT § 9w awt
oY gw a1 ghr ag &Y A g Wk
Tdq & G qsET dar g ag war
Mg Qi ? o 7, ag Mew dar A
g O W ) dar wwar §
foe QMY s H3 § amarg fs
fedt st asar @1 &z g egm &
9@ A1 AET §, TEH @7 AEA
Iwew § A Q7 fa@a & a=w A
wr ®) agr 3, fads 5 ¥ ad ag
avar | gafag gaqr ¥ AEG @
4T, WIT IEET AT AAET g OWAT |
EIT TW A &1 g f¥ st gmm
waET % | WX qg a9 g 97 Hal-
fas s T g o

qug ¥ fam § ¥ g7 gae i
g ford qra w7 wgar & ad wo
¥ w1 qar gwar oot fserd @
IAE ST EFar g foed @@ €
7 & St 2 framr ) A &Y A
g, 7 9z avar g 1 zwfae e
€9 ara ¥Y § fs ot wedy ma g,
fowre & fad sad & car fasrer a2
awrar gt fegeara ¥ @ad ST
atzr orr el WEd ¥ AT A
dar fasifa s feqar ¥ 38
5 @ar @M 1 W Suk fad aTEn
FTH IR 1

o wra & @@ wigar g, 11
wEw & oty X1 wigat § 6 €
FRTT A we gw § AY W O
femre § . The Turning Point of Socilbism
e dww gaphar § fer §
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“It is .slgnificant that the Declaration of
Independence should include, among the
natural rights, the right to revolt. The
greatest of American democracy's Found-
ing Fathers, Thomas Jefferson, considered
that the Constitution ought to be rewritten
every 20 years.”

W "I g AT SFY § fF awdwr
fowrdt 2w, dfeefine 20 8,
IqH BIET FIFER, ST A6gq & Frar
R M6 gT 20 @ o sFiwdegwa an
Qe a1 gy | wwed @ |
1 & f5 dls aar wwwe & g 9%
A5 wr§ §, g woA dfaew ¥
R F Wiy giwgzide azw
g1 g dfea § 9% 28 gaga
§T &, S® FHIT WIS 2997 qwraT W
AT § 1

wA & T q13a W qgw g
argat ¢, gf war frar ¢

St qEe o awat (FAYY)
afen ag frars wordet  dq &

o frfe forwt : AfeT gm ger
agr g

“He was the first theoretician of ‘perma-
nent rovolution® in the democracy, ‘Geod
forbid" he wrote, ‘we should ever be 20
years without such a rebellion ... What
country ever before existed & century and
a8 half without a rebellion? And what
country can preserve its liberties if its rulers
are not warped from time to time that this
people preserve the spirit of resistance? Let
them take arms. . . What signify a few lives
lf:nt in a century or two! The tree of
liberty must be refreshed from time to
time with the blood of patriots and tyrants.
It is its natural manure.”

W% qg "arw wray | gW At 98
§ W%, 70 wd ¥ ) ¥ | wrw &Y IW

50 ag %Y §, W19 wgTT HfAg 9T
T ACHITH JAEET GiwT | qgh
A OF@A F FG TG QAT HIGwT
A W gww ¥ s fa,
oY gy ) dwfAew a@r a5y
wzfagl £t god s §) s w0
& o, a7 gwISATE WOAAT |

ot go #Yo FAdAl : frEgwr &
fagay strg ?

sit faggfe fowr : g qifeariie &
Y ® § AG QT

ot e W12 (wwEN) : WT A
femm Al ara st @ &1

it fgfer fw - gl arge fgen
FY @1 gerey | agi aurvary wigd §
@t 7g awfasw dar &TAT g
diafae &1 AT GAT | WIH EEA
guIARIE AT § @Y W WM F
Nafarz 47 far FET AT WA
a% g aifafee 47 a1 7 g 7
gyAT Srafaee 77 ¥ w9 A 9T

w& ¥ SWIHT TF 1T FATEC AEAT
2 qw 3w A afe aufasm &F &
qe ¥ § at aafaew § fag oTIFY
s FT-H)T @ w2 IoT ATy
g1 oar & wrgsl  @@arar Sogar
§ f5 wamw w3 & fad ogy
R W AR a@ JTeEl AW
¢ ¢I®) gREETg B FH BT G
w7 £33 & 1T g@ WA wgwr Jar
T3 ¥fsT oF a| ..

st go Wo wAW : g ATAT
srafaal w1 Sfest anfaw sfy afe

ga%T TR giEr g
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ot fagfe faw : & wow @@
wrgar g | fs oy dfeer gasw 1960-
61 % 321.4 dt s 542.3 1 nf)
T wh fag wrvw w9 @ Tgw
ST g AT @ W4T ALY
arRY | 7 @ N W W A,
dar gfar aff 1 #feq & sgar wmgar
e g @ik T awE wew
T Wi g7 F THT 9T qAqAT
prmami e FE wdwr g g
ST A ATA W7 AT WIAT § A WT
wrd

oF qrr & w1 agerar wvgar g1
wTX gHIR AW ¥ fead & gAeq-Saq
W7 MY gy gwrr W oW
7Y qar "y {5 feamr sawwie
2% & oow e feadt wiaed § SR
%@ amEAt &7 § s v 7 gafag
ot peR-ERE P A § Wi e
53, wig g% 3w Afag fs @y
ST TAEE fedt W T ) @Wy
sarar ey w1 7 fadr

g gl dTw TaEAE ¥ FATg |
& goarder 23,820 B, W@ 2 ¥
44,621, %09 3 & 13,14,901 aur
919 4 % 12,54,639 Eaur 11,224
wA-wrfasee &1 A9 e fw
TEET & 75 me AF I ATA
64 wrgdr g 75 W99 aw @
a1 3,193, 101 %o ¥ 149 %0 aF
@ % 13,13,592 &1 3,000 %o
¥ FqT I A lﬂfo ﬁcl{qoﬁ
189 1

2500 & 2999 war ATEATT ITA
wial # g@r 332 i dw g
YW aAEi T 189 &) ¥ ww

MAY 19, 19712
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N § , 957 w-a @ aveard qrA AN
e R A fms e ¥ @,
W AR gy a@ 1 glawd @i
afen R AT s A & g
¥R 3% 9 A & g 1 ha
A F AW AG M w wd afx
LRI ARAT AT Wrgd! § a7 qUhIe
#1 =gy s qg a3 Ffaer gawn 9T
@ifar 3 gmre d@fama ¥ faa
gor & v fggearm & aad@
fgrgeam t sqar & dw w0
wird @ifag garfas at g 1 fear
g At T aw weR wAtIaE w
afaa =7 faar 31 9a & At &
1@ F1 WY AZ AT § | a9 97 A
F1, EFT 7 AT F | Grg 9 G A
¢ afew =¥ a awErT & T @)
1§ W awere vt 3§ Y a5 @-
THIR T RTAHT 7| 79 as
@S T FY A aF A g X
SIQT g a% gAIAATs AE WG |
garR wegfaee wid gurRIE FT AMA
al e § wfwd wgd 7 qax sfewe
mfedt 9T &1

TR Y

*‘The egalitarian ideal is not treat-
ed as an abstraction. Mao is especially
sensitive 1o the political utility of elimi-
nating status barriers. It facilnates
governing by reducing the incvitable
gap between officials or occupational
supervisors and other people. In his
1965 interview with Andre Mairaux,
Mao spoke of equality as somethiog
that emerges naturally when the right
relations exist between cadres and
people;  ‘Equality is not important in
itself: it 1s important because it is natu”
ral 1o those who have not lost contact
with the masses'.”
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aifge & @iq widez T8 & ) T
el & grg f gEl @@ At &7
wiiez §......

st g@e QAo ¥wWl: gH AN
aw41 & *gr wfaw 3 §f gar §

st fto  gAofrATd (MaTee)
aroFt wgT arwt A AT ¢

it faggfar fex : Forasr mifee &
arq Fidez §, A wAGT ® g 3@ &
wFar § I gwEfad T w1 Ew
®T qFAT §, TE IUAN AH AT A
s awar § . faasr wifes & =09
FE4z §, ITE! a1 F W A |
areY A g M FEr Y
““One pertains to distribution of
income and wealth and here we must
speak of modified egalitananism.........
Although he still accepts this position,
he has favoured policies that come

closer to absolute equalitarianism than
those found in other socialist states'".

& W Wfgd fs qu weiad ang
WA T q2ATA w2 | @ faar
HRTAATE AT WT §FaT § 1| FAAIZ
#1 g A ara amy § ) qfeq o
I f gmasa § og § @R §
fag i ¥ o @ aw & 9 T
MY ey A o § IT TW
¥ fag, e A & fag A
gar &) A feafwr & fow @
¥ qw gmawe wgh?  fawy
¥ dwdy ¥ wgr § fs o aga oA
& Ok w7 & T Y o faedd ]
TRz qTY ) AT T W wgr W
e wre g ww mff Wl oY wifia
Q W | g weR e

VAISAKHA 29, 1894 (SAKA)
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o1 Famax ol 7 o @ &1 gH
HISTE g qelg g A ar @) § |
I® w9 & gWreAE Ag war
3 wfdg N @A dEEr W
gT W' gAtwEm A wrr)
g w137 7y § 1 Afe qurg) awrer
AR A AW A AN wR
W FW § IE 1€ gaww @ 4
& =rfgy fx g9 arar, wwar Fwar
RIAATX T | GAIFHA S § IGHT
W =afey 3% & azara £ | e QEr
g1 oy snyar, & & Farar wwgar
g gwam 9 o @@ ay A
U F qEwRe & W A
/% 7gd ¢ 5 o frararcg s &
T gH B AU A e,
& G FY IwE I 1 sfwat g
mEr & “TdqEr g’ & A ¥ Al
%1 gurfe fear wix Sawr are
fear 1 afsq w791 w3 aga el aw
44 Y@y are Agr &1 whe § @A
wiffqar gé : 1791 % 1818 as,
1848 ¥ @itx 1870 ¥ | afx gwr
T aw W wifa & qwAr WA @,
aY ag sfefague waedt g fafar
Y ag A8 ar wfgg F e
waT NreEt 9T dfifqg @ # aw
&1 AT AT FA fwarT £ e 91
@faT a1 a1 & Q0w

‘g ¥ §T N, T A T
F )’ ¢F f§ ITA FW TR
qEE ¥ WER Sas s W
~aw wia fasifa &< ¥-2w &
GATHAIT T WIQAT | W H gwar
qATFAR @1 &1 I8 wurg g fe o
AT CAEW §, JAN ¥ TAIAZT W
dar frem o & W figgear
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[ Fargfer s ]
Fgrafeardyae ? ol qa% &
W9 ©F AT [AEIX FT | TET AG@
QS| GRATAFIZ WAAT | {2 AAITATE
Femafraxr gy Iz § fs
TR T@ 6 ¥ gy | & o
SeqTe T@r §, AN SgAEW G-
Afgaaw d@tar 7 — faifrs s @
ara w8 7€ § ' g ¥aar § fe gewe
it wHl-Ree @ @1t ¥ aar fRaw
W g gram ¥ @ wiaw faw
g ogw W @ gedr qrE Fg FT
wrar w1gd

sit swewAdTig  (sdl) ¢ awnafa
wgRa, & o fag & geary 51 gifgw
aRYA F@1 § 1 4@ s § fE g
ST SR W1 A®T TNFILT FUIT )

gg WAl Iaw T AG @,
famar i xg 39 &Y wmw J7ar a0«
WY @IAAT Y 9gT N @ W
¥ 97 FQ g5 AT @M F gar ¥
axfoa @ 1 7g gfFar o o qwra
a§ gk § afes wuir gfz g€ &
Tt o) g€, aq TAFAAT & A% W
% I@ U ¥ @R A T9q fawrm
99 ®Y GFE | WA FAAT & fawrq w7
AT IHYT AT AT, aY w1 ¥
geafcgm @ @, faasr an & argay
w3AT 9% @ § | dfET gfe qfard
fawraqq Ffezfue a9 a% SAey-
¥z, e nar, walad ¥ ard geafoms
2 Ny q8 @ § 1 g wrg-
W% g% &g T § | ArETCW  wAACQ,
s, wT aETd Al dvaeerd
Ml R A, A d ¥ e
w& Wi usaaw Wi ggard ¥
fifyr ol safer § 1 wehifed o) Al
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F9 AT WIEIEA, WeEA, wgA AT
[T ATA FY FETAT AT T FT ABY A,
¥ grar grEElgA &7 AT 96e @ § |
faawar 21 =1 olx fawsw A @
TaT § )

Zam SranE Igar ;T @
Atyar g A fagy osdtg @l 7
Zeq w1 w1€ gaw faseq o ) fwar
Trgr A ¥ gwwr fE oam I7ar
qT %9 @t qarAr wifge, st stqar
£ & 37 ofes 72 91w Awar 9
W % ufex 7 a2, ar gofafa @
a1 99 9T &@)97 g7 297, YA IT AN,
&w &1 aEr agraT wafed g &-
a1 E49 qT «F1AT AT AT AL JIT
dgr 3 & Mg T @ g 1 &
FIHTT ¥ I9T sqr g Faar 1 awid
feadt ag 7€ § wra 4@ »gA N
w&w@ Ag § 1 wi-ad 3y few qgd
saara ¥ gax fawdr 5 a sosl
%) sug & fa¥ @9 gax | A
Twaiem € g1 gr§ oW «wd ann
mar a1 faad @iy ¥ vgrar AgueH
X ez dguze § Wik IEA G
fag§ wgiwat § 1 oot ewe fedtwa
% ¥t qF Tz freelt 150 @Y &
faq ot gTewrewr wrdf 28 gWX |
oRIE o Hro qe Wt wte fawe,
55 wwg dY, TCewred wrdt 15 gA1T
fora® w1z wroa) gfefmas afwege 4
7g wran § Ty W ) wea A
wTHTT W T { oyavw fear w1,
T XY wyfy T A w7 @R
fr 56 gorre & warer gz vanfEd
Fwrc ¢ el e o 28
wu fre wig & @Y ik Fmed 7
By sy d e e dw A 0
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Tt § 1 W Y e b g @
g frardt fasra o §7 wgATw W@
¥ dgak wft, dwvh ad, dwm g,
it wda e T wgr ) gRa
umts Jgar o oY agy ad wd-gred
7, an% fawre og WY g, Afew g
e ma F A A N Q ua
T § &5dl, IFN qF W Hgr a1
s g diafae ot ¥ @ Jww
¥ fe w@dai & wm@ § wiit ok
70T & AT F ) WA 97 O @@ waqr
® are fagar @ gar g @ owEie
1A w1 AT a@r, @ F1€ N U7 W
gi¥oe swd qatemw & wrar g
@ W ET ¥ qa® AT @ F
% & 1 w9 feuarg A @R, fasr
o gAT O ¥ wEEA I wile I
&7 gy fagix ¥ &, <Y WK oF WA
N oAagd Wi W AT AEgd W
faedt & 1 wig fawara adf &3 afea
favarg wifwg Wi & oA & @F
o gagd qw Wk A w FAgd
wiwr aga-d omg & St § 1wyt IR
Wil wix ws i faay § % wgE
awr g @ wHTER Taw §
Wz wgd agr § ¢ WG qwEAr A
aumarT fogy 20 g { At gur)
gx e aw Ay %) Aag wrf g
ugy © wiw faslt 1 AfeT 3l
wY oF wel Wi egr  Ag o
awar | srew s wifgwrd i gar
*T TET AG IFYT T4AT |

A Qo fawiE 0g ¥ WTERT
¥ R R ¥ eww eweny qa
gi 1 & sgm wiwm & 99T WX
ey fazy @t ara @ ot §, AN
e, i e fifye w1 e A
W ardrg 0t goiedt fenE
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99 F) gaaT & fa¥ @ wwew
ol A wfgy o 1971 & &w war
¥ dfmn #Rz ¥ g Wi 1972
% T H fggam & sdx-w0w
W HA1 § 9T IEAT A F IR W
W 99§ @ ¥ wifge, €9 99
T Mg &Iy A A1fgT | ag F G-
it wra § faas M & qOErT
SATA WIEHTeT FIAT AGAT § )

§4 W & 74 F ad ¥ Agrew
widt ¥ agaa fear ar 1 AR A
F e ¥ g F¥ agoy A
agua 78 ¥ 1 & gy adf qgwa a1
¥ wt 09 § 39 a9 § 4 w1
afeT agremr At X fgam Y
T ®Y AW, A AT S0 QT
AEY | wEge A W § FEHE W
g ATAAT Y ¥EH F{ QU
g & 1 I it O wwi qArg ?
fam@t =¥ qgdt ? argeh wow w49
ggdt ) wigeEt i gai d argmOm
QT 7 I N47T S ¥ frEd
xqT ¥ TE T & q4fw I@ R &
feg 3 [ & Y2 UBA HC AW
famd I ¥ ? uF mIgEr weaw 12
WA W1, oF W@ d9 A N,
gl W} @7 Wy w1 9gA, aN
quré 6 WA w W ggw ey
& frd 1 g Feafr aidt off & dar wal
¥ ? ag wgge 5w ¥ fe fggem
maa § | T R § gL S qrl Wik
w7 &« ¥ frelt wifgn cdfed
FUN SV ¥ g5 T T §ET 9T
s qtw &) T9 ¥ ¢ awearg el
ot aff §vft 1 afe & www wg wr
A WY 3% §T gwY § | 9 TR
sy stiw # sfas wim wfewrc o
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[+t wreav? Tra]

w9, TR g aga @ e
T oY, ¥feT oF wreew ag o @ )
awoug A aed § fe 1931 Wik
arw & 9w A ¥g@ e qg @,
agmé aga waky 3§ fggra d
WIT ¥a¥ qftads 7 a%a §, Afed
ag OF XA 971 @ A KT AAS
ar fy ag ©% T0a 2w &, ewled w7
qar ¥, Fw afeafrs ¥ g ww
w1 wifgg | AfET I§ SAF W
A% § WA WY A W, qET
A e & a7 faegw W —E
T urag

UFE Y F WX A gF AN
agreat afl 3 HP q—TXT WAL
qw wisgyfa @A, & Wy Y gw T A
FaTd W g, a7 | FAN 7 WA g0
Tva wWAE W SR A @
g, 90w w0A ? T gT arged &
I IR FE A | CHET AJAT g 9T
fs e @ § W & @z fgmear
wadfw gwa aw 1 KfFw 3
TS YT ;)

maay, WA gk fegeam &
T @ TR @ g
* w7 H—a@w Y, °rr ww qET
® e wT ¥ gl scABguf ww
ag wed ¢ s @1 &) Wit W W D
o1 ISTY A X, A w7 AT AT
faser o ek 9w §, WA wF
wreTAfey wad qre ¢ 7 a7 AN ww
&, 7@ @ war 1 e Yar A
fim @ T ey, frow Wi
giefer gow s A s &
wra ¥ WA w3 A 6, ey ¥
wefurdt #) wgr wrgan § fis afie e

MAY 19, 1972
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TR A T W M A FATH wHA-
WE am, Ig wrew g g
WA W AW W fgrgem ¥
w1 Tt fear war, v % ara G,
Fear &t @ =gaaw dww @ ana & @
8 ¥few oyt @ Ok Yo @ A R,
AAR W7 gATE a1 AT ¥ Wi,
A 9g9 A sW 107 )

ATTAT, BNt qW X WAy w9
qTEATE SR A § | uF SR T
wqar aifesw qrar , w9 A & @RIy 7
AT AT AT 91, g7 IR 9
WY faad §, wafs weafa &t aqenz
& AN 10 g WA 10
ZWIT WYT 919 577 7 fwaar s §—
AT 4§ GATAATIZ W AT &1 aAg
WeFa-ggwrnm®t & qw A
g & afew agi a1 IEwr
gy @ adt g

ot gt qWe wAWT : T B
M galfew & 9w, w6 W@
qEw e !

st rEg wsat (W)
TF TAT aRArg @ o |
(Rypnl) Loletans Flin!  op]

[- Sla o8 ¥yids &azgy S

ot wTTwR T : gAY A -aTH{
Wk oY gerd geag e, o
waleT # grarg wEe agIe 8
@ wEr

& wlreh ot samr g CE
wTETT R QW B N S W
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AT W3ATE—wr =Y faT ogw
% oe qF geT fear a1 g gaer
W 7 guT 21w fTar 1 W i AR
QA ATHIT TE §7 FT q4t § f
100 =97 ¥ ¥ avwarg et 1 78
7E0 W UF gAY ¥ F frar
& aff @, wa § aF 5 g
sawifral ot wfgwfar O qaend
gr100 T & 1000 % ¥ A H
M, afew wT gvErd W AT T

VAISAKHA 29, 1894 (SAKA)
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&1 geqrel---451, ®A1 ¥ WY sovEr
@ wn--A T gz ww & far
T T8 & qF 7

MR. CHAIRMAN : The hon. Mem-
ber may continue his speech next time.

18 brs,
The Lok Sabha rhen adjourned till Eleven

of the Clock on Monday, May 22, 1972|
Jyaischa 1, 1894 (Saka)
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